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LEGISLATIVE ASSEMBLY. 
Wedneaday, 15th March, 1989. 

The Assembly met in the Assembly Chamber of the Council Rouse 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. · 

STARRED QUESTIONS AND ANSWERS. 

(a) OJUL A.Nswna. 
RBBTBICTIONS ON TJIB SALB -01' Bun.DING 8ITm IN AMBAI,A CABTOIOIDT. 

lCKl. •Kr. Sham Lal: (a) Will the Defence Secretary be pleased to 
state if it is a fact that the Military Estates Officer, Ambala and the 
Cantonment authority, Ambale., require the reeident'!I to obtain the sanc-
tion oC Government or to take lease, in case they wish to sell. their building 
sites on old grant in portions ? 

(b) If so, is there any legal prohibition to it, and if so, what is it? 
(c) What steps have Government undertaken or propose to take to 

stop this procedure? 

llr. 0. ll. G. Ogilvie: (u) and (b). Yes. Land in Ambala Cantonment 
being the property of Government cannot be sold by private persons. If. 
however, the grantee of a site outside the Bazar area, which is held under 
the terms of Governor General's Order 179 of 1836, desires to put the 
site to a use which is not covered by the terms of the original grant by 
subdividing and selling his rights in a portion of the site, Government 
hine been advised that as ground lo.ncllord they are legally entitled, before 
granting any such application, to demand that a lease should be executed 
for the subdivided portion. Government do not enforce their rights as 
regards sites in notified bazaar area.a and in no such case have the Can-
tonment Board demanded that such a lease shall be executed. 

(c) None. 

Jlr. Sham Lal: lf the land is transferred in portions, is it against th& 
grant? 

llr._o. ll. G. Oplvie: Yes. 

Kr. L&lchand •aftlral: May I know if ·this was :pro:vided: when th& 
grant was given? 

llr. 0. K. G. Opl't'le: Certainly. 

llr. Lalchlind ll'&Y&lnl: Does it apply to all caqtonmen~. o~· only to-
Ambala? 

(~5) 
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Jlr. O. JI. G. Ogilvie: It applies to all cantonments in which land has 
been granted under the old grant terms. 

Jlr. Badrl Dutt Panda: Is it a fact that no rent was demanded before 
1924? 

llr. 0, K. G. Oplvlt: There was no question of rent here. 

INDIAN ll.uoB.S IN THB .ADlY. 

10d. *Jlr. 'l', S . .Avinuhllinpm Ohe"1ar: Will the. Defence Secretary 
state: \ 

(a) how many Indian Majors there are in the Indian Army; 
(b) how many years it will normally take for a cadet wh~ passed 

out of the Indian Military Academy to become a MeJor; and 
(c) how many years it takes a cadet who passed out of 8andhunt 

to become a Major? 

Jlr. 0, K. G. Ogilvie: (a) Eleven. 
(b) and (c) Seventeen years in both ca11es. 

Jlr, T. S . .A.vinashillngam Ohettlar: May I know what is the total num-
ber of M'ajors in the army in India ? 

llr. O. It. G. Ogilvie: 1 cannot unswer that off-hand. 

Jlr. 'l'. S • .AviDalblJlugam Ohettlar: May I know if the n~mber of 
years one has to pass, before he becomes a Major, is the same in the case 
of the Englishman trained in Sandhurst as it is in the case of an Indian 
trained in the Indian Military Academy? 

Jlr. O. It. G. Ogilvie: Yes. 

Sardar llangal Singh: May I know how man."· of these are in the 1mit11? 

Jlr. 0, JI, G. Ogilvie: I am afraid I &hall want notice of that. 

HIGHEST RANK BBAOIIIGD BY AN INDIAN IN T.HJI A.BMY. 

1043. *llr. T. S . .A.vtnaahfltug&m CJhetttar: Will the Defence Secretary 
state: 

(a) what is the highest rank that any Indian bas reached in the 
Indian Army; 

(b) how many have held that post in the last ten years; and 
( c) how many are holding it now? · 

Jlr. 0, JI. G. Ogilvte.-(a) Major. 
(b) Thirteen. 

(e) Eleven. 

• Jlr. K. Baathaum: May I kno-w jf these Majors are in the I.M.8.? 
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llr. o. K. G. o,nvte: I have not referred oo the I.M.S. here; I under-
stood the question oo refer to the general line. In the I.M.S., the rank 
which hi,,s been attained is Major-General. 

Jlr. J[, Santb&ll&m: Ia the Major in the infantry or cavalry ? 

llr. O. K. G. Oall'ti•: I think there are :Majors in both. 

111'. B&4rl Dutt P&11d1: Is any Major in charge of the units or Officer 
Oommanding? 

Jlr, O. K. G. Olilvi•: No Major i& in charge of an infantry or cava.lry 
unit. They have to wait to becQme Lieut.-Colonels. 

llr. T. S . .Avln&lhtHn1am Obett.tar: May I know why no Indian Officer 
bas any rank above that of a Major? 

Jlr. O. JI. Q, O,Uvie: Because no Indian Officer hae yet had sufficient 
11ervice. 

llr. T. S. Avlnaablllnpm Ohettlar: What is t.he maximum yeai of 
service which an Indian Officer has oo put in? 

Jlr. 0. M. G. Oplvie: I suppose about 18 to 19 years. 

Mr. Lalchand :Navalral: How many Indian Officers have been mads 
Majors? -

Mr. O. 11(, G. Ogilvie: Thirt,een Offi(\ers have become Majors in due 
ccursP, of whon1 p]evC'n arp now serving. 

Jlr. S. Satyamurli: May I know what is the earliest year in which, 
according to present calculations, an Indian Officer will be in a position 
to command Britishers in the Indian army? 

llr. 0. JI. G. Ogilvie: He would not command British ranks unless he 
became a staff officer in which case he might do that with the rank of 
Captain, unless he went to one of tbs corps in which British ranks are 
;.ervin~ (they do not serve in the cavalry or infantry) or unless he became 
a Brigndier in which case· he would presumably be commanding a mixed 
formotion i1H'l11<lin~ Rritish troops and British officers. , 

llr. S. Satyammtl: What is the earliest year in which, according to 
any of these categories of tests which my friend has luid down, an Indian 
Officer will he in n position to command British ranks on the ptesent 
hRsiR of seniority of Indian Officers in the Indittn army? 

Jlr. 0. M. G. Ogllvle: T cannot. posl"ibl~· at1!"\Wl' f'O hypotheticu1 n ques-
tion. 

V:tSSELS AND ADOPLANBS FOB INDIA'S DEFBNtiil. 

1°"· •Jlaulvi .Abdur Buheec1 OIIMdhmy~ Will the D~fence Secre-
twry please etate : 

(a) the total number of warships, cruitieJ!.s, forped6 boats and sub-
marines, il -diy, hidia has got for its defence; • , 

A2 
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(b) whether Government contemplate adding any more unit. for 
the naval defence of India; 

(c) if the answer to part (b) be in the aftirmative, whether Gov-
ernment will state the type of vessels and the appropriate-
cost and the number of vessels; 

(d) the total number of aeroplanes India baa got for its defence; and' 
(e) whether Govemment contemplate adding aeroplanes for India 'a. 

defence, and if so, how many and of what type or typea? 

Jlr. O. M, G. Ogilvie: (a) The Naval Defence of India is the resp,>n· 
sibility of the Royal Navy, assisted by the Royal Indian Navy. Parti-
culars of ships will be found in the Navy List and tl;ie Royal Indian Navy 
List, copies of which are in the Library of the House. 

(b) If the Honourable Member is referring to the role played by the 
R_oyal Indian Navy, the matter is still under consideration. 

( c) Does not arise. 
(d) and (e). I refer the Honourable Member to my rep1y to parts (a) 

and (b) of starred question No. 1666 on December the 1st, 1988 .. 

Maulvi .Abdur Baaheed Ohaudhury: How many warships have been 
added to the Indian Navy in the course of the last three years? 

Mr. O. K. G. Ogllvte: I think none. 

J[&ulvt .Abdur Rasheed Chaudhury: May I k11ow tht• rl·uson why'! 

Mr. O. K. G. Ogilvie: Financial. 

NoN-l:!mu.Ns IN THE INDIAN ARMY. 
1045. •Kaulvi .Abdur Rasheed Ohaudhury: Will the Defence Secre-

tary please state: 
(a) the total number of non-Indians in the Indian Army, stating 

separately the country to which they belong; 
(b) the reason for enlisting non-Indian; and 
(c) the total amount spent annually on the non-Indian portion of 

the Indian Army, showing separately the amount paid to 
armies of different non-Indian countries? 

llr. 0. K. G. Ogilvie: (a) I refer the Honourable Member to the 
Strength Return of the Army and Royal Air Force in India, a copy of 
which is in the Library of the House. 

(b} I refer the Honourable Member to my reply to parts (c), (d) and 
(e) of starred question No. 1241 asked by Mr. Abdul Qaiyum on the 15th 
November, 1988. 

(o) The Defence Services Estimates are not so maintained as to ahow 
separately the expenditure on the Indian and non-Indian portions of the 
~p4.ian Army. The cost, however, of a Gurkha battalion is appro:nmately 
the· same as that of an Indian infantry battAlion . .. 

~ J. 
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llalllvl .Abdur Jtuheed Ohaudhury: May I know if in view of the acute 
unemployment in the country, Government will consider the question of 
t'educing the number of non-Indians in the army? 

Jlr. O. K. G. Ogilvie: I can only refer the Honourable Member to the 
full enswer I gav~ in November laafi. 

Babu Kallam ·Behart Lal: May I know the nationality of people who 
are non-Indians in the Indian army? 

Jlr, 0, K. Cl. O,Uvte: British, Gurkhas and a certain number of people 
who mig_ht or might not be described as Indian, who inhabit tribal areas. 

CoLLIIIOTION OJ' 8TA.TISTIOS OF UNBJCPLOYJIBNT, 

18'8. •11r. ll&nu Subeclar: (a) Will the Honourable the Home Mem-
ber be pleased to state whether any new heads of information are being 
added to the census statistics, which are going to be collected in the next 
eensus? If so, what are they 'l 

(b) Are any old heads being omitted 'l If so, what are they? 
(c) Has a representation been received by Government from the Indian 

Merchants' Chamber, suggesting that there should be a record of un-
-employment statistics? 

(d) Have Government considered this proposal? 
(e) Have Government encountered any material difficulties in instruct-

ing the Census Commissioner for the statistics of unemployment being 
eollected simultaneously when the next census is taken? 

'l'he BODOUrable Sir B.egiD.&ld Kawell : (a) The possibilit) of C'.olleeting 
eertain additional information regarding the size of families and moans of 
livelihood is receiving consideration. 

(b) The omission of tables regarding infirmities, and regarding caste is 
under consideration. 

(l') Yes. 

(d) nnd (e). Experience at the last census and the difficulty of obtain-
ing reliable dat,a mnke it, doubtful whether the results of an attemnt to 

-obtain stutistics of unemployment would justify the extra expense 
involved. No final deeision has, however, been taken. 

Jlr. Kuu Subedar: Ma:v I inquire whether the heading of "Occupa-
tion'' for the next rensus is going to he retained or whether it is to be 
taken out? 

'!'he Honourable Sir lteginald Mu:well: I should require notice of a 
detailed question of that kind. 

Jlr. Lalchand 1'avalral: Ma:v I know if any revised forms for this 
eensus have been printed, or will they. be available? 

'l'he HollOU?&ble Bir B.egtnald Jlu\Vell: I do n~t. think they c11n have 
been printe.d yet, because the Provincial Governments have not yet been 
consnJted about the geneml scheme Clf the census. / 
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Kr. Kanu Subedar: Mnv I know whether Government will make a 
statement on this subject before the House as to wh~· unemplo,vment 
figures cannot be collected-if the decision is that, they should not be 
colleeted? ·· 

The Honourable Sir Begin&ld JluWell: If the Honourable Member 
means that he wishes a statement to be laid on the table of t.he House 
giving the reasom, I will consider that suggestion. 

Prof. 1'. G. Banga: Is it not a fact that during these census operations 
information Ngarding the occupations of various ~ple ·is gatbererl? 

I· 

The Honourable Bir Begin.aid Kuwell: I believt so, .nis. 

Prof. 1'. G. :a.DI&: Why is it that Government decline to collel•t the 
information regarding those peopll' who huve no orrupntion at all? What 
is the difficulty? 

The Honourab!e Sir Begin&ld l[uwell: f'ertnin people. for inst1mce. 
have occupation at one time of the year and not ot another time of the 
year. 

Kr. S. Satyamurtl: With rPference to the 11m1wer t.o clause {h) of the 
question, I think I heard the Honournhle :\fl•mlwr to su.v thnt Gowmment 
are considering the omission of information obout cnRtP. Am I right? 

The Honourable Sir :aegtnald l[a:swell: Yt>s. 

Kr. S. Satyamartl: ,.fov I know whether Government will C'OnRider 
the general public opinion of the country which i11 that we must not tiivide 
up the country into these c>aste!I nod dec>ide to drop nil inforrnAt,i:m about 
these castes? 

The Honourable Sir Reginald l[arwell: I underst,nnd thot that iR under 
consideration by the Census Con,missioner-designat.e. 

llr. S. Satyamurtl: Will the Provincial Governments he POnRtiltPd in 
the matter? 

The Honourable Sir :aeglnald Kuwell: Yes. 

M111A8UBB8 ll'OB. DBl!'BNCE OF INDIA.'S EASTJIBN CoAST. 

1047. •Kr. It, S. Gupta: (a) Will the Defence Secretary please state 
whether there is anything in the contemplation of the Defence Depart-
ment to fortify the Harbour of Vizagapatam to serve as a feeder to the 
Singapore base in times of emergency? 

(b) What are the measures adopted or proposed to be adopted to safe-
guard the Eastern Coast? 

(c) Is there anything in contemplation by the Defence Department to 
establish a voluntary National Service Register for India, as in Australia, 
whieh gives priority for defence works in the public works programme of 
th8\COUntry? 
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(d) Is there any programme of reorganisation of the Civil Aviation 
administration in view of the W astern and Eastem menaces ? If so, what 
ls the programme? Will it be placed before this House for discussion? 

Jlr. 0. K. G. Ogilvie: (a) I refer the Honourable Member to the repl~ 
I gave to parts (a), (b) and (c) of the starred question No. 622 of the 
80th August, 1938. 

(b) I refer the Honourable Member to the reply I gave to starred 
question No. 1411 asked b.v Seth Govind Das on the same subject on the 
28rd November, 1988. 

(c) This part of the question is not understood. 
(d) This part of the question should have been addressed to the Honour-

able the Communications Member. 

Cor.LECTION 01' STATIB'l'ICS 01' UNBMPLODIBNT. 

1°'8. •Kr. Sham Lal: Will the Honourable the Home Member be 
pleued to st.ate: ; 

(a) whether it is a fact that preparations for the Indian census of 
1941 have commenced; and 

(b) if so, .whether any new changes for the inclusion of unemploy-
ment figures amongst the educated, middle and labour elaseea 
an, to be introduced into the next Census Report? 

The Honourable Sir Begfnald llazwen: (a) Preliminary arrangements in 
connection with the census are being made. , 

(b) The Honourable Member is referred to my reply given today to 
parts (d) and (e) of Mr. l\Ianu Subedar's question No. 1046. 

Kr. BroJendra •arayan Ohaudhury: l\lny I know, when the general 
scheme of the census is prepared, whether the House "·iH be given an 
opportunity to record its suggestionlf after the general scheme has been 
prepared? 

TM Honourable Sir Beglnald Kazwell: I said I would consider that. 

RULES FOR EVACUATION 01' VILLAGES FOB Mll.rrABY M'.AlfCIIUVBBS. 

1069. •11r. Sri Prakaaa: Will the Defence Seoretary state: 
(a) if his attention has been drawn to the reply of the Government 

of the United Provinces on the 9th February, 1989, in reply 
to a question in the Provincial Assembly that Government 
had not made any rules under the Military Manmuvres Act 
of 1938 e.nd that the evacuations of villagers in the district 
of Agra on the 25th o.nd 26th October took place under the 
Revenue l\lnnual ( vide Hinduatsn Time, of the 10th Febru-
ary 1939, page 5, column 2); 

(b) if the model rules of the Government .of India a.re ready; if so, 
whether a oopy of the same baa been sent to the United 
Provinces 0.0.ernment and when they were so sent; and· 

,{ 
• 
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. : . (c) if Government propose to recommend to the Provinc~al ~vern-
. , · ment of the United Provinces the extreme demability of 

·adopting th,ese rules with such changes aa they may co1;19ider 
desirable at the earliest possible date to prevent hardships to 
vill~en? 

:ilr. O. ii. G. O,U.vte: (a) Yes. 
(b) and (c). No. The power to make rules under the Military 

Manamvres Act of 1988 vests in Provincial Governments and the Govern-
·ment of India never intended nor have they been requested to prepare 
model rules. I refer the Hooourable Member to my speech of the 5th 
October, 1987, in which I stated that Government had decided that the 
right thing to do in this matter was to leave t~e working of the Act aa 
· far as possible to the local civil authorities. 

As promised in my speech of the 1st February, 1988, the Defence 
Department addressed all Provincial Governments on the 18th June, 1988, 
with suggestions regarding the publication of notices under the Act. 

Jlr. T. S. A.vtnub1H111am Ohettlar: May I know whether it is not. the 
intention of Government to circulate model rules for the guidance of 
Provincial· Governments? 

Irr. O. K. G. Oplvie: No, Sir. It is not the Govennm.ent's intention . 
. Conditions vary very much from province to province, and Provincial Gov-
ernments are perfectl.v capable of framing their own rules. 

BADLI·KI·SDAI MnloBUL :NJIWI. DBLIII. 

1060, •11r. Sri Pr&ku&: Will the Defence Secretary state: 
(a) if Government have considered the implications of the accept-

ance by the Legislative Assembly in December last of the 
adjournment motion regarding the Badli-ki-serai Memorial; 
and 

(b) if Government have changed or intend to change the language 
on the inscription in any particular? 

llr. 0. II. G. Ogilvie: (a) and (h). I refer the Honourable Member to 
the replies I gave on the 14th February, 1939, to Mr. SatyamU1'ti's 
starred question No. 370 on the same subject and the supplementary 
questions arising therefrom. 

llr. Sri Prakasa: Arising from that repl,v, mey J: ]mow who id1mtified 
~he skeleton of Lieutenant Harrison, and how was that identified? 

·11r. O. M. G. Ogilvie: I submit that does not arise from this qUFietion. 

· B.Aii 0111" TBB ENTBY Oll' KAzr ABDUL WBLI KHAN INTO THR NoBTB~WllST 
F'BoNTlD PROVINCE. -

1051. •11r. A.bdUI Qatyum: Will the Honourable the Home Member 
please state: 

,. 
(a) whether there is any ban on the entry of Kazi A.bdlil Well Khan 

of Peshawar into North-West Frontier Province; 
(b) when Kazi Abdul !Weli Khan left India and why; 
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(c) whether Government have any information about his where-
abouts; 

(d) whether they have received any communication from the Frontier 
Government on the subject and, if so, to what effect; and 

(e) whether Government have any objection to Kazi Abdul Weli's 
entry into the North-West F'rontier Province through Afgha-
nistan; if so, the reasons therefor? 

The Bcmourable Sir lteginald Kaxwell: (a) I understand that he claims 
to be an Afghan subject, and cannot, therefore, enter India without a 
"iBa, for which he has never applied. 

(b) He left India in 1919 of his own accord in order to evade arrest. 
(c) and (d). No. . 
(e) His application will be considered on its merits if he applies for 

passport faciliti~s. 
Jlr. ,4.bdul Qalyum: May I know when GoYernment received the 

1nfom1ation that he had changed his nationality ? 
The Bonomable Sir B.egtnaid Jluwell: 1 cannot inform the Honourable 

.Member. of the exact date, but it is known. 
Jlr. .Abdul Qalyum: May I know if the Government of India ever 

received any intimation from the gentleman concerned that he had changed 
bis nationality ? 

The Bcmomable Bir B.egblald Jluwell: I said before that we had not 
bad any application from him. 

Jlr. Abdul Qal)'um: May I know how the Government of India came to 
know that he had- changed his nationality ? 

The Honourable Sir B.eginald Jluwell: They came to know of it some-
how-I do not know exactly the source of the information. 

Jlr. L&lcband 1'&valra1: May I know under what law these bans are 
tilaced? 

The Bcmoarable Sir B-qiD&ld lluwell: As I have often infx>rmed the 
House, there is no such thing as a ban. 

BTDLINO REQUIBEMENTi3 OF GOVERNMBNT. 

1061. *Jlr. S. Satyamunt: Will the Honourable the Finance ~em~ 
,state: 

(a) whether his attention has been drawn to the following statement 
in the annual report of the Reserve Bank of India for the 
year 1988; 

''The total amount of sterling purchased by the Bank during the 
year was £19,058,000 as compared with £88,916,000 in 
1987. As the former amount was insufficient to meet 
Government's sterling requirements whfoh amounted to 
£86,010,000 during the year, the Reserve Bank had to 
transfer sterling securities amounting to £15,605,000 from 
its issue to its banking department, contracting iW cash 
balances eorrespondingly"; and · • 

.(. -. 
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(b) what is the latest position in the matter? 

'1'he Boaourable S1r Jamu Grlg: (a) Yes. 
(b) Sterling purchased by the Ueeerve Bunk from the 1st January, 

1089, to the 10th Murch, 1mm, nu1otmted to .£18·4 miJlions; aud llccor<ling 
to the ltttest weekly stutement of the Heserve Bunk, the amount of stl!,rling 
securities held in the Issue Depurtmeut ou the 3rd l.\forch, 198~, is slightly 
more than that held on the 1st January, 1989. 

Jlr. 8. Sa\yunvtl: With reference to the "contraction of cnah balances 
correspondingly'', referred to in the ahov,e paragraph of the report, of the 
Reserve Bank which I mentioned in clause (a), may I know what is the 
latest position with regard to the cash balances accoJding to the informa-
tion available to the Honourable Member? 

The Honourable Sir Jamea Grigg: I have answered' that question. 
Perhaps the Honourable Member did not listen. I said:. 

"According to the latest weekly statement of the Reserve Bank, the amoU'llt of 
sterling securities held in the lsdue Del'.!'!'lment on the 3rd l\la!'ch, 1939 iA sl~htly inore 
than that held 011 the 1st January, 1939." 

llr. S. 8-.tyamurtl: By how much? 

The Honourable Sir James Grigg: By a fractional amouut. 

Jlr. S. SaiJamuni: W:hat is the exact amount? 

'!'he Honourable Bir .James Grigg: A lnkh or so- somet.hing of that 
sort. 

Jlr. S. Satyam:mti: With regard to these sterling purchases by the 
Bank, may I know whether there is uny arrangement between Government 
and the Reserve Bank in this matter, with regard to supplying Govern-
1:1~nt's sterling requirements? 

'l'he Honourable Sir Jamea Grigg: Of course there is an arrangement;. 
the Reserve Bank is our agent for purchasing sterling. 

llr. S. Satyamurtt: Is there any means of regulnr communication 
between the Reserve Bank and the Government of India in this matter 'l 
If so, how did it ~appen that the purchases last were small, compared 
with Gov~rnment's requirementt1 '! 

'l'he Honourable Sir lames Grigg: Because the supply was less, and, 
therefore, we had to call upon the reserves of the Reserve Bank. 

Jlr. S. Satyamurtl: On the whole, was there any loss to Government 
otherwise than by their own purchases ? 

'l'hl Honouable Sir .Jamea Qrtg: I do not understand the Honourable-
MemMr. 

> .... 
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llr. S. Satyamurtl: With regard t:o tbi:, irumftioiency of the Rf.serve 
Bank purchases to meet Government st.erling requirements, may I know 
whether there was any losli to the Reserve Bunk which is ultimately the 
loss of the tax-payer? 

The Honourable Sir .Tames Grigg: I simply do not understand the· 
question. ]t seems to me to be of the sume order 11s this: If you had 
t:o buy apples at u more expensive rate ut one time than another, is. 
there any loss in the matter '! 

llr. S. Satyamurtl: But if you have to buy apples at a higher rate,. 
you have to pay more ? 

The Honourable Sir .Tam88 Grig: And the price of sterling vq,r,!as as. 
the price of apples varies. 

llr. S. Satyamurti: Is it not wise on the part of the J,ieserve Bank t,o, 
buy, when you cnn buy them, at a cheaper rate? 

The Honourable Sir .Jamea Grigg: You cannot always do that just as. 
you have to huy food only when it is wanted. 
' I 

llr. S. Satyamurtl: Is t.bere no possibility of storing the rood? 

The Honourable Sir .Tam88 Grigg: That is exactly whnt we have done· 
by accumulating a reser,•e. 

F AU, IN THE NUMR1lll OF ~HAli.BHOLDEBS OF THE RESERVE BANJt OF 
INDIA. 

100. •11r. S. Satyamunl: Will the Honourable the Finance Member-
pl~e atate: 

(a) whether his attention has been drawn to the statement in the· 
IJnnual report of the Reserve Bank of Indi$ for the year 
~nding 1988: 

"In the last year's report mention was made of the decline in the· 
number of shareholders since the inception of the Reserve 
Bank in April, 1935. As is evident from the figures given 
above, this tendency has continued during the year und,er-
report. Another characteristic feature of the distribution 
of shares is the increase in the number in the Bombay 
area at the expense of other areas, principally Calcutta and 
Rangoon''; 

(h) what are the latest figures with regard to the distribution of 
shareholders in the various areas according to the latest infor-
mation available; 

(c) whether the attention of Government has been drawn to the 
statement: 

"So f~r Government have taken no action on our suggestion for 
the limitation of the maximum holding of shares referred 
to in last year's report"; and 

(d) whether Government intend taking any"nction in this dire«?tion; 
if so, when; if not, why not? 

..(.,_..,, 
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fte Hoamable Sir .T&mll Grig: (a) and (c). Yes. 
(b) Attention is invited to the statement on page 2 of the Annual 

""Report of the Reserve Bank for the year 1988. 
(d) The matter is under consideration. 

Jlr. S. Satyam.unt: With reference to part (b) of the queetion, may I 
·know what are the latest figure with regard to the number of shares jn the 
· Bombay area as compared to Calcutta and Rangoon? 

The Honourable Sir .Tamu Grig: I invited the Honourable Member's 
,attention to page 2 of the Annual Report of the Reserve Bank where the 
figures are set out for all the Circles ., 

llr. B. Satyam.unt: Has the situation become worse or better from the 
·point of view of concentration of these shares in a particular area? 

fte B:on.oun,ble Sir James Grlg: There is a genera1 trend of move-
. ment to Bombay but also there is a general tendency for the shares to 
move about just before the elections. 

llr. S. Saty&mmtl: I quite see the sting in the Honourable the 
Finance Member's statement, but mny I ask him whether Government 

·do not consider it necessary to take some prompt and effective action in 
view of the fact- that the Reserve Bank is intended to be a public institu-
·tion and it should not be allowed to become a private bank? 

The Honourable Sir James Grill: There is still a very large distribution 
,of voting power. It is perfectly true that the large holdings are becom-
ing larger or, at any rate, the number of holdings caITying shares in excess 
~f those carrying the maximum voting power is becoming larger, but there 
is still a very widb electorate. As the Honourable Member- says, there 
..are methods of making the electorate rather narrower than it js. 

Jlr. S. Satyamurti: Will Government consider the suggestion of 
keeping the electorate as wide ns it is, without allowing further tendencies 
'for narrowing it, by some legislation prescribing the maximum shares? 

The Honourable Sir .James Grigg: That is the question which I have 
;answered by saying that the matter is under consideration. 

VICTUALLINU AGENTS EMPLOYED WITH BRITISH UNITS IN INDIA, 

lOM, •11r. 8, Satyamurtl: Will the Defence Secretary please state: 

_l 

(aj whether victualling agents were employed with all British units 
in India. up to 1927; 

(b) whether these posts were abolished as a result of a memorial 
submitted by them for betterment of their service prospects; 

(c) whether there are any victualling agents now retained and, if so, 
where they ure; 

{ d) whether these jobs &l'e permanent and pensionalile and, if not, 
why not; and 
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(e) how many there are and what will be the financial effect in the-
defence budget of .iietr being. made permanent and their· 
services being made pensionable? 

Jlr. O. II. G. Oallvle: (a) They were employed. up to 1928. 
(b) No. 
(o) Yes, in certain hill aanitaria and depots the majority of which are, 

open during the hot weather only and also in a few instructional establish-
ment. 

(d) All these appointments are of a purely temporary nature and conse-· 
quently not pensionable. 

(e) The number is about 25. 
Leaving out of account those employed in hill stations during the hot 

weather only, the financial effect of making permanent and pensionable 
the services of those employed at instructional establishments, would be-
about Rs. 1,800 annually. 

Jlr. S. Sa.tyamurtl: In view of the fact that the extra amount involved 
is comparatively very small, may I know if Government will consider the-
question of making permanent pensionable services of these agents outside 
the hill stations? 

llr, 0. X. G. Ogilvie: No, Sir. This form of employment is regarded 
as essentially temporary and might be dispensed with at any moment. 

llr, S. S&tyamurtl: How long should they continue in this temporary 
service? 

Jlr. 0. II. G. Ogilvie: I should think for a long time, but the word 
•temporary' in these matters is rather a technical lierm. 

Jlr. S. Satyamurtl: Is there any immediate prospect of these establish-
ments being dispensed with? 

Jlr. O. I[, G. Ogilvie: 1 would uot sa~· there is an immediate prospect 
but there is at e.11 times a possibility. Their numbers have decreased very 
largely since 1928. 

.AlB.oJull'T CONSTRUCTION IN INDIA. 

1055, •]Ir. S. Sa.tyamurti: Will the Defence Secretary please stat.a:· 
(a) whether his attention has been drawn to a leading article in the· 

Statesman of the 4th February, 1989, entitled "Aircraft COnB•· 
truction in India' ' ; 

(b) whether his attention ha'B been drawn to the particular stat.e-
ment, "it, is certainly important that they should think in. 
terms of industrial expansion as well as man power"; 

(c) what. Government propose to do in th& matter; 
(d) whether the attention of Government has been drawn to an-

other statement in the Rrticle; 
"Motor engines will sooner or later he.'Ve to be built in India, f~ 

so long as war remains unabolished the country cannot 
face the possibility of being dependent on distant overseas. 
1<>uroes for all its mechanical transport; and · 

~ -·, 
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{&) whether Government propose to get into touch with the execu-
iive heads of industries and the Ph.inning Coinmittee of the 
Indian National ()ongrelss to find out ways and means of 
manufacturing all our mechanical transporp 

Jlr, 0. K. Q, Oaflvie: (a) to (e). I refer the Honourable Member to 
·the replies I gave to starred question Nos. 259 and 607 o.eked by Mr. Manu 
Subedar on the 9t-h and the 22nd February, 1989, reapectively, queation 
No. 368 asked by the Honourable Member himself on the 14th February, 
1989, and the 1mpplementary questions arising therefrom. 

Iii'. S. S&tyamurtl: With regard to clause (d) of the question, may I 
· know whether Government are taking nny steps wij.h regard to the manu-
facture of motor engines in India? 

llr. d. K, G. Oallvie: The Defence Department nre very anxious that 
some such enterprise should he started which would tnRm1fncture motor 
engines of the type that t,hey need nnd would rejoice if it were so. But 
that is all that I can tell the Honourable Member. As to the reasons why 
.no firm has started to make motor enginei; in this country, I suggest thnt 
·be should apply to the Commerce Department. 

llr. S. S&t:,amurtl: Tn view of this answer, mny T know wit.h reference 
to port (e) of the question. whether Orn·t•rnment. propnse to 1:flt into tnnrh 
with the executive heads of the Planning Committee of the Indian 
National Congress with regnrd to thf' possibilities of such o manufacture 
which the Honourable t.J1e Defence Seeretnry ronsiders very good in the 
interests of India? 

llr, 0. K. G. Ogilvie: TI1e Honournble Member will find the answer to 
that question very fully both in the answers to the very numerous ques-
tions which have been asked on the subject referred to in my answer and 
-to the supplementaries arising therefrom. 

Ill', Kanu Subedar: Mav 1 ask wlwther Government hnve received a 
niport from the Principal S~pply Officers' Committee on t.he possibility or 
the question of the munufacture of the reroplaneR in this country? 

Jlr .. 0. K. G. Ogilvie: Th~ que1,tion of the manufacture of 1Proplanes 
in this country has, to my knowledge, not advanced sufficiently far for 
any report to have been received. 

Ill'. K. Santhanam: What is the number of motor engines which the 
Defence Department will he able t,o consume if such an industry wflre 
established in India? 

Kr. O. K. G. Ogilvie: The Honourable Member will find the exact 
agures at present consumed given in an answer to a question b;v Mr. Menu 

·Subede.r which I have just quoted in my answer to Mr. Se.tyamurti. 

CorrBOtii.Ul'Q 01' Fan EKIGBATI01' OJ' Fo:a:mGlflllBS INTO lNDU. 

1068, •Jlr. 8. l&tyamurtt: Will the Honourable the Home Member 
.?})lease state: 

(a) whether his attention has been drp.wn to an artirle entitled 
''Foreigners. paradise" in the Bombay 8ffltiael of the 80tih 
January, 1989; 
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(b) whether it is a fact that there are about 800 Germana in India 
and thousands of other foreigners employed in the Govern-
ment Port Trust, Insurance, Banking and hydro-electric com-
panies; 

(c) whether Government are a"r'are that these foreigners are paid 
large salaries; · · · 

( d) whether Government have examined with regard to non-British 
foreigners the question of limiting or controlling their fre!' 
emigration into this country; and 

(e) whether Government propose to take any action in the matter 
or leave it to the Provincial Governments to legislate as and 
when they think necessary ? 

fte Bonouable Sir Bepnlld ll&ntll: (a) Yes. 

(b) and (c). I would invite the Honourable Member's attention to the 
Registration of Foreigners Bill, particularly to the Statement of Objects 
and Reasons appended to that Bill and to the speeches which I made on 
the 9th March, 1939, when moving for consideration of the Bill and reply-
ing to the speeches of a number of Honouruhle Members. As I said then, 
Government have no information as to the occupation or whereabouts of 
foreigners in Inrlia ancl no information later than such as is contained in 
the bens•Js Report of 1931 as to their numbers. As I stated in reply to 
Mr. Muthuranga Mudali11r's starred question No. 862 on the 8th March, 
1989, there were 951 persons in India in that year who stated that they 
had been born in Germany. 

(d) and (e). While it is not n fact that foreigners have unrestricted 
entry t,o India since Consular Officers exercise a careful scrutiny into the 
antecedents 1md financial status of a foreigner before giving him a. triaa. 
Government have, from time to time, examined the question of foreign-
ers in India and, as the House is aware, have decided to ask for power to 
register them, since reasonably accurate information is a necessary preli-
minar:v to the considemtion of further measures of control. As the ad-
missi~n of foreignerR into British India finds a place in entry 17 of the 
Federal Legislative List, it is a subject which is exclusively within the 
sphere of the Central Government. 

Jlr. B. Satyamurti: With reference to the answer to clause (b) of the 
quest.ion, may T know whether Government have no information as to the 
number mentioned here of Germans, that is, 300, who are now in India? 

The Honourable Bir B.el1D&J.d llluwell: No, Sir, we have not apparently 
1rot accurate information as t.o the number of Germans in India but it 
must be much more than 800. 

Jlr. 8. Satyamurtl: May I lmow whether Government have watched 
the immigration of many people in India in recent months and whether th.e 
Government of India have any information, which may be even appron-
mat.ely correct, of the number of Germans, Austrians, and others who have 
come into this country? 

The Honourable Bir Beglnald Jluwell: As far as ~- remember, actua} 
11iacis have been given for about 250 Gt!lm1ft-1ls Mtd1A11strians but we do no. 
know whether they have a'l'rived in the O(')U.tfy or not. • 

.\_ 
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llr. B. SU,amarU: May I ask whether Government do not insist on 
foreigners who are employed in Government or Port Truat or Inaurance 
and Banking offices being reported to the Government of India as to their 
nationality? · 

The Bonoar&ble Bir Beglnald lluwell: I do not think Governmen• 
have any power to require private concerns to supply information of that 
kind in the absence of power to register foreigners. 

llr. S. Sdyam.urti: As regards Government employees themselvea, 
have Government got any information of those who nre directly employed 
by them? 

' The Bonoan.ble Bir B.egln&ld Kuwell: The employment of foreigner& 
under the Crown is regulated by section 262 of the Govemment of India 
Act, that is to say ordinarily they are not eligible for employment under 
the Crown. 

llr. S. Satyamurtt: How many have since been exempted, and how 
many foreigners are now in Government employ? 

The Bonoarable Sir Beginald Jluwell: I have not got exact informa-
tion. If the Honourable Member likes he can give notice and I will try 
and find out. But I doubt whether it would he possible. Attempts were 
made in answer to a previous question during the Session to find out the 
figures, but we were not succe!'lsful. 

RESUMPTION OF L1u.s1m LANDS IN CANTONMENTS. 

1067. •11r. Sham Lal: (a) Will the Defence Secretary be pleased to 
state if it is a fact that the present policy of the Government of• IndiB 
is to resume leased lands in Cantonments, although there may not be, 
any breach of the lease conditions by the lessees ? 

(b) If so, what is the number of such cases? 
(c) Are Government aware that due to this policy of the Government. 

there is great discontent amongst the people? 
( d) Do Government propose to reconsider such cases ? 

Jlr. 0. K. G. Ogilvie: (a) No. 
(b), (c) and (d). Do not arise. 

COMMUTATION 01' Plnf8I0N8. 

10&8. •11r. T. S . .&vlnalbHlngam Ohettlar: Will the Honourable the. 
Finance Member state: 

(a) whether Government are aware that the Madras ·Governmen•. 
have stopped the commutation of pensions; 

(b) whether Government have calculated whether the commutation· 
of pensions has worked to the disadvantage of Govemment1, ., 
Gd 1 

(c) if so, what the net advantage to Government will be by the. 
• stoppage of commutation of pensions ? 

J 
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The JloDoarable Bir Jame, Grtg: (a) Yes. 
(b) Government have not carried out the detailed investigation neces-

sury to decide whether the system of commui:,ation is in fact. advantageous 
or disadvantageous. Theoretically it should be neither. 

(c) Does not arise. 

llr. T. S . .A.vlnuhlJlnpm Ohetttar: In view of the fact thai the Ma~as 
Government have come to the definite conclusion that it is advant~geous 
to Gover1}.me11t to stop commutation of pension, may I know whether 
Government will look into the matter? ' ·· 

The Honourable Sir James Grigg: If the Honourable Member wishes to 
ask me for an expression of my personal opinion as to whether the· stoppage 
of commutation of pensions would or would not be advantageous, at· the 
present moment I am hound to say t,hat it would be disadvantageous tQ 
Government to stop commutation, so that as I do not share the views of the 
Madras Government, it is not surprising that we do not propose to follow 
their action. 

lllr. T. 8. Avinaahlllngam Ohettlar: Ma:v I know whet.her the Madras 
Government's conclusions gre based upon incorrect data? May I know 
whether the Government of India will make enquiries of the Madras 
Government about this? 

The Honourable Sir .Tamea Grigg: The Honourable Member should 
address this question to the Madras (Jovemment. 

llr. S. Satyamurti: Ma:v T know whether the Government of India 
have decided to charge the commutation of pensions to revenue and not 
to capital expenditure? 

The Honourable Sir lames Grigg: Over n certain part of the field. I 
do not think the recommendation of the Public Accounts Committee has 
been complet,el:v complied with. 

:Mr. S. Satyamurti: :\.fo~· I know whether the Ronourable the Finance 
Memher himself agrees that commutation of pensions should be charged 
to revenue and not to rapital? 

The Honourable Sir .Tames Grigg: In so fnr as my personal opinion haP 
any vnlidit:v whnt('ver, it, should be charged to revenue. 

AMALGAMATION OF THE VETERINARY ESTABLI81DIENTS Olf' THlL ,Aiu(y, 

1069. *Sardar Kangal Singh: Will the Defence Secretary please state: 
(a) whether, in view of the progreBBive mechanisation of the 

Indian cavalry regiments, Government are considering the 
advisability of amalgamation of the veterinary establish-
ments of the Indian Army Veterinary Corps and the Army 
Remount Department; and 

{b) the probable amount of saving after tltts omaJgamation is 
effected? ,\. 

B --~ 
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llr. O. K. G. Opllrie: (a.) No, beaauae t'beir duties are entirely differ-
ent. 

(h) Does not a.rise. 

Sard&r 11111111 S1Dgll: May I know whether there hKS been any 
decrease in the demand for cnvalry horses? 

11:r. O. K, G. Op!Tle: Ye.a, there has been some decrease. 

Sardar llaqll SiDgh: May I know whether Government will reconsi-
der t,he C1onditions of land grants for horse breeding? 

llr. 0. II. G. O&ilvie: I cannot see how that Afises from this question. 
Sardar llanpl Blnp: This llrise11 because of the decrease in the 

demand for horses? 
llr. O. II. G. Ogilvie: I cannot see how that arises. 

UNWILLINGNESS OF THE 'PtTN,TAB Vlll'l'DINABY GRADUATES TO JOIN THE INDIA.1' 
.AmlY V:ftERINABY CORPS. 

1060. •Sar4ar JlaDgal Singh: Will the Defence Secretary please state: 
(a) whether it is a fact that no graduate of the Punjab Veterinary 

College has offered himself to join the Indian Army V eteri-
nary Corps for the last four year&; • 

(b) whether Government have examined the reasons for the 
unwillingness on the part of the veterinary graduates from 
that college to join the Army; 

(c) whether it is a fact that the conditions of service m the Indinn 
Army Veterinary Corps are not satisfactory and have 
ceased to attract the proper material f,rorn the Punjab; and 

(d) whether Government contemplate taking suitable steps in thiR 
direction? 

llr. 0. II. G. Ogilvie: (a) No. 
(b) Yes. The reasons are (i) the numLer of graduates fron1 the Punjab 

Veterinary College in recent ye1m; has been very small und (ii) the majority 
of those who prefer employment in the Uivil Veterinary Department which 
offers better prospcl'.ls o[ prowoti1111 to 111c,re highly p11i1l upplii11tments 
t.hnn exist in the Army. 

In the near future, however, the number of graduates is expected to be 
considerably greater, and the number applying for the Army is, therefore, 
likely to increase. 

(c) N:o. 
( d) Does not arise. 

GRANT oF HoNOBAli.Y Kmo's CoMMISSioN TO V1om.0Y's CoMMisSIONBD 
OFFICERS OF THE INnuN .AmlY V:a.DhIN.U..Y COB'PS. 

1061. •Sar4ar Kan.gal Singh: Will the Defence Secretary please state: 
(a) whether it is a f.act th~t ~onor.~ King's Commis~ion. is granted 

to selected Viceroys Uomnusmoned Officers while m service: 
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{b) if tJae anawer to part (a) be in the affirmative, whether it ia a 
fact that this honorary commission is granted to Viceroy's 
Commissioned Oiflcen 0f the Indian Army Veteriuary Corps 
not in aervice. like the Viceroy's Commi1111ioned Odicers of 
the other branch.es of the Army, but after retirement only; 
and 

{c) whether Oovemment are prepared to do away with this dis-
crimination against Viceroy's Comm,issioned Officers of the 
Indian Anny Veterinary Corpe'/ 

Jlr. 0. K. G. Op!Yie: (a) and (b). All Viceroy's Commissioned Officers 
including those of the Indian Army Veterinary Corps ure now eligible for 
ihe grant of commissions as HonoraTy Indian < '.ommissioned Officer, wl:iild 
on the active fist and on retirement. 

k) Does not arise. 

Sud.Ir llaqal lblJh: Since when has this eltange been introduced 81 
regards the Vieeroy'11 Commissioned Officers in the Veterinary Corps? 

Kr. o: K. G. Oplvie: I cannot give the Honnnrable Member the exact 
date, but it w11111 quite recently. 

RllPORT 8F THE ("'HATFIELD COMMI'M'EE. 

1082. *)l[r, K:. S. Gupta: (n) Wil1 tht' Defence Secretary state whether 
a copy of the Report of the Chatfield Committee has been received by 
the Government of India 1 

(b) Is the consideration of the Report of the Committee postponed 
for six months ? 

(c) Are the Government of Indio. proposing to have u small committee 
to go into the recommencfotions embodied in the Chatfit'ld Committee? 

(d) What is the personnel of the committee? 
( e) When ia the committee to atart its work? 

llr. 0. K. G. Ogilvie: (a) I refer the Honourable Member to the reply 
I gave to parts (a) and (b) of starred question No. 740 asked by Mr. batya-
mnrti on the 27t,h February, 1989. 

(b) No. 
(c) ~o. 
(d) nnd {t'). Do not arise. 

Kr. T. S. Avinashilingam Ohettiar: When do they expect to finish the 
consideration of this report? · 

111', O. K, G. Ogilvi~: I c&'Dilot forecast that. 

Mr. T. S. Avinaahilingam Obettiar: Ma:v I know whether His Majesty's 
Government are in consultation wit,h the Government of India just now 
over the Chatfield Committee report? 

Jlr. 0. K. Cl. Ogilvie: I have nnswered that ,question several time1:. 
No official reference has yet been made. 

n2 • .. 
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C.ALLDl'o oF THB l:NcoMB-TAX AssEsSBBS IN RAI BABBLI DI8TBIOT TO Eiz.tBAD. 

· 1oea. *llr. Koll&D Lal SaJrlla&: (a) Will the Honourable the Finance 
Member be pleased to etate if it is a fact that most of the income-tax 
asseasees in the Rai Bareli district were called to Fyzabad this year for 
assessment ? 

(b) Is it a fact that a representation was made to the Commissioner 
Qf Income-tax, United Provinces and Centriu Provinces by the assessees 
io· the effect· that. in going to Fyzabad they had to incur considerable 
expense and trouble ? 

(c) Is it 11, fact that by way of explanation it was given out by the 
Income-tax Officer, Fyzahad, that he and his subordinates had no fund& 
for travelling expenses· and they had conseque~tly 1,o bt1 summoned to 
Fyzabad? , 

( d) Are Government aware that Rai Bareli district is nearer to 
Lucknow than Fyzabad and forms part of the Lucknow division and not 
Fyzabad ? If eo, are Government prepared to eonaider the feasibility 
of including Rai Be.reli district in the jurisdiction of the Income-tax Officer, 
Lucknow? 

The Honourable Sir .Jam.ea Grigg: A report hn been called for and a 
reply will be laid on the table of the House in due course. 

RBQliIJLINQ OB' THE SERVICES OF CuSTOMS AuraomTI:ms 1'01<. DFOBOINl 
°PROHIBITION IN BOMBAY CITY AND SUBURBS. 

1084. *llr. Brojendra Karayan Ohaudhury: Will the Honourable thfl' 
Finance Member please state whether the services of the Customs authori-
ties will be required for enforcing prohibition in Bombay City and suburbB. 
and whether Government have received any communication from the Bom-
bay Government, and what decision Government have arrived at on ~be. 
subject? 

The Honourable Sir .James Grigg: The Government of India have receiv-
ed no communication from the Provincial Government on this subject. 

INTRODUCTION OJI' f'mLD:aEN's J.ND °PROBATION LJ!OISL,;.TION IN TIIB CJINTBALLY 
A.l>MINISTKB:eD ARlllAS. 

1065, •Shrimati X. Badha Bai Subbarayan: Will the Honourable the 
Home Member be pleased to state: 

(a) whether the Government of India have considered the question 
of introducing legislation such as Children's and Probation 
Acts for centrally administered areas and with what result; 

(b) if the answer to part (a) be in the negative, their reasons for it 
and whether Government propose tQ · give their immediate 
attention to it; 

(c) the present regulations in force in the centrally administered areas. 
for the trial and care of juvenile delinquents; and 

(d) if any figures are available about the number of juvenile delin-
quents, boys and girls, whose names nre on official reCOTds 
in these a~,e for the last three years ending Both June, 1988?-
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The Honourable Sir Regln&ld ll&xwell: (a) au<l (b). The Govel'llment 
of India have not felt the need of sueh legislation and in the absence of 
any public demand they do not contemplate any such legislation at pre-
sent. 

(c) The Bombay Children's Act is in force in· Ajnier-}.{erwara with 
some modifications. In all Chief Commissioner·~ provinces except l'nntb 
Piploda juvenile offenders can be dealt with under the Reformatory Schools 
Act, 1897. 

(d) No. 
Sbrim&tl ][, Radha Bai Subbarayu: Is it the policy of the Govt!mmeut 

to introduce legislation only when there is a public demand for it? 
The B:0ll0U1'able Sir Reginald Jluwell: The need for legislation of 

this character is usuaily evidenced by some kind of public demand. 

Shrlmatl K. Radha Bal Subb&rayan: Will Government not con;;i,ler the 
advisability of introducing legislation in the interest of the public though 
they may not hear the public demand for it? 

The B:oaourable Sir Reginald Jluwell: Government are e:lways consi-
dering legislation in the interest of the public, hut they must have some-
thing to prompt them, I think. 

'PROBATION SYSTEM IN THI£ CENTRALLY ADMINISTDED ABBAS. 
1088. *Shrimatl K. ltadha Bal Subban.yan: Will the Honourable the 

Home Member be pleased to state if Government are prepared to examine 
the question of considering the subject, of the probation system as u matter 
for the Education Department nnd working it through the officers of that 
Department, in the centrally administered areas, &.nd if not, why not? 

The Honourable Sir Jtegillald Jluwell: I will consider the Honourable 
Member's suggestion. 

RBOBUITM.BNTS TO TIIB RoYAL INDIAN NAVY. 

1087. *Kr. Brojendra Karayan Ohaudhury: Will the Defence Secretary 
please state: 

(a.) the number of visits of recruiting parties to (i) Bengal, (ii) Punjab 
and (iii) Surma Valley, the duration of the visits, the pla:,99 
they visited and the method of recruitment, for ratio.gs to 
the Royal Indian Navy, since 1st April, 1936; · 

(b) the reason why 72 ratings could be recruited since let April, 1986, 
from the inland Province of the Punjab, far away from the 
sell', as against only four from Bengal and sixteen from Madras, 
which are maritime Provinces; and 

(c) whether the bulk of the sailors of the mercantile marine come 
from Ee.st Benge.I and Burma Valley through the Port of 
Calcutta and very few from the Punjab, if at all? 

llr. O. JI. G. Ogilvie: (n) (i} Nil. 
(ii) Four. 
(iii) Nil. -·· 



Lll018LATIVE AS8BllBLY .. [ 15TH MARCH 198~. 

The average duration of each viait was two weeks. The .pl.aces visited 
were Delhi, and Ambal&:, Jullundur, Lahore, Guirat, Jhelum, Rawalpindi, 
Attock and Hu&ra in the Punjab. Recruiting parties also paid visite to 
the Konknn Const., the Deccan. und Berai·. Suitable and qualified uppli· 
cants from all over India were also called to Bombay for interview with o 
view to selection. 

(b) The policy of recruitment in the Royal Indian Navy is roughly the 
same us tlmt in the ludian Army, viz., to recruit from the enliatecl olaasea 
as far as possible, but the Service is open to suit.able applicants of the 
required educational standard from all over Indiu. No prt>ference is given 
if the candidate is suitable and qualified. 

(c) A <eonsiderable proportion of la'Sc11.r seamen employed in the mer-
cuntile marine come from East Bengal and the Surma VaDey recruited 
through the port of Calcutta, but. a number -of PunjabiR are also recruited 
through the port of Bombay. 

Kr. Brojendra :R'arayan Oh&udhury: Have the Governnumt of India 
an,,· idt>a as to the number of Punjahis in the mercantile marine'! 

Jlr. 0. K. G. Ogilvie: I have answered t.l1at, question t,o aave trouble 
hut nny details on that subject should he asked for from the CommerCfl 
Member. 

Jlr. Brojendra :R'a.rayan Ohaudhury: May I know why the recruiting 
pnrty did not visit Bengal and Surma Va1Iey et all? 

Kr. 0. K. G. Ogilvie: I presume because they have not had man, 
recruits from that part of tbe world in the past. 

Kr. Brojendra :R'ara.yan Oh&udhury: ls not the existence of a large 
number of sailors in the mercantile marine from these two placeR an indi-
cution that probably recn1its might be forthcoming? 

Mr. C. M. G. Ogilvie: l um 11ol pt·Pp>11·ed 1,. ""'.\ th11t: I daresay there 
111ight be. At present owing to the very small size of tht" Roya-1 Indian 
Navy it is not desirable to have too many classes represented in it though 
1111 a matter of fact there is a surprisingly large number already. 

lbulvi Abdur Buheecl Ohaudhury: May I know tht> nun1h1:•r of reeruitl 
from Assam in the Boyd Indian Navy? 

"!6-1· 0. K. G. Ogilvie: I am afraid I cannot possibly give that without 
notice. 

Kr. IC. Baathanam: May I know whether the ratings recruited from 
the Punjab ha.ve got naval traditions? 

Kr. 0. K. G. Ogilvie: Yes, in parts of the Punjab they undoubtedly 
have, and very large numbers of people, at any rate in the Attock district 
~vr made their living on the sea for generations. .rt is strange, but 
nu4'. 
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1088, •11r. Brojeadra Karayan OhaudhurJ: Will the Defence Secretm·y 
please state: · 

(a) whether Ajit Kumar Bardhan, an ez student of the Bangabasi 
College, Calcutta, was acquitted by the Seasions Court of Ali-
pore of the charge of "attempt to murder and cause grievous 
hurt" on the complaint of Sergeant-Major W. J. Berrangan 
of the 2nd Battalion, Border Regiment, on the defence of 
the aecused that when he entered the second elUB compart-
ment of the Darjeeling Mail train, he was accoated by the 
complainant calling him nigger and questioning w:hat right 
the accused had to travel in the same compartment with a 
European and on the accused resenting such behaviour, the 
complaint attacked him and, in the scuffle, both of them 
were hurt; 

(b) whether the judge disbelieved the story of the sergeant-major; 
(c) whether t,he sergeant-major is still in service; and 
( d) the steps Government have taken, or propose to take, against 

the sergeant,major for preferring serious false charges against 
Bardhan? 

Kr. C,. K. G. Ogilvle: la) to (d). 1 am collecting the information and 
will lay it on t.he table in due course. 

Pu8oHA.SB OF ABROPLANES. 

1089. •11r. X. Santbanam: Will the Defence Secretary please state: 
(a) with reference to his answer to starred question No. 94, dated 

the 6th February, 1989, whether the Government of India 
are free to buy the type of machines they choose for the Indian 
Air Force, and the Royal Air Force unite stationed in India; 

(b) whether they are free to buy directly from the manufacturers in 
(1) Britain and (2) in other countries; 

(c) how many machines have been replaced ah obsolete during the 
Inst five yea.rs; 

(d) whether uny depreciation or renewals and replacements fund has 
been established for the purpose; and 

(e) if the answer to psrt (d) be in the atlirmative, what is the per-
centage of cost price which is annually credited to this fund? 

Irr. O. K. Cl. Ogilvie: (a) Yes. 
(b) The Government of India purchase in Great Britain only tbrouih 

the High Commissioner for India. To purcha9e direct from manufac-
turers in small numb&rs would be uneconomical. 

(c) 49. 
(d) Yes. 
(e) 121 per cen•. 
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, llr. K, 8111Vtan•m: With reference to part (b) of the question, have ,he 
Government of India come to the conclusion that only Bri\ish maohinea 
are the best? 

llr. O. K. Cl. Olilvfe: Yes, I think probably they have. 

Jlr. K, 81111tban&m: May I know why they should not try one or two 
American or other machines to find out whether the British machines are 
as satisfae~ry a.a othen? 

Jlr. 0. K. Cl. Oailvte: It is always better, if poasible, to rely upon a 
source of supply from which you are comparatively certain of getting at 
all times the articles you need. ' • 

' 
llr, It. S1111tban&m: Is it the policy of Government. to buy only from 

Greut Brit.uin und neither to mnnuftwture it in lndin nor buy from other 
countries? 

Kr. 0. K. Cl. Oailvie: I submit it is no use talking about buying from 
India because it would be impossible to do so. 

llr. Abdul Q&lyum: In view of the fact that. Britain recently bought 
a large number of these machines from the United States and Canada, 
may I know :why this restriction ha'B been imposed about purchase& to be 
made exclusively from Great Britain? 

llr. O. K. Cl. Ogilvie: There is no restriction. The type of machines 
we have got are what we consider t.o be the best type. But in time of 
stress when we suddenly want a large number and more than our own 
workshops can produce, we may be, and sometimes are, compelled to go 
outside. 

Jlr. S. Sa.tyam:arU: With regard to 49 machines becoming obs(\)ete in 
the last five years, is that the normal number or were there any extra• 
ordinary causes, and if so what. were they? 

Jlr. 0. K. Cl. Olilvie: No, Sir, there were no extraordinary causes. 
f W 

15TOPPAOE OF THI; ALLOWANOB 011' STATE PRisoNln;. ISABDAR TB.U bINGB 
SUTANTAB, M. L. A. 

1070. *Sa.rdar llangal Singh: (a) Will the Honourable the Home Mem-
ber please state whether it is a fact that the allowance paid to Sardar Teja 
Singh Sutantar, M.L.A., (Punjab), a State Prisoner, has been Mtopped? 

(b) If the answer to port (a) be in the a.ffirmutive, will the Honourable 
Member please state when it was stopped and why? 

(c) Are Government prepared to reconsider his case and give him ade-
quate allowance? 

The Bonolll'&ble Sir Reginald ll&xwell: (a) to (c). The grant of allow-
ances to the State Prisoner referred to is a matter for the Provincial Gov-
Amment concerned and not for the Central Government. -
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Sardar llaqal Slnp: M;ay I know if there has been any correspon-
dence between the Punjab Government and the Government of India 
about the stoppage of the allowance of Sardar Teja Singh? 

The Baaourable Sir BegbLald Jluwell: Not' so far as I am aware. 

Pro!. •· Q, B&nga: fT11der whose 01·dPrs is he held n State Prisoner? 

'l'he Bonoarable Sir B.egtnald llazwell: I presume under the orders of 
the Provincial Government. 

PJuCTISE BY ADVOOATES OF THE ALLAHABAD HI(,H (;oUBT IN THE DBI.JU 
CouBTS. 

1071. •Kr. Kohan Lal Saksena: (a') Will the Honourable the Home 
Member be pleased to state whether the Advocates registered in the 
Allahabad High Court, urc permitted to practise in the courts ut Delhi? 

(b) If the repl,Y to part (ll.) he in the negative, under what rules are they 
deba1·red from doing so:1 

Tbe Honourable Sir Reginald llazwell: (a) and (b). 80 far as I 11m 
aware there has been only one case in which the competence of Advocates 
enrolled by the High Court at Allahabad to appear in the Delhi Courts 
ha'B been specifically raised. In that case the Honourable Judges of tne 
Lahore High Court decided that while section 4 of the Legal Practitioners 
Act, 1879, enabled an Advocate of another court to appear in isolated cases 
in the lower courts at Delhi without permission, such an Advocate was not 
-entitled to practise regularly without enrolment in the La•hore High Court. 

EFFJ.OT OF THE BARDA A<.'T ON (,lllLD MAB-BHOBS. 

107S, •Kr. Brojendra Jfarayan Ohaudhury: Will the Honourable the 
Home Member please state : 

(a) whether on 27th Febru-.iry 1939, the Honourable Mr. Puckle, 
the Home Sccret111·y, stated in the Couucil of State in the 
course of the d<:,bat,e on the Honourable Mr. P. N. Sapru's 
resolution, asking for a committee to enquire and l'l!port on 
the question of desirability of legislation regarding Hindus 
Polygamy, Divorce, etc.,-that fear was expressed from 
some quarters that thP reforms suggested might make the lot 
of Hindu women h•1rder, just as the Sarda Act had led to 
more child marriai;ee; and 

(b) whether Government have definite information or reasons to 
believe that the Sarda Act had led to more child marriages 
and that the effect oi that legislation has been the very 
opposite of what- wa& intended; if so, what the information 
and the reasons are ? 

The J[onourable Sir B.egl.n&ld Jluwell: (a) Yes. 1£, however, tho 
Honourable Member refers to the official report of the Honourable Mr. 
Puckle's speech he will see that Mr. Puckle took no responsibility for the 

.eccuracy of the statement made. 
(b) No. Buch material as is ava'.ilable is inconclusive. 
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llr. LalolaaDd ••valnl: Ia it a fact that after the Sarda Aot the&& 
marriages have deoreaaed and breaohea are punished? 

'l'he Honomable Sir Beglnald Jllzwell: l have uo precise information. 
The Act is operated by the Provincial Governments. 

Jrr. 8. Sa\yamurtl: 'With reference to the aµswer to part (b) of the 
question, may I know whether Government are not aatiaiied tbi.t either 
the Se:rda Act has lessened the number of child mamages, or have they 
formed the impression from the information available to them that the 
Barda Act has been ineffective, or at any rate they have no means of 
forming any conclusion? 

The Honourable Sir :ae,tDald lluwell: All thot I ,meant to convey-
was that Government have no data which would justify them in expressing 
any positive opinion one way or the other, but they have no reason to 
1mppose that the facts ore us alleged. 

Shrim&ti K. :B.adha Bai Subbarayan: Does the statement of the Hon-
ourable Mr. Puckle in the Council of State mean that Government intend 
to oppose un:v kgi11l11tion for refom1ing the exii;ting Hindu marriage 
laws? 

"Ille Bonomable Sir BeglD&ld lluwell: No, Sir. 

DETAILS OF " 0THRh. REFUN1JS " UND11.R CENTRAL EXCISE l)UTIES. 

10'13. •11r. llanu Subldar: (a) Will the Honourable the Finance 
Member please state the details of "other refunds-Rs. 23·15 lakhs" in 
the accounts of Hl37 -38 under Central Exl'ise Duties'.' 

(b) Under what circumstunees nnd· ou ac('ount of "A·hat reasons are 
such refunds given? To whom ure they given? 

(c) On what, grounds is the umount of such refunds reduced for the 
budget of 1989-40 to Rs. 9 lakhs only? 

The Honourable Sir J&mes Grigg: (a) A stutement iR laid on the table. 

(l,) The refundi:; are granted mainly on excised goods exported to places 
outsi,!fe British India in accordance with the rules framed for the purpose 
nnd are paid to exporters. 

(c) The difference is due mainl., t;o the separation of Burma. Prior to 
Heparation duty on Burma motor spirit and kerosene was claBBified as 
"Central Excises"; since separutiou such duty has been classified nR "Cus-
toms''. Consequently rehmds payuble in respect of Burma motor spirit 
and kerosene held in stock in Hrifo;h lndiu ut the time of sep11r11tion were 
debite<l to "Central Excises". In the :Vl~ur Hl87-88 Rul'l1 refunds amounted' 
to a B\Jm of approximatel;v Rs. 1A lakhs. With thti exhaustion of excised .. 
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stock1o the payment of refunds under ··Central Excise11'' on aooount of 
Burma motor spirit and kerosene has virtually ceu.sed. 

Motor Spirit 
Keroaene 
8upr 
Matchea. 
Iron and St.eel 

'lOTAL 

(Ba, JakhB,)> 

H·IO 
8·08" 
0·60 
0·112' 
1•07 

2J·l6 

REVISJID DUTY Yn.LI> Oll MATOBBS, I.TO, 

107'. •11r. Kanu Subedar: (a) Will the Honourable the Financ,e 
Member plepe state why the revised duty yield on matches, match 
i;plints und veneer was raised from Rs. 4·10 lakhs to He. 18 lakhs in 
1938-89? 

(b) Was this due to a change of rates of duty, or tC' any sudden im-
portation of large and unexpect.~d quantities? 

(c) On what grounds is ;t m,pected that more material would continue 
to arrive from abroad, yielding -q,s, 18 lakhe as provided in the budget 
for 1939-40 ? 

(d) Has the Finance Department drawn the attention of the Forest 
RPsearch Institute and the Railways to the possibilit.i~ of using Indian 
material in place of the import,ed material? 

·(e) Have Government examined the proposal to raise the dutJ 
on foreign match splints in order to lead to a larger use of Indian 
material? 

The Honourable Sir James Grieg: (11), (.h) aud (.c). 'l'he variation is 
accounted for by a change in the procedure as regards Burma. Duty on 
mat<-hes rnunufneturecl in Burum and imported into India is collected by 
means of bunderoli,; sold i11 Burma. The proceeds were formerly credit,ed 
under the head "Central Excise Duties" and are now credited under the 
heud "Customs'·. 

(d) and (e). Do uot arise. 

EXPOB,T DUTY ON MANUJ'AO'l'UliJl:D JUTE. 

1076. •Jlr. Kanu Subed.V: (a) Will the Honourable the Finance 
Member please state what is the export duty on manufactured jute? On 
what basis is this calculated fo• purposes of the budget- of 1989-40? 

(b) Was the large order for rwo hunched million bags from the United 
Kingdom provide_d for in this ~11lculation? 
. (c) Are goods purchased by His Majesty's 6oTernment in this couptry 

liable to the payment of the e;[pOrt· duty? • 
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( d) Have ~ernment examined the JS<>ssibility of an improvement 
in this source of revenue · during 1989-40 on account, of further orders 
from the same direction or from other countries in Europe? 

'1'lle Honourable Sir .Jamea Grlg: (a), (b) and (d). For the year 1989-
40 the revenue from the export duty on Jute, raw and manufactured taken 
together, has been estimated at Rs. 420 lakhs, which is the same ae the 
revised estimate for 1988-89. On the basis of previous actuals the share of 
jute manufacturers in this total ie Re. 240 lakhs, The estimate wae fra.µied 
after taking into account all factors expected to have a bearing on the trade 
-during the year. 

(c) Yee. , 

llr, Jlanu Subldar: How much allowance was me.de for the extra-
ordinary order of two hundred million ba~s which was·received and for fur-
ther large amounts about whieh it is said t,hat the orders are forthcoming? 

The Jlonourabla Sir .Jam11 Grigg: Answering the second question first, 
the possibility of further ordera from the United Kingdom was too problem-
a,.tical to be taken into account at all. As regards the actual qrder I cannot 
.give the exaC't figures because it depends on the question as to how far these 
orders are an addition to the normal production or how far they push over 
the normal production. As the Honourable Member knows, at the moment 
this order has not necessitated the lengthening of working hours. So the 
presumµt,ion is that it will tend to displace the ordinary orders. 

llr. Jlanu Subedar: May I know whether in Government's opinion the 
total export of n11umfoctured jute will not be greater than it was in the 
previous year ou account of these orders? 

The Honourable Sil' .James Grlg: I have given the Honourable Mem-
ber the best, attempt at prophecy I can in the budget ei:itimates. I may 
perhaps supplement that informati'on by telling him that I think the · re-
vised figure of 420 lakhs for 1938-89, that is, the year about to end, ie on 
the high side-probably 10 lakhs too high. 

Pl.OT.IDCTioN ol!' INDJAN INVESTORS moM DoUBTFUL FoBBJGN Y11:NT11Us. 
1076. *llr. llanu Subedar: (a) Will the Honourable the Finance 

Member please state whet-her Government have seen the appeals sent out 
by companies not registered· ix;. India or the United Kingdom, such as, 
the Commercial Pine I<'orests Limited oi New Zealand, canvassing for 
funds and investments in shares and bonds in t.l1is <'Oun try? 

(b) Have Government any information as to the number of cases 
in which Indian money has bee'l lost- through weak or bogus foreign con-
cerns giving exaggerated accounts and ~mpting Indian investors in enter-
prises in British Colonies genero.lly, and particularly with· regard to orange 
groves in South Africa and timber in New Zealand? 

(c) Under the new Companies (Amendment) Act, what are the require-
ments which a company not registered in India or the United Kingdom 
must satisfy before it approach'!s Indian investors with an appeal can-
vassing for funds? 

~) Are there any obligations imposed on the local agent, ma11ager1 or 
broker, who undertakes such w•J1·k? 
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(e) Have Gover.nme.nt considered the que~tion of strengthening these 
requirements? 

(f) Have Govemment, considered· ~ny'' other means of warning Indian 
investors in cases where Company Registrars or the Finance Department 
c,f the Government of India have reason to suspeot some danger for 
Indian investors from any partic~ular appeal of this .kind? 

· (g) Will Government make a brief statement of their policy in the, 
matter of protecting Indian investnrs from doubtful foreign ventures? 

The Honourable Sir Jamea Grigg: The question should have been. 
addressed to the Honourable the Commerce Member. 

Kr. llanu Subedar: '!'here. are portions in this question which retate 
to financ·e-col1ecting of capital in this country by foreign companies, etc. 

Tbe Honourable Sir lames Grigg: The C:>mm;irce !\le•uber has under-
taken to supply the Honourable Member in d'ue course with the informa-
tion which be asks for; a11d if 11.ft,tlr tluit he is dissa11isfied, perhaps he will 
address me uuother question. 

0FFI0l!l"8 AND l\lBN SBBVING IN TBlli Roy AL Am FoBOE. 

1077. •xr. O. lf. Jluthuranga Jlud&ltar: Will the Defence Secretary 
please state : 

(a) how many officers ant: meu are at present. serving in the Royal 
Air Force; 

(b) how many of the above are Indians and how many non-Indians;. 
(c) whether there is any propoi!al to increase the strength of the 

Royal Air :Force, nnd, if so, by how much in the number 
of aircraft and in personnel ; and 

(d) whether Government are considering the desirability of sending, 
Indians in' much larger numbers to England, or other places 
for training with il view to their being employed in the 
Royal Air Force in India? 

Jl:r. 0. K. G. Olilvie: (a)-(d). I refer the Honourable Member to the 
reply l !,(an: tll his starred question No. 20'29 on the 9th December, 1938. 

Jlr. President (The Honourable Sir Abdur Rahim): The Chair would. 
tell the Honourable Member that, when a question has been answered 
already, he ought not. l-o repeat the question again. 

llr. O. N. lluthuranga Jlud&liar: What about the answer to parts (c). 
and ( d) of the question? 

Kr. President (The Honourable Sir Abdur Rahim): Any portion that 
has been answered ought not to be repeated. 

Jlr. 0. II. G. Ogilvie: I think I answered tiJ.e whole thing. Parts (a),. 
'(b), (cl and (d) have been repeated in this queatfon word for word. • 
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APPomTDNT OF A 'rHIBD 8:10.BBTABr IN THB D:11:rrno:m DnAB'!ldlfT. 

10'18, •II?. 0. •. Kutbur&D1a K11dallar: Will the Defe11ce Secretary 
please state : 

(a) whether it is a fact that recently II third Secretary hR11 been 
appointed to the Defence DepRrtment ; 

(b) whether the Defence Department deals mereh with the Secre-
tariat 8ide of the Army Headquartera, every branch of it 
having its own Secrt::tRriat under military officers; a.nd 

(c) what is the necessity for three Secretaries for this Department? 

llr. 0. II. G. Ogilvie: (a), (b) aud (c). 1 refer the Honourable Member 
to the reply I gave to stnrred qi.1estion No. 2080, duteil t,he 9th December, 
1938. There is now ont' 8el'ret,ary onl~· in the Dt'purtmenL 

PulwHAsB OF " ENVOY " ABBOPLA!IBS. 

10'19, •11r. O. B'. lluihuranga lluclallar: Will the Defence Secretary 
:please state : 

(a) whether it is a fad thbt recently two ·'Envoy" aircrafts were 
purchaRed ; if so, st what cost; 

(b) whether it is a fact that two 11eropl1111es Wtlre in use during the 
Viceroyalty of Lord \Villingclon; what has become of those 
planes and wh(>thn tl1e present Viceroy is using them; and 

(c) what is the necessity for purchase of new machines? 

Kr. O. Jl. G. Ogilvie: (a), (b) and (c). l refer the Honourable Mem-
ber to the reply I gave t.o his st,1nTecl question No. 2081 on the 9th Decem-
ber, 1988. 

W .ABMNa TO TH:11: PuBLIO IN CALOU'rl'A AGAINST EVASION 011' MA.MP DUTIES. 

1080. *Jlr. Brojendra Karaym Ohaudhury: WiJ: the Honourable the 
.Finance Member please state : 

(a) whether a Press note has reeently been issued in Calcutta, 
warning the public ng,,inst evRsio11 of stamp duties and about 
the exemplary punishments provided in sections 62 Rnd 65 
of t.be Stamp Act II of 1800 in the following cases: 

( i) when a purchast•1· <lemund~ K rlmeipt in token of puy-
ment and the seller aclmowledges Ruch pa:vrnent in the 
"cash m9mo"; and 

(ii) when the 'seller voluntarily wishes to acknowledge 
the receipt of mc,ney in thl• "cnsh memo"; 

(b) whether the Press note bas beon issued by the Government 
of India, or by the Provincial G0vernmen1 witµ or without 
the approval of the Central Government; and 

.(c) whether Government are prepared not to put the law into 
operation in the case of cash memo. b:v executive order or 
by instr.ucti0n11 to provincial authorities or to amend the 
law? 
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The Honourable Sir Jamu Grtg: (a) and (b). The Central Govem-
ment have seen sm·h a Press note which was apparently issued by the Pro-
vincial Government. It was not previously approved by the Central Gov-
ernment, nor is such approval necessary. 

(c) Executive authority in this matter vests in Provincial Government. 
with whom the Central Government do not propoee to interfere. · 

POSTPONED QUESTION AND ANSWER. t 
PloB11188I01'i TO JEWISH RD'uGElloS TO LAND 11' hmu. 

*'96. •Jlr. ll&llu Subedar: (a) Will the Honourable the Home Mem-
ber please state how many Jewish refugees from European MUDtriea have 
been allowed to land in India? 

(b) Is it a fact that many of them landed before Goverument put 
rntrictions? 

(c) What is the nature of the restrictions now put and under what cir-
cumstances would a German Jaw he 1..llowed to land and tu Jive in India? 

( d) Have there been any cases of repatriation of such refugees from 
India? 

(e) Have the Government ,,£ India been approached directly, or 
through the Secretary of State, by thr CentrRI Commit.tees for the relief 
of Jewish refugees in this country? 

(£) If so, what is the position taken up by the Government of India in 
this matter? 

The Bonour&ble Sir Reginald Kuwell: (a) and (c). I would invite the 
Honourable Member's attention to the reply given b)· me on the 9th Feb-
ruary, 1939, to Sardur llungul Singh 's starred questions Nos. 240 and 256. 

(b) I have no reason to believe so. 
(d) No. 
(e) and (f). I would i11\'ill' tht• Houourublt! :\Iewber·s attentiou to the 

repl.v given by me on the 6th February, 1939. to pnrt (o.) of Mr. Thirumala 
Hao 's sturred question N"o. 139. 

THE GBNEUAI, BUDGET-LIST OF DEMANDS-contd. 
SECOND STAGE--contd. 

DEMAND No. 12.-EXECUTIVE CouN01~ontd. 
Jlr. President ('l'he Honourable Sir Abdur Rahim): The discussion on 

the demands will now continue. Jt. is the tum of the Congress Party to 
move their motions. 

Government's Defence Pru.icy a.nd Administration. 
:Mr. S. Saty&murtl (Madras Cit.v: Non-Muhammadnn Urban): Sir, I 

move: 
"That the demand under tho brad 'Executive Council' he reduced by Ra. 100"-

(To ce111ure the Government for their Defence Policy and administration.) 

t V idc page 1096 of these debates. , 
:l:Answer to this qufl8tion laid 1JD the table, tJie · questioner having e:ii:hamted his 

quota. 
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[Mr. S. Satya.murti.] 
We have taken advantage of the suggestion of the Honourable the 

Finance Member that we can raise a debate and have the vote of the 
House on this question by moving a reduction in the vote for the Execu-
t.,ve Oounoil. Th~refore, I want the ·House to vote on this cut motion ts " 
n'ensure of the Government's defence policy and administration. ·· 

I should like to know what is the Government of India ·s defence policy. 
Ultimately, all defence policies are dependent on the foreign polioies of 
the governments concerned. Who are the Government of India's enemies 
and who are the Government of India's friends? The answer depPnds on 
who are the enemies nnd ·friends of the .British people and of the British 
Empire. So far as that. is concerned. the foreign policy of the Govern-
ment has been, for many years, now a spinelen, policy. Thia morning's 
telegrams about the events in Central E!,Irope must have convinced any 
Honourable Member of this House, who has read them, that this continual 
surrender to Hitler anJ Mussolini is leading nowhere, and that there is 
~oing to be no peace in Europe and the great democracies are now merely 
shaking before the dictatorships. Our foreign policy, to the extent to 
which it impinges on defence policy, is entirely settled by the Government 
of Grent Britain, nnd we are not at all consulted: we have no forei~ 
poliey ol our own, and on uny questionR we may put, we ~et, very uni:ati£1-
fnct.or1 and uncommunicative answers. We. in India, can evolve r.ur own 
foreigri policy, provided we are free to do so. So far as our neighbours are 
con('erned, except on the North-West, and now on the North-Eni:.i Fron-
tier, we have almost impre~nable borders; and in Asia itee1f, provided we 
do not pick up n quarrel with Russia and China-God knows what is going 
to happen in China-or the Muslim powers of Afghanistan, Turkey, Persia 
and Iran, I do not see what there is for us to fear from anv of these 
nations. I recognise J upan is coming rapidly into the picture, and her 
imperialist ambitions are not checkmated by England or America. ,Ta.pan's 
answer to England's moral prote1:1tntions is nlwa.vR and ri~htly "Phy8ician, 
heal thyself". So far as our coast line is concerned there are pregnable 
portion£1 thereof, hut, ultimatel:v. we nre coni;tnntly t.old in this House-
even this morning we were told-that the naval protection of India is the 
main concern of the British N av,· to whiC'h we have onlv to make a minor 
contribution. But we are weak 0in the one ann of defe~ce wh~re the next 
war is likely to be decisively 1fought, and that is the Air arm. There, wA 
find, that we are not allowed to make such progress as we can make, . con-
sidering that in the Air Force even Eni:{land is comparatively n modern 
country. It ought to be possible to Indianise the Air Force completely, 
provided the Government of India hnve an honest and sincere policy of 
Indianising the defence of India. But conceding that we are weak, T re-
cosmise that India's foriegn po1icy need not involve us in limitless defence 
commitments, bemmtte unlike other nations we have no territorial or even 
commercial ambitions over other countries. Once India is free and self. 
governing, she will be quite content to be friends with all her neighbours 
and with all the powers df the world. Even for commerce, India is a 
huge country: we can be practicnll:v se1f-contained, exporting a few arti-
cles that we must, and importing a few articles in return, that we must. 
Therefore. we can be strictly neutral in the event of wars of other coun-
tries. We also believe in unive-rsal -disarmament 89 the p1m11eea for all 
human ills. T know Mahatma Gandhi's doctrine of non-violence is not 
yet accepted by humanity, but I make a present to those friends, who 
think that non-violence is not a solution, of the possible picture of thi1 
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piling up of armaments on armaments. What is going t.o be the next 
war? What is going t.o be its result? In all wars, there is uo victor 
or vanquished. If another war takes place in Europe or. in any part of 
the world, I think it will be the destruction of European and westernised 
humanity. Whether it is a blessing or not for the rest of humanity, I 
will not say. But, I think that all statesmen with large visions are con-
vincud that this piling up of armaments on armaments is doing no good 
to anybody. Of course, they all say: "We are arming only in self-
-dAfence, and we are not arming against others". But it seems to me that 
India will have no neecl t.o follow that mad race for armaments. Our ideal 
defence policy should be a minimum, highly-equipped land force with 
a second line of Indian citizens as a defence. That· is where the Defence 
Department has woefully failed. The Defence Department does not 
trust India or the Indians. The Delfence Deparbment is the most secret, 
the most uncommunicative and the most expensive of the Government 
Departments. Indians are not wanted there, neither in the fighting 
units. nor even in the clerical units. Why, even in the Army Headquarters 
British offi.oers are employed, British clerks__are employed and Indians 
are at a disadvantage. 1'hat is because they do not trust us, they suspect 
us, and the real reason, Mr. President, is they do not want to defend 
India as such; they want t.o defend British Imperialism in India, and 
Jndia's constant fear is not of any wars age.inst India or by India, but 
:against Britain by her enemies which may involve India in those wars. 

And, moreover, Sir, I say that the defence policy of tho Government of 
12 N India deserves to be censured on the ground that the Defence 

ooK • Department of the Government of India consistently refuses 
to take the ,House and the public int.o confidence. The recent perform-
ances of the Government with regard to the Sandhurst Committee were 
the subject of a censure motion yesterdav, and I will SRV no more about 
it, but the House has expressed its opinion. As regards the Chatfield 
Committee, the Government will not tel1 us what they are J?oin'? to do 
abou.t it. I can multiply instances, but T do sa:v that the Defence Depart-
ment keeps InlliR at nnn's lf'n~th. They add insult to iniury b.v saying 
-you have no knowledge cf the nnnv matters, and. therefore, vou cannot 
be taken into confidence. They refmie to give UR opportunities· of gaining 
knowledge, and then turn our so-called ignorance against us. 

As for defence expenititure, I want to say that, so far as the actual 
defence expenditure is concerned, it is not controlled bv the Governor 
General in Council at all. The Defence Department puts forward its 
eRtimates, ond the Government have got to accept them. Even in England, 
Mr. Lloyd George said: "I have been a member of a great manv Cabinets 
and the control of the Cabinet is not as intimate, as close, and as effective 
as one would wish it to be: After all, what really happens in the Cabinet 
is that the Secretary of State for War brings forward his estimate and his 
Hight . ~~nourable frie~ds b~ing forward th~ir estim!"tes. Then they do 
not cr1t1c1se each other s estimates. 'rhere 1s a classic understanding that 
they will support each other's estimates". But in India, Sir, the position 
is much worse. 

The other point that I want to make on defence expenditure is that 
the b~lk of this expenditure, a not inconsiderablt portion of the expendi-
ture, 1s wasted on what is called the North-West Frontier, and on .this 

o• 
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[Mr. 8. Satyamurti.] 
matter, although our friends constantly tell us that they are trying their 
best, they have not been able to get; pe&ca. Lcit me quote to them from 
Captain J. R. Kennedy, where he says: , 

"For close on a hundred yeara now we have been fighting wara on tile Nort.h-W,eat.. 
Frontier of India. The area involved ia only aome 450 milee in length and a few milee 
in depth. Lives and treasure have been poured into that little 1trip of country 
directly during wars, and indirectly during peace in the maintenance of huge anna-
menta in preparation for the next outb~ak. Nearly all our wan have been failures, 
from the pomt of view of good military execution, and all have failed &o achieve-
anything in the nature of permanent peace." 

I think, Sir, taking the matters up,to-date, the position is tha same .. 
They waste money in war time and in peace -*ime, and on the Frontier, 
war and peace time are identical,-all time is war,-and they achieve no-
results whatever. We have offered other solutions. H you want t.o make 
them part of India, then gove::rn them; or leuve thlilm alon~. and come to. 
terms with them. '.l.'he J:t'rontier Government can help, Mahatma Gandhi 
can help, but the Government must 'follow that cat and mouse policy .. 

··waste money, and achieve nothing worth achieving. And it does seem to 
me that this idea of having a peaceful policy for the whole of India does 
not suit them. Ultimately, the problem of the self-government or the 
freedom of India is also the problem of the defence of India. We realise 
that, but they do not allow India t.o raise her own forces, to officer her own 
forces, and they must have partly an army of occupation, and partly an 
army of mercenaries in this country. That is not going to have any results. 
either from the point of India or of her large question of defence. 

And, Sir, on this question of Indianisatiou, they have been tinkering 
with the problem. 'l'hey are not sincere. I make that charge deliberately 
that the Government of India do not want really to Indiunise the urmy. 
They really want to have all officers in their hands. They have got their 
British Units, and there is no doubt, whatever, that the speech which was 
reproduced as an Appendix to the Skeen Committee's Report, under which 
British ho.vs entering the army were assured that at no time would they 
be compelled to serve under Indian officers, is as true today, as it was 
when thev were uttered. The Government of Tndin do not want Indian 
officers re-;.lly to become so numerous, so effective, and so influential ns to 
command British rankR, and they want to exclude Indians. They make a . 
. great point of the fa.ct that the number of candidates for Sandhurst has 
fallen. The answer to that is, you do not encourage our Indian officers, 
you treat them as inferiors, and, therefore, you are not able to attract 
the bel!lt in our country, and, Sir, it seems to me that unless the Govern-
ment of India completely change their policy and accept the policy. of 
Indianisation at once, there will not be a- peaceful or honourable solution: 
of t,he problem of India's freedom, for it seems to me that the question 
of India's freedom is a question of a few years. It is bound to come. 
When it comes, how is India going to defend herself? The Britishers 11ay 
if they go, we will not be able to defend ourselves. I cannot and w~ll not 
-accept t.bat argument. 1t is an insult to God the Creator. God did not 
create the Anglo-Saxon as the policeman of the world. India can und 
will defend herself, but when that time comes, it can be made easy and 
comfortable provided the Government of India even now agree-I 
believe it is' not ·too. htte,....i..but · the sands of time are runni~ out fast,-it 

· is ·not yet too lene, 1lopele89ly -too late, to grasp -the queat1on firmly -·and 
say,lhere and now "we shall have a programme of definite Indianisation; al 
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the end of 10, 15 or 20 years, every officer in India will be an Indian; the 
British Units will be completely withdrawn, and India will have an army 
of which she can be proud, and which will defend herself against foreign 
aggression' '. 

Then, Sir, the next point is the question of expenditure. The Honour-
able the Finance Member in his speech patted himself on the back and 
said no other country in the world has escaped increasing its rnibta~y 
expenditure,-India is an exception. I have two answers. India has in-
creased her military expenditure this year. Britain gave her five hundred 
thousand pounds last year; four .battalions have been transferred, and you 
have transferred nearly half a crore from the defence reserve fund. As a 
matter of fact, therefore, your defence expenditure is not cut down as it 
ou .. ht to have been cut down, but has been kept up on the Rarne level. 
E;~n tha·t figure is deceptive, Mr. PreRident, because the loss on strategic 
Railways and the services lent to other departments and many other things 
have to be taken into nccount. AcC'ording to us, it is roughly fifty crores, 
but whatever it is, it is a very high proportion, nearly 50 per cent. of the 
Centiral Revenues or nearly more than 25 per cent. of the revenues of. the 
whole country are wasted on defence expenditure. and to say that other coun-
tries are Rpending less and cite figures is not conclusive. To a man eam-
ing Rs. 100, Rs. 2 is of much more value than it is to a man eamin~ a 
thousand rupees. Considering the abject poverty of India, the expendi-
ture to the tune of nearly fift,y crores, on defence, is simply such that we 
rannot afford it. We must halve it. We cannot spend more than 25 
crores, and to say that we must. spend fifty crores to defend India is beg-
ging the question. What do you defend'? A country of skeletons, 
hunger and poverty cloes not need all that heavy expenditure; you must 
defend a countr,v full of teeming millions who live decent comfort.able 
lives. But what do vou do? You starve the nation, impoverish them, and 
:yet you want to defend· your ~mperialist policy. That is not -d~fenoe 
which ought to be charged on the revenues of India. And, Sir, it does 
seem to me that,, unless we are able to reduce the expenditure to a verry 
large extent and see that we get full value for our money, we can neTer 
solve this problem. The British ranks in this country cosi us three t.o four 
times the Indian ranks. They ought to go, and they should be substituted 
by Indian ranks and offir.ers. That will give us a savin~ of about Reven to 
twelve crores a year. I will not commit mysel'f to any !>pemfic estitnnte, 
nnd i_f in the d~fence purchaee11 and defence supplies strictest economy -is 
prnctJFied, I believe there is monev on the whole to the hme of 15 to 00 
crares. And we can ~ave that monev without affectina the efficiency or the • 0 

strength of the army. 

The next point I want to make i!1, what are the functions of the Indian 
defence forces? "Internal seC'urity'' they sRy. It is more and more the 
concern of the Provincial Governments. I do not think the militarv autho-
rities like the use of the forces for putting down internal disorder, nor would 
the civil authorities like. I am one of those· who are <,ptimistic and believe 
that ,very,soon, with pcpular Provincial Governments in .power, it will be 
possible for us to dispense more and more with the use of foreign merce-
1u1.ries ·for ,the .sake of put.ting down .disorde.r. Qn the .. o.t,her.,ha,od, . ..&l of 
.us who ,are .pe.l!riot.ic, who are·· natio11J¥, :who, •. e.i:e. 11el£.resp.ecti~i, mu11t .<Jo 
our beat .and use all .031r end.ea,vours .to .see .to it ..that we ,keep.in~ 
order, and,·peace .w.ith .the .use .of the norm"l1.poli.ce .fo:roes ,of _t}le cQ~ntQ:. 

c2 
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As for external aggression, l believe that what Afghanistan hns been 

able to do for the frontier tribes we ought to be able to do, and we ought 
to say that we have no territorial ambitions and, therefore, we do not 
want these colossal defence force& aguinst foreign aggression. It seems to 
me that really the problem is now more on the North-EuE.t thiin on the 
Nu·th-West l<'r~ntier, with Japan coming up on that side. 'l'here!ori:,, 1 
suggest that this probltm has got to be looked at from the point of view 
purely of Indian defenco and not from that of the imperial interests in tbe 
East. It is not being done. Therefore, I ask the House to t•ensure the 
Government for its defence policy and administration. Moreover, through 
.out the defence administration of this countr_x there i8 a racial sting and a 
.racial stigma. 

llr. Preald111t (The Honourable Sir Abdur ~ahim): The Ilon1)Urable 
Member has two minutes more. 

Jlr, S. Satyamartt: I shall finish within that time, Sir. In quarters, 
in furniture, in amenities, the Britisher is treated as if he is a superior 
being, and the Indian is treat,ed a13 if he is an inferior being, in his own 
country, out of monies you and I pay, and I suggest, Mr. President, they 
deserve condemnation end censure at least for that. So fo.r as the ques-
tion of improving the defence policy nod administration in this country is 
ooncemed, I make the following sug~estions to the House, so that we 
may carry them out when we are in power. Wf> must have a scheme of 
Indianisation with a definite time table, which must work out automati. 
cally. Then this pretence of Indians being fit or not fit is nonsense. India 
existed before Emzlnnd came, and India will exist ,uter En~bmd leaves 
this countrv. And everv countrv is fit to defend 'for hersPlf, Rnd no 
country ca~ go on defending another country. · We can defend ouraelveH, 
we have the material, we have the man power. and we have the resources. 
:M"oreover, we want to reduce the defence expenditure by half, and we should 
have a first class second line of defence, a completely Indionised air force 
and a minimum naval force. Last but not least, in administering our 
Defence Department, we must 1,0 administer it es to ndd to the wealth 
of the country by encour~ng industries subserving the defence needs, and 
by making supplies possible only in our own countrv. I believe that 
under both these heads, policv and administration, the Government of 
India have no policy. Whitehnll lays down the policy and Delhi and Simla 
have ~ot to carry it out, and we have ~ot to pay for it. So fer as admi-
nistration is concerned, they are secretive, thev arr.:, uncommunicative, 
they will not Indinnise,· they nre insincere about Indianisation, and I feel 
that, as self-respectin~ representntives of the people, we oul{ht to censure 
the Government of India for lack of policy on defence and for their bad 
tdministration of Indian defence matters. Bir, I move. 
i 

Jlr. Prelldlllt (The Honourable Sir Abdur Rahim): Cut motion moved: 
"That. the demand under the head 'Executive Council' be reduced by Ra. 100." 

llr~ 7. •· .Tam• (Madras: European): I have listened with verv 
great int-erest to the apeech which has just been delivered by mv 
tlfonoura.ble friend, Mr. Satyamurti. He prefaced Iris speech 'by a 
reference to the foreign policy of the United Kingdom. That foreign 
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1 · has from time to time. been open to criticism by thos.e who. hold a 
~ftt:ient view, but I wish to indica~ in his re~arks one mcons1steney. 
Jn the first part of his speech my Honourable f~end appeared to blame 
the foreign policy of His Majesty's Government m that it was not 1!1ore 
a essive than· it is today. He talked about the. si_irrender to _diet~-. Jife.1 powers, and yet, later on §n his speech, he md1cat~d that m h111 

· Al ighty God did not make the Anglo-Saxon the policeman of the 
view m ld . h B ·t . , f . policy to be world. In other words, he wou Wl~ • n 3!n s ore1gn 
based uron the extensive role of pobcmg Central Europe. On tte 
other hand his v'iew was that the Anglo-Saxon was not made Y 
Almighty God for that particular purpose. I would ~ell m~ H?nour-
abl friend that whatever may be the vagaries of foreign policy m the 
pas~ of Hi~ Majesty's Government, one. thing is perfectly clear that to-
day British prestige stands Mgher than 1t has stood for many yea.rs · · · 

An Honourable Member on the CJonareu Benchea: Question. 
Kr. r. z_ .Tam.ea: ..... throughout Europe, throughout the world. 

An Honourable Member: Have you read this morning's papers? 
Jllr, S, Satyamurlt: Czechoslovakia denies, Hitler denies. 
Some Honourable Members: Abyssinia, Palestine, China, every-

where. 
Kr. P. B . .Tames: My Honourable friends may not like that fact, but 

they cannot deny the facts of contemporary history. My Honourable 
friend, Mr. Satyamurti, suggested that it would he possible for th11; 
country to remain neukal in time of war. I am not sure that he is correctj 
in that statement. Speaking on a serious note, I 1mggest that it is almost 
inconceivable that in any war which is possible in the near future, India 
can, in fact, remain neutral, even if constitutionally it were in her power 
to do so. I am supportec'i in that statement by the frequent references 
which nre made hy Leaders of the Honourable Member's own Pa!'ty, in 
which they speak of the danger to India which threatens not oniy from 
t.he West but from the East. His third point had reference t.o t.he 11ni-
versnl desire for diijarmament. I am perfectly sure that, every one in this 
House, and in fact, in this country would re-echo the desire 
t,hat he expressed that a time might come when there might be some 
concerted effort among the com1tries in the world for progressive disarma-
ment. But I would ask my Honourable friend whether, in spite of that 
noble and high ideal, the time is propitious at the moment. Let it not be 
forgotten thnt the position in wi1ich the United mngdom found herself three 
or four yee.!'s ago, internationally, was largely the result of the a.mazing 
extent to which His Mnjesty's Government had acquiesced in a policy of 
un1ilateral disarmament, and it has cml;r been through rapid and efficient 
re-armament in these recent years t.hat His Majesty's Government has 
recaptured the position, which it had once held, in which it can look other 
countries in the face without fear or without 1:1hame. Then my Honour-
able friend went on to d1scuRs the general defence policy of the Government 
of India and pointed out that defence policy was intimately linked uir 
with foreign policy and that inasmuch as India did not control foreign 
policy, therefore, she did not control her defeuce policy. He went on to 
indicate what in his view should be the policy of the defence authorities in 
this country and I hope that if I recapitulate his views I shall be d0It1g 
full justice to them. First of all, he said that India needs a well-equipped. 
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land force supported by an Indian citizen army as a second line of defence. 
I say at once that I agree w'ith him there. I think less attention has 
been given than it deserves to the equipment of the Tetritorial and 
Auxiliary }'orcea as u. proper second line of defence in this country. I 
have been associated with both the Territorial Forces and the Auxrnory 
Forces in South India and I do know how difficult it has been to secure 
adequate funds from the Defence Department for the extension of botb 
those forces. I do suggest, very strongly indeed, that the time hos come 
when there should be. a re-orientation of polfoy, both in regard to the 
Territorial Forces and in regard to the Auxiliary Forces throughout the 
country. As far as South India is conce~d. there is am,ple material 
available for the extension of the Territorial Force, in spite of the allega-
tions that are sometimes made that the South Indian does not belong to 
the martial classes. 

Then, Sir, my friend went on to speak of the cost of defence and of 
the control of the people of India over that expenditure. First of all, in 
regard to the cost, I do not agree with h'irn that the present cost of 
defence, even if it is assumed to be at the level of 50 crores, is out o! all 
proportion either to the size or the revenues of this countr:v. The Honour-
able the Finance Member, the other day, pointed out that the cost re-
presented as 50 crores was equal roughly to about three per cent. of 
India's national income. Even if there is some doubt about those figures 
of Indian national income, there is no doubt about the figures of India's 
revenues both Provincial and Central a_nd reckoning the cost at 50 crores, 
the amount is only roughly about 28 per cent. of India's total revenues, 
including the Provinces and the Centre. I have not been a\l_le to get 
figures as to the revenues of the Indian States but a proper picture of the 
relative prOi{>ortion of this cost to Indian revenues should not exdude the 
revenues of the Indiun States or the cost of their contributions to the 
Indian Exchequer for thnt purpose. If Honourable Members will look 
round the world today-and after all we hu.ve to face the rca1'ities of a 
difficult and dangerous situation-I think they will realise that the cost of 
India's defence is not out of proportion, when compared with the cost 
of the defence of other countries. The real question is not whether the 
cost is so much as to whether we are getting full value for the mone.v that is 
being spent. There, we hope, that the results of the Chatfield Commis-
sion will ensure that there will perhaps be a more equitable distribution 
of the available finances over the various nrms of defence. It haR been 
felt, in some quarters, and not without justlitication, for a number of years 
that too much of India's defence money has been spent on the land forces 
and too little on her navy and certainly too little on her most important 
Air attn. I for one hope-and I think I am voicing the opinions of my col-
leagues ~n my Party-that one of the results of the Chatfield Commission'R 
report will be that there will be,-what, in our view, is most essential·-& 
more equitable distribution, having regard to modern conditions of war-
fare, of the money available for India's defence purposes. 

Now, Sir, my Honourable friend, Mr. Satyamurti, also went on to say 
tlbat one of the Mher natural complaints which he and his Party luive, in 
regard to defence expenditure, is that there is no control over that ex-
ftSI!ffiture by t,be people of the, country as expressed through the Legis-
latures. That undoubtedly is true. Thnt ~s partly the result of the 
peuuliar oonati\utional relationship which exists between India. and the 
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United Kingdom. But I would point out thie,-that und.ctr the scheme of 
Federation, whatever may be thought of that as s constitutional scheme, 
the influence of the ministry of the' Federation o,·er the defence expenditure 
of thQ country will be far greater than the influe?ce of thi_s Legislat.ure over 
that expenditure today. I do not want to go mto detailed constitutli.onal 
arguments but I am sure . ~onourable Me.mbers will recogni.se ~hat a 
Federal Ministry, though it 1s not responsible for finance, will, m the 
future be able to exercise over defence expenditure a far greater power 
ihan i~ exercised at iIJresent by this House. 

AD Honourable Kamber: How? 

Jlr. r. I:. James.: I would ask you to read the Government of India 
A.ct. 

Now, Sir, let me pan on to one other matter which my Honourable 
friend raised in dealing with defence policy generally and that is the need 
which he expressed, and .with which I wholeheartedly sympathise, for 
more publicit:v on the part of the Defence Department in regard to the 
activities of the defence service and also a different attitude in regard to 
11eeking the co-operation of the people of this country fo matters of their 
own defence. There is, no doubt, that in the war of the future the dis-
tinction between the combatant and the con-combatant will be largely 
obliterated. If that is the case, the co-operation of the people with the 
defence forces of the country becomes not only desirable but absolutely 
imperative, for an army or the defence services of a country cannot fighli 
their country's battles unless they have behind them the peC\I)le· of the 
oountry. I know it is difficult at times to secure the kind of co-operation 
which I believe ~s necessary. J do not think that the fault is altogether 
on one side alone but I do appeal to the Honourable the Defence Secretary 
to realise that behind this demand of my Honourable friend, Mr. Satya-
murti, there is support from many of those who do not see eye to eye with 
the Conw-ess, politically, who believe that a larger measure of co-operation 
between hie department and the people of this country is essential in view 
of the difficulties that lie nhead. Sir, I have not the time to denl with 
all the other points mentioned by my Honourable friend. He referred to 
the functions of the army. He referred to internal security. I am sorry 
to observe that internal security has not ~mproved in some of the pro-
vinces since the Congress Ministries came into power. Therefore, it is 
quite impossible for my Honourable friend to suggest that the army should 
he mied less, ~n the future, for the ,purposes of internal security than it 
has been used in the past. My own community feel very strongly in ' 
regard to that matter-that no re-disposition of the forces should he 
undertaken which would, in any way, weaken the power of the military 
arm to intervene, if need be, for the preservation of !internal security. 

My Honourable friend's final summing up of his own motion ma:v be, I 
think, put under these three demands-first of all Indianisation. 
·Secondly, co-operation and third•y, control. In all those matte!"S my 
Htmourable friend has a cons'iderable amount of' sympathy from this side. 
Indianisation is· a. difficult process. You ca~ot achieve it hy waving, a 
wand. A committee has been appointed and we shall look to the recom-
mendatione of that committee with great in.~st. The co-operation of 
the people with t·he Government ia essential: and I would suggest to some 

<>I· my Honourable friends that that co-operation requires some effort • on 
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both sides: and if we ask for co-operati9n from the Defence De,partment. 
we are entitled also to get that co-operation on the part of the people. 
Final!y, in regard to control, there is no control at present. We sincerely 
believe that in the next step which has been envisaged in the constitution-
al progress of India, there will be a larger degree of control over the 
defence expenditure of this country than has yet been experienced, and it 
is with that hope and that expectation that we for ourselves are prepared: 
to go forward. 

Sir Kub&mrn&d Yamin Dan (Agra Division: Muhammadan Rural): 
Sir, we support the cut. which has been mo~d by my Honourable friend. 
Mr. Satyamurti. Though we may not ditto' all that be has said, and 
we may not agree with all t.he arguments which he has put forward, the 
main purpose of his cu·i motion has got the full support of our Party. We 
want to know-what is the defence policy pursued by the Government 
of India at present? We have to examine it carefully. We find that 
it is failing hopelessly in many respects. · 

First of all, I will take the expenditure. The expenditure which is 
incurred unnecessarily, and the human lives which are lost without any 
justification or bringing any proper reward cannot be supported by us. 
We think that the callousness of operations in Wnziristan and the forward 
policy of the Government of Indio. are bringing no fruits to this country. 
We do not know for whom and for whose benefit the Govemment are 
pursuing that polic,v. Government, we find, are bringing no benefit to-
the Indian Exchequer. The British do not sa,v t.hnt they want any 
territorial gain in that country or that their territory will bri,ng in any 
benefit. t.o India. We find that that polic:v is opposecl hy the Congress 
as advocated by my friend, Mr. Satyarnurti. Wc,, know that the Frontier 
Government do not want that po1foy. They do not want. to add any more 
territory to their province. We see that Mahatma Gandhi does not want 
to do it. although he has not resorted to fasting on this question ..... 

Jlr. II. S, Aney (Berar: Non-Muhammadan): You want him t-0 fnst 
for this? 

Sir Kubammad Yamin Khan: Yes, if he can stop pursuing with s 
useless polir.y in Waziristan. Why not? (Interruptions.) Sir, I never 
followed him anvwhere and I do not, want to follow him, hut here we 
find that the head of the British Government in this country followed 
him, and we want him t.o follow him there too. If the Vieeroy was 
anxious to save Mahatma Gandhi 'q life in Rajkot. he wi]] certain\v come 
forward here to eave Mahatma Gandhi's life if he begins a fBBt in t,his 
matter of WaziristAn also. That is one point. Sir, we cannot see eve 
to eve with the British Government in this respect. Mv friend, Mr. 
Satvarnurti, has said that we do not refluire British troops Rt pre11ent. 
WeU, I do not subscribe to or agree with his views that under the present 
circumstances we can do away with the British troops in India, hut what 
I do suggest and where I do take my stand is that British troops may 
be necessary even for the defence of India under the present circumstances 
in which we are placed today, because we have not got a sufficient anct 
ll w4!11-equipped army of our own and there is a danger, if not from th& 
wee\, at least from the east of the Indian territory. But what we hav& 
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been pressing and we do want to press again is that the British soldier 
in India is not kept only for the defence of India, but ~e is a part a~d 
parcel of the British Imperialism. T~ British .a~y 1s kept m. India 
for the purpose of defending the British Impena.h~m. If that 1s the 
case, then India may share, to t~? exten~ t~at it ~ould . ~ay to t.he 
ordinarv Indian soldier for each British soldier m India, British soldier 
mus't be charged, to W: only t<:> the e~tent that India would. :pay other• 
wise for the upkeep of the Indian soldier. ~s. regards the British officer, 
whatever is otherwise to be paid to the Indian officer, that should be 
charged for the British officer from the Indian Exchequer, and the re~t. of 
the cost of the British soldier and officer must be found from the Br1tish 
Exchequer. If Britain keeps sixty thousand British. soldiers here, I .do 
not mind, but whatever India can afford to pay for sixty thousand Indian 
troops. that only must be charged from the Indian revenues and the 
rest must be found from the British Exchequer. That will be the 
equitable adjustment for the future. We think the policy should be 
pursued in this manner that, until we have a properly truined army 
which may replace the British troops, the British troops must be kept 
here. 

Sir, I do not see eye to eye with my friend, :Mr. Satyamurti, when 
he says that the popular Governments will not require any army for 
the purpose of keeping the internal peace. The internal peace must, for 
a long time to come, be kept by the army. Though we think that the 
police force is sufficient in some cases, but in some matters 1t is really 
the dread of the army which keeps the people straight or brings them 
to order. I find that from the hopeless condition in the province of my 
own. We ban had so many riots in Benares, Cawnpore, Budaon and 
many other places, even in the small villages where we had never heard 
that there could be any communal riot, and yet. these communal riots 
have sprung up suddenly within the last one or two years everywhere. 
Even in the small town of Marehra havin.~ o. populntion of. only four 
thousand we find people murdering each other and committing riots by 
desecrating Tazias. Now, where nre ;vou going to get such a large number 
of police. to keep your towns and villages in order? An army must be 
required for this.: Rnd the advent of a popular Government is bringin~ 8 
<'ertam change m the mentality of the people, so that the people who 
nre t~e most r?wdy cla~ of ~eople have begun t.o find that they gain by 
creating rowdyism, so that hfc and propArtv and other things must be 
secured and the . internal . pence must be kept by the army. Therefore, 
I do not agree with ~he views put forward hy my friend, Mr. Satvamnrti, 
that we do not, reqmre Rritish troops for these- contingencies. T will he 
happy and I shall he only t.oo pleased and my Part,y will find itself in a 
ver:v hnpp:v position if and when we wiil find that these riots do not occur 
and the riot,s are kept down by not creating anv kind of hardship to those-
communities which require protection from the Government of the Province. 

Another point which my Honourable friend has made is that we must 
cor.11~ to a certain definite policy ns to what shall India do in case the 
B~1t1s~ have t.'? leave th_is C'Ountr~·. Have they got anything in their 
mu:~d, . Suppas1.ng a war m Europe takes place and the emergenc~, arises, 
ns it did arise m 1914, when only 4,000 British troops were left in this 
~untry to defend our country especially in view of the menacing condi-
tion of Japan and its recent activities in China, will we be able to defend 
our country ourselves? So, we do not think that this is a safe policy 
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[Sir Muhammad Yamin Khan..] 
which should be pursued. It is only those Governments who have given 
less thought to remain nlways prepared to meet any kind of aggression 
that have lost. The British Government had not properly equipped itself 
and the army of the British Government was not sufficiently strong to 
deal with the situation that had arisen within the last five or six vears in 
Abyssinia, Europe, China and other places, and that is why the:v' had t.o 
-ent the humble pie, and that is why, as some of my friends have said, 
the British prest,ige has got a great blow. l\ly Honourable friend, Mr. 
James, may say that the British pres4:.i~e has risen. Whether it has risen 
or it has got a blow, I am not going to discuss at present. But as Englnnd 
was not fully prepared, Mr. Chamberlain's p,olicy got the best in the 
circumstances, and that was the only right policy which the British 
Premier could pursue. If they had gone to war, theri, instead of bringing 
any good to the British nation, they would probBbly'·have brought ruination 
to the British Empire. So, the avoidance of we.r was, in my opinion, 
perfectly justified. At the same time, we find that China was not fully 
equipped, and n small notion like Japan came to its aggression. Should 
India, which is the next biggest count.ry in Asia, be left unarmed and 
unequipped, she too will have to fnce t,he fate of China. Therefore, we 
do not agree that we should be left unarmed nr untrained as we have 
been up till now. The armament policy must be changed, and I think 
in all sections of the am1y Indians must he trained properly, so that 
they ma.y be able to carry on the present polic:v in the future. I '";n 
again advocate, what I have advocated several times before on the floor 
of the House, that the officers of the Indian armv must be such as to 
satisfy the Indian soldiers. The Indian soldierR ·are not satisfied with 
the present polfoy of the Defence Department. The Defence Department 
must continue to have tho11e officers who will command the confidence of 
the Indian soldiers. Without ,zoing into the details of what happened 
yes.terday, we will very carefully scrutinise what the Committee does 
which has· been formed b-v the Government. \VP will see whether it, 
does justify itself or not as' a representative Committee. 

In conclusion, I wish to sav that we want that His Excellency the 
Viceroy, after making that brilliant speech in the Chamber of Princes, 
will see that the British Government in India will follow his lead and see 
that the same consideration iR given to the British Indian subjects as had 
been advocated bv him for the Indian States. Wit,h these words, l 
support the motion. 

Jlr. Ram ll'arayan Singh (Chota Nagpur Division; Non-Muhnmmadnn): 
Sir, I whole-heartedly 11upport the motion moved by my friend, Mr. 
Satyamurti. The motion aims at censuring the Oovernment for their 
defence policy. Had it been in my power, I would have said that for 
this very policy Government, deserve destruction and unconditional removal. 
Of all the Governmental activities of a nation, the question of defence is 
the most vital one. If there is no national defence, there is no national 
existence. It is, therefore, that there is a race among the nations of the 
world for re-armament. Everv nation feels that if they are not perfectly 
equipped and perfectly armed, their very existence is doubtful and pre-
carious. So, the question of defence is verv vital. But so fRr as this 
question concerns India, I feel that this defence policy is not to defend 
Indir. hut it is to destroy India. I will, therefore, calJ this defence policy 
the• destruction poHcy of the BritiAh Government in this country. By 
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following this policy, the British Government is destroying the manhood 
of the nation. It is a part of this policy that the Arms Act has been 
passed by which the whole nation has been disarmed. This is the gr~ate~t 
mischief which the British people have done to this country. No nation 1e 
satisfied merely by the fact that it is safe fr~m. f?reign aggres~ion but 
every nation is very anxious to see that every md1v1du~l, composmg t?at 
nation is fit to defend himself. But we have the nusfortune of being 
-disarm'ed by the Briti11b Government. Whenever there is a question of 
Indianisation, the friends come from the other side and say that suitable 
candidates are not forthcoming. We know that India had reached the 
·zenith of power e.nd progress at a time when the Britons did not know 
how to weave their clothes e.nd they did not even put on clothes for their 
garment. We had Generals and Rulers even at that remote time. But 
what has become of this military quality now? Is it not this defence 
po!icy which has destroyed this? Who is responsible for the fact that we 
have not got sufficient number of suitable candidates for service in the ar~y 
of thia country? Sir, the army in India is not meant to defend India. 
The army is meant not to protect India, not to protect anything Indian, it 
js meant to protect and defend British trade and commerce, it is meant to 
protect the Englishmen living in this country e.nd it is meant to protect 
everything- British. When my Honourable friends talk of Indianisation, 
I am glad that my Honourable friend, Mr. Ogilvie, said that he did not 
conceive of a time when the Indian Army will be eompletely Indianised. I 
think he is right. I think the whole country ought to take note of that. 
I can alRo foresee and foretell that the Indian Army cannot be completely 
and wholly Indianised because, so long as the Britishers are here, the 
British Army will be here. As soon as the Indian Arm:v will be Indianised, 
they will be no more in this countrv. It is, therefore, right to say that 
the Indian Army will never be Indianised. 

My Honourable friend, Mr. James, was talkin~ of British prestige. 
Does he remember the brilliant retreat of the British soldiers from the 
field of Flanders in the last European war, in 1914? If he remembers 
that incident, he would not talk of British prestige. I remember to have 
read big headlines in newspapers about the retreat of British soldiers in 
t?e last war. If only the Indian Expeditionary Force had not gone to 
:Frnnce, at the proper t,ime, the whole of England would now have been 
under German rule and mv Honourable friends who are now adorning 
the Trensury Benches would have been somethin~ like nominated Mem-
bers in the German Parliament of England. Even if my Honoll1'8ble 
friend, Mr. James, had forgotten the brilliant retreat of the British soldiers 
in the last war, how could he have forgotten the recent Munich a(J'ree-
ment? Was it not an abject surrender to the dictates of German"' and 
Italian Dictators? I am surprised that such a reasonable and wise ma.n 
like Mr. Jomes, should for~et all these things and talk of British prestige'. 
Let the next war come and we will Ree where the British prestige stands. 
We generally hear of distinction made in this House between martial and 
no~-martial classes. This Js mere.ly divide and rule policy of Government. 
Tt 111 due to the destructive policy of Government that such invitlious 
distinction is maintained. There is a saying of Guru Govind Singh in 
m:v part of the country, and I think it is also in this part of t.be country, 
which says: 

"fJ~irion ·~ main fJtli nt.artiti11:pon, 
Rtll, 11,- ma,11 baql,, fllm'111awoon; 
f'tll> Owv. Gobintl Bir,g/t. nam kaA.awoOII." 
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[Mr. Ram Narayan Singh.] 
It means: "If I can get a bird of prey killed by a small bird, and if 

I cian get a tiger killed by a cat, then I shall be called Guru Govmd 
Singh''. In the same way, everybody knows that it is only by teaching· 
and by training that a man is made a hero, that a man is made good or 
bad. If people are trained in a proper way, then I think they will be 
soldiers. It is the divide and rule policy of the Government that has 
made this distinction between martial and non-martial classes. A good 
Government will see that all able-bodied citizens of the country should' 
be trained and should be armed so that at the time of any emergency 
they will form a second line of defence. My Honourable friend, Mr. 
James. said that the people of South India dia, not belong to martial class. 

An Honourable Member: He did not say so. 

Jlr. :aam 1'ar&yan Singh: I am glad he did not say so. I feel th&t 
everybody can oe made a good soldier by proper training. A soldier can 
be produced from any part of the country, by good training. This. 
invidious distinction between martial and non-martial classes must go. 
I say the Government are keeping this distinction with an evil motive. 
We know where we stand. If the next war comes, the British people "';n suffer. I remember that when the late German war was going on, 
one gentleman, an Indian, went to see the then Viceroy, I think it was 
Lord Hardinge or Lord Chelmsford, when the Viceroy asked: "Hullo I if 
Germans come what will you do"? The answer was: "we shall present 
a farewell address to you (the British Viceroy) and an address of welcome 
to the German people''. The Vicieroy was amazed at the answer and asked 
the gentleman as to why he said so. The gentleman replied: "Have you 
prepared us to fight the Germans? You have disarmed us, you have 
clenntionalised us and so how will we be able to fight the Germans?'' 
Looking at the way in which the British administration is going on in the 
matter of defence of this country, we are greatly perturbed. I will only 
ask my countrymen, how long are you going to he slaves to the British, 
how loniz are you going to be protected by them? I know there are some 
Rulers in this country who claim sovereign rights. I do not know how 
many soldiers they have got in their States to defend their rights. Stilt 
they talk of sovereign rig-hts. We talk of swaraj and responsible Govern-
ment when we do not fight to defend ourselves. Under the circumstances 
no ewarai i1;1 possible so long as we nre disarmed, so long as we are made 
slaves. similarly, those people who talk of soverei~ rights must know 
that they are equally helpless with ourselves. They are also slaves of 
"the British, nothing more nothing less. With these words, I support the 
cut motion and I hope every Member of the House including m:v Honour-
able friend, Mr. James, will support the motion. 

Dr. P. 1'. Banerjea (Cnlcuttn Suburbs: Non-Muhammadan).: Sir, :vear 
1 after year and decade .after decade Tndinn statesmen have 

P,lf. ur~ed · that the army ·in India should be Indianise,l. But 
what hRve Government d·one? The:v have shown lip s:vmpath.v with thi8 
demand, but on one pretext 9l' another they have done pract,ically very 
little. 

The demand for Indianisation has been based on two princip11l grounds. 
In tire first place, it has been urged because it is calcuJated to curtail 
the lnilitary expenditure of India to a. substantial extent; and secondly, 
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it has been urged because it is felt necessary that Indians should learn 
.to defend their own country. 

As regardB the first point, it has been acknowledged by experts from 
Britain thati India spends much too large a sum every year on the army 
and that the poor people of India have 11 burden thrust upon them which 
is very difficult for them to bear. Sir Walter Layton who came out to 
India as Financial Advisor to the Simon Commission expressed the view 
that while India spent as large a proportion of her annual income on the 
army as other nations, her expenditure on nation-bujJding services was 
extremely small, compared to the expenditure on nation-building ser-
vices in other countries. It was pointed out by the Finance Member the 
'lther day that at the present moment India was spending a very small 
amount of her national income whereas countries like Italy, Germany, 
Japan and Britain, are spending very large s_ums. I do not accept the 
figures which he gave, because tb.e view is prevalent in England that 
,tatistics are to be very carefully scrutinised before they can be accept-
ed as correct. There is a saying that there are three kinds of falsehood, 
-lies, damned lies a.nd statistics. Statiistics being the worst of the 
three. However, without going into his figures I will accept the gene-
ral proposition that India spends less than some of the other countirles. 
But why do these countries spend more on their military services? 
Japan is an aggressive country which wants more lands and wants to 
<:ionquer China and perhaps ot;her countries also; Germany wants her 
colonies back and wants to have a predominant position on the European 
continent; Italy has her ambitions : she has conquered Abyssinia and 
IJhe wishes to conquer many other countries in Africa and perhaps also 
in Europe. Britain has already grasped the greater part of the world 
and wants to maintain this her war world-wide empire. 

But what is the position of India? She does not a.sk for any terri-
tories and does not want1 to conquer any other people's country; she 
wants merely to defend her own country. She wants now to end her 
state of political bondage and to become free. 

Britain has followed a very wrong policy in keeping India wea.k and 
helpless. This has been due to her extremely selfish attitude and this 
attitude is now going to recoil on herself. There is a very grave danger 
of India being invaded at the present moment, if not from the West, 
certainl:v from tbe 'East; and India is wholly unprepared to defend her-
self. The time has come when Government should revise its policy and 
take up a line of action which will prepare India to defend herself. 

We have heard- a great deal about martial traditions. Now these 
martial traditions have not dropped from the skies and have not fallen 
from the heavens. They he.ve been made by human endeavour. When 
it is said that martial traditions cannot be created in any part of. India 
other than the Punjab, we must say that this is a very incorrect view. 
I admit that the people of the Punjab are strong and brave. Let them 
have their proper share in the Indian Army, but -what we do object to is 
for any province to claim a monopoly in military service. Let the in-
habitants of the other provinces be trained fully so that they may be 
able tp participa.te in the defence of the country. It is wrong to de. 
prive the inhabitants of the rest of India from heing able to contribute 
their share to the defence of India. • 
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[Dr. P. N. Banerjea.] 
Sir, there was a time when there was a de.nger of invasion from the 

North-West; but! now there is a danger of invasion from the North-l<~ast. 
And how are you going to meet this invasion? If you keep the people 
of North-Easti India weak and helpless you wiJl not be able to defenct 
India. Besides, there is the danger of invasion from the air from all 
directions. Therefore, you will have to prepare the people of every pro-
vince for the coming struggle. Sir, as regards traditions, we all know 
that the Malu:attlas were at one time a warlike nation; they destroyed 
the Moghul Empire. But the Mahrattas are not admitted into the, 
Indian Army nowadays ........ . 

Several Honourable Jrembera: They "re. 

Dr. P. 1'. Banerjea: Not fp the same extent as others; they do not 
contribute their proper share. It is also well known that when the Bri-
bish first came to India, they recruited their urmy in Madras, in Bom-
bay and in Bengal. Tt was with the help of the Bengali soldiers that. 
they conquered some of the other provinces. 

Sir Kub&mmld Yamin Khan: They were not Bengalis. 

Dr. P. 1'. Banerjea: There were Bengolis in the army and, with the 
help of these Bengalis in the arm,v, they conquered some of the other-
parts of India . 

. 81r .JIUll•mmld .Yamin Khan: The Bengal nrmy consisted of people 
from tihe other provinces, moi;tly from the Unittid Provinces. 

Dr. P. 1'. Benerjea: But therP was a large number of Bengalis in 
the army. 

Sir, there are certam qualities e1-1sential for service in the army, 
We should lay down those essential qualities; and if those esi;ential 
qualities are available in any part of the country there should not be any 
bar to recruitment. There is one arm of the military force whicih has 
now become far more important thnn the other arms,-! mean the Air 
Force. This arm has been greatly neglected in India. In Europe and 
in America they Sl'e making strenuous efforts t,o increase the air force. 
We read the other day that the Air Force in England had now been 
tremendously strengthened and: the Air Force in America b1td been 
vastly increased. We also know that in Germany and Italy the Air 
Force is extraordinarily stjl'Ong. The time has now come . when the Air 
Force in India. should be fully developed ; and as there are no traditions 
in· the Air Force as vet, this branch of the Armv should be thrown open 
·to the inhabitants ·of ,all the parts of India. C~rta.in qualities are essen-
tial, e.g., intelligence, courage, ,determin&won, foresight e.nd so for,h-
Provided these qualities are available in the people ,of Bengal, or. the 
,people of · Madras or the people of Bombay, they should not be debarred 
from being recruited. It should be laid down definitely that recruitment 
will be made according to qualifications tmd not acoording 10 pro'\UDCel •. I 
do not grudge the martial raoes having their due share in t.he.al!Dly. What 
I. obtect to is the adoption of a po!icy of ·monopoly for .any par.tioular,.pro-
v1nce .............. . . 
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J[r, Preeident (The Honourable Sir Abdur !~a.him): The HonoUTable 
Member has two minut,es more. 

Dr. P, •· B&Derjea: I will finish in two minutes. The time baa 
come when the Government should' be aware of the grave danger in 
which their blundering policy has placed the country. The country now 
bas to be fully equipped ; and: not only has the standing army 1p be 
strengthened, but a proper national territorial force should be created. 
The territorial forre which exists at the present moment is a mere sham, 
and the various University Corps which exist in different parts of the· 
country are also practically useless. These nucleii should be fully de-
nloped, so that India. may be able to face ~e coming struggle without 
any hesitation. India has been kept in a state of bondage and in a weak 
and helpless condition. This wrong has been done to India by the sel-
fish nnd narrow policy of Britain. Let her de, justice to India now be-
fore it is tbo late. 

Lteut.-Oolonel Sir Bemy GlclDey (Nominated: Non-Official): Bir, .....• 
'Kr. President (The Honourable Sir Abdur RRhim): The Honourable 

Member had better begin his speech after Lunch. 

The Asse~bly then adjourned for Lunch till Half Past Two of the 
Clock. ,. 

The Assemblv re-Rssembled after Lunch at Half Past Two of the 
Clock, Mr. S. S~tynmurti (one of the Panel of Chairmen) in the Chair. 

;Lf111t.-Golonel· Sir Bemy Gidney: Sir, before we adjourned for lunch, 
you, Mr. Chairman, moved n cut motion primnrily by way of censure 
on the Government, I therefore rise now to say a few words to help the 
· House to get down to bedrock facts. The cut motion moved by you, 
Mr. Chairman, before you occupied the Honourable Gaddi in which you 
now sit, WHS one of eensure. I heartily wish that it was not one of cen-
sure, but one to emphasise to the Government what policy India re-
quires to change the defences of her count,ry and may I a.dd I do not 
think the Government of India, would· fotve been averse to receive such 
advice even in the strongest terms possible. The oppa:;ition have never 
minced words when it has dealt with defence matters, indeed I think that 
the House has very emphatically stressed the views of India as regards her 
foture defences. And so, ·Sir, I 'fe~l myself at the onset .rather , disin-
clined to support1 the censure motion, but I think I would have supported 
it hnd it been o. token cut. 

Now, Sir, out of this quagmire of opinions the chief question that 
arises is this-is India adequately defended and her army sufficiently 
armed to take her place amongst the other parts of this great Common-
weal th of Nations-the British Empire? I submit, with all respect to 
the army authorities, that she is hopelessly unprepared to face any mo-
dern war. If we were attarked by a mod-ern army like 'Japan, ·we would 
find ourselves worse than England was when the cloud'S gathered last, 
autumn. Today we have an army in India. which is divided into two 
claRses,-the British army and tihe Indian army; together the:r &'re called 
"the Army in India". · I believe· the Britieh army costs the Indian. ex-
chequer roughly between 15 to 18 erores. 
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AD KGDoar&ble Member: 20 crores. 

Lleut.-Oolmiel Sir Bemy Gidney: Not quite. Let it be 20 crores if 
you wish,-but I say it is bettween 15 and 18 crorea. If that is the cost 
of the British army, the balance of the defence estimates must go to the 
cost of the Indian army. This House has very frequently told the Gov-
ernment. that India. wants to be taught to defend itself, and if there be 
any honour or truth or genuineness in the promises that England h~ made 
ultimately to grant Dominion Status to India, and if there is really any 
serious desire to hand over the defences of India, ultimat10ly to the people 
of this country, then it is high time Government reveiwed its policy and 
did not practice its superiority complex attitude and not slavishly adhere 
to those compartments, of white, brown an,_d black, particula.r<ly to those 
pacts or policies which have been entered into between the War Office 
and the Government of India long years ago. The whole world ls chang-
ing and with it India is also t•hanging rapidly. We are alwa.ys told when 
we ask for a certain thing that it cannot be done and that. we are inex-

· perienced. Who dictates that policy? Is it dictated in India. or in Eng-
land? It is the Wa.r Office in England which dictates this policy. Some 
Honourable Members here have demanded that British troops should 
be sent away; tha.t British Officers should be ta.ken away and that the 
entire army should be entirely Indianised. Are they really serious when 
they make that demand and do they realise what they would mean to 
India if ib were done even as an experiment? 

Kr. B, Das (Orissu Division: Non-Muhammadan): Quite. 

Ll.eut.-Oolonel Sir Bemy Gidney: Mr. Das, who always answers 
without due reflection, says "quite", but let me say at once that the mo-
ment you took the British Army away from this country, you would be 
dispossessing Y.OUrselves of that neutral force which is so vitally necessary 
t.oday in India for its internecine internal peace and order, as also for 
its N. W. Frontier and communal troubles. 

AD Honourable Member: No. 

Lieut.-Oolmiel Sir Henry Gidney: Really, then, you and I must 
agree to disagree on this point. But, Sir, you cannot get. away from this 
undesirable fact in which I am a believer. But apart from that, I a.m a 
believer that the time has come for the Government seriously tp review 
and reconsider the defence policy of this country. I consider, Sir, that 
the time has come when India. must not be made the jumping off ground, 
the play ground, the training ground for the British Army and the plat- , 
form from which to be sent to various parts of the British Empire to re-
lieve its natioual disorders, i.e., wars, etc. If thiij is the main purpose 
of the British army in India-apart from the N. W. F. defences which 
I consider w be an Imperial duty, it is not right to call upon India to pay 
for the maintenance of that army. Sir, in the sessions of 1925 or 1926 in 
Simla when I spoke on the general Budget, I made these very statements. 
The House is, in the main, right when it considers whether .India should 
take fihe responsibility to pay even in full for the maintenance of the 
British a.rmy in India. If we are relaxed even partly of this responsi-
bility, it would leave us with an amount of money which we could use 
in t!Xpanding the Indian army in India a.nd so satisfy the aspirations so . 
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seriously and so sincerely expressed. in this House by all classes. l for 
f,ne am a believer in t«ie sincerity of the demand of all clueees of people 
to throw open the book, the see.led book, relatiug to the urmy in Iudiu. 
The book has of lute been optmed somewhat, t,he preface and the incl~x 
lui.ve been shown, but the context 1,till remains a secret. The want of 
co-operation is seriously defective and so lt.n lt.rmy career is today unknown 
for want of knowledge and publicity. I do believe that the time 
has come when the Government of India must alter its antiquated 
policy. The question is, how is this to be done? Here is India mulcted 
as we are with the army expenditure of about 45 crores {fmd the 
revenues of the whole of India must be taken when you percenbge your 
total defence e:zpenditure), it is hardly comparable with the defenc-3 expen· 
diture of the other nations of the world. The smallest nations are, today, 
arming to the teeth. India today is quiffe unprepar~d to stand any 
modem warfare, and I ask the Defence Secretary to deny when I say 
that if India were attacked by a modern force like Japan, she would be 
absolutely defeated in no time. And I would add further: If the Bri-
tish army were called, upon to fight across the seas, it would be founcl 
to be properly equipped with modern arms, etc. I see evidence of this 
enforced economy in the Honourable the Finance Member's speech where 
he has instanced the chief causes of this defence decrease, i.e., he has 
abandoned the scheme of mechanising cerffain British Regiments. In 
addition, he has slowed down the programme of mechanising the cavalry 
and has withdrawn four British batitalions from India. Why has this 
been d'One? As a measure of economy-very dangerous, I think. To-
day more than ever does India require its military forces up to full 
strengt,h and armed properly, and its defences strengthened. But what 
is the position today? When a new arm-a rifl~omes into the posses-
sion of the British a.nny, it is also s,upplied to the British soldieJ'.s in 
India, but the old arm is then given to the Indiau army, and when the 
Indian army is given the new rifle its discarded rifle is given to the 
States Forces, and this, I understand, is how we have your rifles dis-
tributed or handed from the British army down to the States Forces. For 
any one, as was stated in the House of Commons, to say that an army 
so equipped i81 in a fit position to defend itself against a modem equip-
ped force is absolute bunkum. W.e all know that with our limited re-
sources, our revenues are incapable of standing the strain of equipping 
mod"em weapons to our entire armv. Government. realises this so du 
we. The Chatfield Committee came here jjo try and remedy thi!1 diffi-
culty, thus have drawn o~ti battle between efficiency and economy and 
between economy and national safety and defences. Government, it· 
self, haa also done its utmost to reduce military expenditure from some-
thing Jike 75 crores. If I remember aright to 45 crores, but at what 
risk ?-at the risk of endangering the defences of this country. Sureh-
this is not the time to weaken our defences ; this is a time to stjrengthe~ 
our defences. But how can you do it? The way you can do it is bv 
satisfying India '.s aspirations and giving her a larger army, by eatisfving 
the youth of this country and training them, and also by showing them 
there is dignity and honour in joining the forces of their own army and 
defending it. To say t,hey know very little about the army, I s·ubmit 
Sir, it, is ~equitoue, it is wrong, t1o ca.II upon the Indian taxpayer to pay 
for the entire cost of the British army in this country which is used for 
the defence of the Empire abroad. It would be a mfferent matter if this 
army were used exclusively for the defence of India · and its frontiers." t 

D 



• . .LEOlSLA:tIVB ,48_S8KBLY1 [10TB l\L\BOH 1989. 

LLieut.-Oolonel Sir Henry Gidney.] 
admit the British Army is necessary in India. it would 11pell the ruin 
of India if it were withdrawn or' decreused. i am aJso one of 
those who believes that India must learn to defend herself. 
It is the duty of His Majesty's GoYernment in England, aud l think 
the House wi!! join with me unanimously in asking His Majesty's Gov-
ernment thut if they wish tQ retain the British 8l'JllY in India for Imperial 
or Empire requi,ements it is their duty to maintain it either wholly or 
pnrtl.v ,md the money so saved can he used for increneing the Indian 11rmy 
uncl expuuaing our various utilit.v services which are crying out fol' help. 
I quite agree with many of my Honourable friends here who have shouted 
in despnir that the am1y department ha~ for its own reasons and on 
the ndvice of ih~ Annv Counl'il, divided Jndia into enlisted and nori-
enlisted classes. The past history of India will tell ,vou that lo\\' daRs 
Indian~. pariahs, defended this couut,r,v. The past history of India will 
tell rnn how the Mahrattns defended thi11 <'ountr:v. But todt:"' we have 
re<·ruitment confined to the Punjab nnd the North-West Frontier and 
Nepal. It is wrong to discourage the youth of India by putting this ban 
of inforiorit~· on t.hem nnil then turning round nnc1 sa.ving. "we cnnnot 
give you a chance to defend your country because you are incapable of iloing 
it, being a non-martini race". This charge has even been levied 11gain11t 
the Anglo-Indian community. The old ndnge is "never put off till to-
morrow what you cnn do today", and 1 do heg the Defence 8e<"retar:v to 
look upon my suggestion with syn1pathy, not, only with eympath:v but 
thnt the proceedings of this debate should be sent to the Wnr Office in 
F.ngla11d for serim111 nncl early cionsideration. T have often ,:1aid thnt 
efficienc~· and economy are strange bed-fellows. 1 repeat today that 
India's ambit of danger of forei~ vulnerabilit.\' is narrowing, especinll;v 
";th J npan so near us, and we should have an _!lrm;v equipped with modem 
11rms that wili be nble to defend India. We hsve not got it today. 
Neither the Brit,isb army nor the Indian army is tod&y capable of defend• 
ing Tndin ngninst a modern arm;v. 

Kr. Ohalrm&n (Mr. 8. Snt;vamnrti): The Honourable Memhel' ha .. got 
two minutes more. 

Lieu\.-CJolonel Sir Kem, Gidney: T have very little more to sAy, 
Bir. Various continent11l armies have been quoted, Hitler's forces have 
been quoted. Hitler's is still an untried army. The Italian am,y during 
the last Great War wns tried nnd it fniled. Do not talk of the conquest 
of Abyssinia. which is a eonquest in name only, but remember this. If 
you hnve not got a strong army in Jnciia nnd any other foreign t>Ountry 
attacks us. you would get what would in common parlance be called ft 
'hell of 11 time' compared to what :vou are having now which in compnri-
son is n henven. Todov v011 ore 11afe under the Union Jnt>'k nnit the 
arm of the British soldier·. Ry all means get, a larger part in Indio 's 
defences hut he sati11fied with this and do not jump from the frying pan 
into the fire. Tf we nre to defend this count.rv in the future we must 
be given the chance of preparing for that defence and leaming- the art 
of defence. Thie can only he done hy the Government of Englnnd reUev-
ing Jndin '11 exchequer of at lenst part of the expenditure conneC't-ed with 
tl1e maintennnce of the British army and so helping India to lncrNt11e her 
own national forces and 110 erieoura,:?e her youth and instil into them the' 
<ljgnit:,r nf joining· the rirmy for tbe. d'efence of their own count,r:v; T 
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,support the primiple underlying this motion, but not as a vote of cen•mre 
,against Government. The British army is a necessity in spite of what 
_you on the Opposition Be1)ches suy ; · it is a dire necessity toda~·. 

An Honourable llember: No. 

Lleut,·Oolonel Sir JleDry Gidney: No? By jove, you get rid oi the 
British army and you will ho.\'e your throats cut torilorrow. I repeat it 
:is a necessity, but I suggest to the Defence Secretary the urgent necessit.v 
'<>f placing this matter before the Home Government and the War Officie 
and making it plain that this House is not averse to the British army .re-
maining in India but that it is averse to taxing the exchequer of this 
eountry to maintain thnt nnny in entirety. As u compromise why D'.>t 

·suggest that we are prepared to pny on rates equiva1ent t.o tqe mainten,mce 
•of the Indinn Arm\'. the differenC'e in cost to be home ll\· t.he 110\·ernment 
-of Rn g-Jam'I. . • 

llr. Ohairm.lD. (Mr. S. Sntyamnrti): The Honournhle Member's time 
·is up. 

Sard.ar ll&ngal Singh (East Punjnb : Sikh) : Before lunch my Honour-
nhle friend, Mr. ,Tames, made nn nm using statement that the pn·s'.i!.(e of .the 
British Oovernment st,nncls wry high. I fail to 1mder1,tund how i;;uch n 
respo1111ihle pnrlin111ent111·inn 1·1111 he re"-p<msible for such an 11mazin:: stn.te• 

·111ent. Tt reminds of a story of a Ranin who was be11ten bv R Jat but who 
afterwards got up und snid; "ga1ion se to pipu 1wrdia. "-iueaning thut he 
·hni,; floored him b;v abuses. If the British pre11tige rises by kick,- and slaps 
J le1we my Honournhle friend to hug tlrnt delusion and he n1ny plea.i;e him. 

· sp)f us he likes. 
ThP Deput:v Leader of m;v J>11rty, while u1oving this cut, said that the 

·object of t.his motion is to censnre the Government of India. He is an old 
parliamentnrian and uses parliRment;ury luuguuge. But. I am u 1,lain orcli-
narv mattE1r of fad mnn. I foel t lrnt. the !!ins of commission of thP < iovem-
me~t of lncliu l1nve been so numerous, so heinous, so varied that <;Orne 

· stronger expression should be used. J feel inclined to su~· that the Goven1-
ment of Indit1 deserve· to ·be hanged by the neck till dead. \Vhether we 
exarnine the policy of Indianio;ntion of the officer ranks, whether we consider 
thP forwnrd polfo:v on the froutiel', whether we consider the control of 

· clefl'ncP Pxpenditure of the Government oi India, or whether we tf-lkt> up the 
· Mnstitutional ilOsition as laid down in· the Government of India Act, the 
whole polic~· of the Government is inspired by utter miRtrust nnd i;us.picion 
of Indians. The whole structure of the Indian Army is still-I will be gl!ld 

·if the Defence Secretary can contradict me-as it, at present, obtains, -:s 
·based upon the policy which the Government of India ndopted ufter 1857. 
At. thnt, time different. proportions were laid down of British soldiers, Gurkh11 
soldiers and RO on; and the Government of India is faithfully keeping to 
those proportions. In t,he whole of the Indian Army nt present. there are 
lA0.000 fi~hting soldier11. In this we find about ii0,000 British. 20.000 

'(h1rkhas and the rest are Indians. This proportion has bee11 kept up 11pto 
thiR time. T feel that oi1e of the difficulties of the GovernmPnt wb:v they 
cannot have more lndians in the anny is because, if they rnise two Iudinn 
soldierR thev will have to enlist one British sQ)dier in this nrm~-. Thnt is 
why the Government of India cannot increase th{: Indinn Anny. At"·tlw 
·tin~e of the ~onnd Table Conference, in the Defence Sub-Committee it TI'Rs 

o2 
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laid down as the cardinal policy of the Government of India about defence 
that "with the development of the new poli~cal structure in India the-
defence of India must, to an increasing exi;eut, be the ooncern of the Indian 
people_ and not of th~ Briti~~ Government alone". That was the policy 
enunciated by responsible Bntish statesmen at the time of the Round Table 
Conference. Let us examine how far the British Government has followed 
that- policy. Just after the Round Table Conference, the Government of 
India Act was enacted, and, in tltat Act, we find that the defence expcndi-
turi> has been entirely removed from the vote of this House and we bud a 
taste of it last year and this year B.lso when ~e saw in td1e budget that even. 
the small votable item!-l on defence expenditure have been removed b~- the 
rinance Member and they are not being submitt.ed to the House as it bus 
been done during the last 15 years and that is the kind of increasing co11ce1·11 
of the Indians in defence matters! At present, under the present constitu. 
t-ion, the Commander-in-Chief is the Member of the Viceroy's Executive· 
Council and, as such, most, of the important military matter; conic before 
the Viceroy's Executive Council and Indian Members have some right t,o. 
have their say on matters military. I remember one case when t-he Viceroy 
and the Commander-in-Chief were very keen on forfeiting the commission 
of a King's Commissioned Indian Officer but the Indian Members, somehow, 
did not sign that requisition. The mntter, when it went to the Secretary 
o( State, was turned down h,· him :lnd refused to forfeit the commission of 
that Indian officer. My point is that under the present. constitution the 
Indiau Members have got some right to express their views to influence the-
decision of t-he Government of India, while under the Government of I ndin 
Act, which was enacted after the British Government laid down thill policy, 
thttt right has been taken away. In future, the milit,l\ry policy will he diH-
r.ussed between the Viceroy nnd t-he Commander-in-Chief and no minister· 
of the Crown, Federal or otherwise, wi11 have any right, nor this House-
will have any right to discuss the army expenditure and thu,; influence the-
decision of the Government of India on army matters. I say, Sir, that 
u1ste!ld of increasing the association of Indiani;; in the Anny Department 
they are taking a retrograde step. Then again, in 1996, this Houae pa_ssed 
a Resolution, practically unanimously, that a standing defence committee 
should be appointed by the Government of India. The Government of 
India, at that time, seemed inclined to accept that Resolution but the 
Council of Imperial Defence turned down that proposal and definitely re-
fused to have any kind of co-operation with the Indian. This has been the 
policy of the ~vemment after they declared that def~~ce will he the· 
increasing concern of the Indian people and not of the Hnt1sh Government 
alone. 

'l'hen again, what about the policy of Indianisation? In the same-
defence committee they definitely laid down t,hat "immediate steps be taken 
to increase substantiaity the raie of Indianisat-ion in the Indian Army to 
make it commensurate with the main object iri view", having regard to etc:. 
etc. Now, let us examine this rate of substantial increase. Before th.is 
c:ommittee laid down this policy shout 28 Indians used to he .taken m 
Bandhurst and other colleges in F.nJ?land. After this policy was laid down, 
the Government of India appointed a. committee and they agreed to take 
60 cadet111 annually. 1t looks as if they h11Ye increased the r~t-e bu~ if we-
examine it Bnd go deeper int-o it, we 11ee that what has been given With one 
hand has been taken awav with the other. BefoTe this committee reported. 
Indian Commissioned Offlcera used to replace only the British officers 1111<l 
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:the number of British officers in the Indian units is about 2,500. But, iu 
future, the Indian Commissioned Officer will replace not t,he British officer 
but t,he Vice1·ov's ('on1missioned Officer whose number is 5,000. Before 
this we had to" train about 2,500 people but according to this policy we 
'have to train about six or seven thousand people before this section of the 
arm,, is lndia.nised. Therefore, I say, that what is given with one hand 
hai,; ~been taken away with the other. This remark is quoted by 11 com-
mittee in which our Honourable President. was also one of the members and 
fo their minutes of dissent Sir Abdur Rahim, Rai Bahadur Chottu Ram a.nd 
Mr. Mukherjee say: 

"An output of 60 officer11 a year at the fir11t 1ight would appear .to-. double t.he 
present rate of Indianiaation and it might indeed produce that effect. if it were not 
accompanied with the <'<11ldition that the graduates of the college will dillplace the 
present Viceroy'• commisaioned oflioera in the lndianiaed unit&, a oondition which 
makea tlie apparent increue in lndiaDiut.ion by mean, of this college entirely illuaory. 
It ia ta.king away with one hand what is given by the other." 

This is the r!lte of affairs about India.nisation. What is the policy 
behind this Indianisation. I say with all the sense of responsibility 
that I have that in the matter of lndianisation the Government of 
India as well as the British Government are not proceeding honestly. 
They are carrying on this affair as if it is their deliberate policy to make 
this experiment a failure. What are the figures? When they began 
the college in Debra Dun, at the second examination 326 candidates 
came forward. What is the position now? In the last examination only 
128 candidates came forward. The fonner Commander-in-Chief made .a 
statement in England t.hat the experiment is failing. Those men who are 
not, acquainted with army affairs, perhaps, feel that Indians do not wish 
to join the army but the position is quite different. Ask any commissioned 
officer who has served four or five years in the army what sort of treatment 
is being meted out t.o these young officers. Examine his living conditions, 
pay and social conditions. Then you will find how t,hey are being ma.de 
to go out. I am almost inclined to say that they a.re being kicked out under 
one pretext or other. Examine how many commissioned officers have left 
the unih! and: joined the Polihlcal and other departments. We have 'tio 
examine this question from that po.int of view. The Indian youth should 
be attracted t.o this rlepartment so that this question of Indiani11ation may 
iltJCceed. On account of shorlnesR of time I cannot go in\o other matters 
but I wish to say this, that the policy of the Government of India, during 
the last several ~ears a.nd, particularly, during the last two or t-hree years, 
has been RO irritating and so had that all seotions of the House and all 
i'!le<'ted Members of the House should vote for this motion of censure on the 
Government, of India, although they deserve a far severer treatment at the 
hands of this House. Sir, I support the motion. 

Jlr. 'Jhhamm&d Bauman (Patna and Chota Nagpur cum Orissa: 
Muhammadan): Mr. Chairman, my Party is in sympathy with 3 P,1(. h C t e cut motion as moved by the ongress Party, though our 

Nlasons are not identical with their reasons. We have expressed our 
indignation in sea11on and out of season at t-he most deplorable policy which 
is being pursued in the areas on the western frontier and W aziristan, the 
wa-y in which they have been hunting down the men of the tribal areas, is 
certainly disgraceful. The Rlow process of penetration in the tribal areas 
and t,he extension of the Indian frontiers is being continued in spite of the 
fact that those humble people have no designs of an:v invasion on the British 
border and are doing no harm what.eoever. Besides, economically, as ~n. 
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those areas are not expected to provide gold mines for the Britii,;h exchequer. 
The operations in Waziristan hnve not been profitable to the Indian Govem-
tuent ns yet ar_id is neith~r expected to be; friendship and co-operation with. 
them was advised by tins House and by Members of all comnnmities, buf; 
the sume has not been heeded to as yet. Sir, it is futile to make that sec-
tion of the frontier tribes submit to an alien rule, and such 1111 acquisition 
rnn.v be tanned as a white elephant, which will add no substantiul gain either 
to the Indiun Government or to the British Government nt laJ"ge. I have 
1111t bet>n able to follow my friend the Mover when he said that tht> defence 
expt>nses ure very high, and again he said that the defence arrangements are 
of II meagre nature and most inadequnte to ~et the apprehended dau.ger• 
fro111 Japan and other powel'B on the eastem 'and ot,her frontiers of this 
countr.Y, who 1,re enemies of British imperialism, as stated by my friend~ 
Mr. Sat:rnmurti. Personally, m,y knowledge of these iH rnther different 
on the bnsis of the figurei;; supplierl to me n ,,·enr ngo from the Defence-
Depurtment about the rnt.io of expern~E's in the different part,1,1 of tht> world 
including England; 1111d it will he found that probably t.he Indian defence· 
expenditure is the lowest, as my Honourable friend, Mr. James, pointed out 
todR~·. viz., that it works out to be only twent;r-three per <"ent. of th<' total 
revenue. \Ye have either to tuke ont> view, riz .. thnt eit,her tht> expenses 
are too low, or the view thnt they nrC' tno high. F.ither the nrm~, is suffi-
cient to defend 1 ndin, or t ht> 1 ndinn exchequer c·1mnot afford to hear nny 
more burdens for the purpose of defence. Bot,h cannot be true. Of course, 
defence 10ntter11 nre treated with 111! 11ecre<·Y nncl t,hnt 111nv be n 11111tter of 
comvlnint from the Indinn elected 11ide ot' thiH Ho11sP. ·1 would ask tl1e 
Congress Group to tell me whether they would be a party to ~nctioning: 
hig!!er nmo11nti,; for the p11rpm1e of defence if it is so required, hy taxing the 
dumb millions of this <'otmtry where the majority cnnnot (.?et eyen one 
ll<JUare meal a duy. I do not npy1rove of the seerecy that is being main~ 
tained in matters of Foreign policy and defen<'e b~· thi1-1 Go\"emment and 
I, certainly, feel that our co-operation shonld hn,·e beeh solicited, we should 
htl\'e been taken into c·onfidence nnd this Honse should have been eonsnlt.ed, 
and all the cards should have been placed on the table to R!ik us whether we 
would like to spend more money, or whether we would like t.o have n bigger 
arn1~·,. better aml more equipped with 1111 the modem nrrnngements, or we 
would like to mnintnin them RH they are being mnint.nined by the paramount 
power of the du:v. 

Of course, it i!i quite right that the process of Indianization cannot b& 
SJ'eerled up h;v 11 11:agic wand, as Mr .. ,James has just pointed out. hut, nt 
least we should lllirn had the satisfection that our armv i11 for us nnd with 
our ~on1ient and th ~t the British soldiers and officers are brought . out and 
maintained in our interest and do receive our sanction. By maintaining 
a secrecy of the defence policy, this Government has at least l~reated an 
impression on this side of the House that for reasons better known to them 
thev do not like to disclose the whole situation. Sir, RS I have often said~ 
we 0 do not mind importing experts for our own purposes and use, cerh1inly 
it is our legitimate desire that we should be the real masters to decide how 
rnany of them, and by what means, and whom, we are going to bring into 
Tndi~ for the purpose of our defence or for any other purpoae that we m.a'Y 
require them. Sir, Mr. Satyamurti has remarked that we do not require 
an;v- arm:v for int.ernal peaoe and tranquillit,. I wish I could agree with 



'l'U ODUAL 'BCMBT--LIST 01' DEMANDS. !129 

him. I may say that however disposed we may be to find fault with tl.e 
maintenance of foreign element in army, it cannot be said that the army hai; 
uot got to be strengthened with experienced men and men of calibre. Whe-
ther we have to import them from foreign countries or we have to get tht:m 
from out· own areas, that is a matter of administration, a matter of opinion, 
11 matter of the advantages that may be offered and a matter of the drcuu.-
1ot1mces in which we may be placed. Where the army ii; maintuined pur-
tially for the purpoae of internal peace and tranquillity, their independence 
in action is necessary, that is ~ something which is rather imp~rtant. I 
wish I could agree with the HonoUl'able the Mover that, it was not so re-
quired for internal peace, but, uufortunutely, our experience in the 1-ro-
vinces, these few years since autonomy hus been introduced, has no~ been 
very happy. The paramount power has got to be equipped fully \\ 1th un 
am,y to meet all exigencies and circumstances that might compel \hem to 
invoke their special powen; in the emergencies which runy arise some day 
or other as n result of Communal racP. in India. Sir; things have not betn 
very hKppy. It may be unfortunate, it is certainly unfortun~te, but all ~f 
us 1:1re awure of it, and we have got to be 1:1live to the situation and ndnut 
the fucts as they are. The unfortunate position in this country has been 
that. sect.ttrian feeling1:1 are still prevailing and have been exerciismg t.1 most 
predo111in11ting influence on the minds of the majority of the people and it 
was with this feeling that Dr. Bauerjea made a heuted remark ju"t 11~w on 
t,he quetsion of the martial and non-martial races. 

- 1 
8ir, t,;ome of my friends first compluin of the slow process of Indianizt1~ 

tion, they make a complaint that European soldiers and officers are not 
desirable iu the army of this country. as, they say, defence should be abso-
lutel;v lndianized. Then a.gain comes the question of mart:al and non-
111artiul rnces and, of course, as yet in a little milder tone, but the time may 
not be \"ery far when the question of provincialism or sectarianism and other 
things might crop up .11cutely, and certain sections of the people may beg:n 
to make certain demands on certain particular considerations. Kow, I 
want to point out that the question of defence and the foreign policy has 
got to be looked into from an altogether different angle. And that is, not 
to consider at all the question of martial or non-martial races from the point 
of view of sectarianism, religion or any community, but to look into the 
question of the entire Indian safeguard and Indian defence. Whether that 
defence cun be secured by the martial races or the non-martial races or by 
such people who have to be importerl, that is a matter for us to see and 
decide in the general interest of the country. I certainly t-aid, only a few 
minut.es before, that I wished we should be the real partners or rathE.r 
the sovereign power tio decide how we would like to be defended and what 
aITangements we should have for our own defence, but, at the some time, 
I think under the Constitution as we are, the question of martial and non-
martial races or any question of communal or sectarian matters should not 
be brought in nt this stage in a ,ital matter like that of defence. 'Ihat is 
my impJ:"ession of things. I may bP. wrong, and my remarks may not be 
agreeable to the majority party of the House but that is my feeling,-thut 
in the matter of defence, which is a very big question,· there should not be 
involved any questiQn of any section, any oommunit.y 01· any particular 
religion. If a certain part of the Indian fron~er is to be attacked, the 
aggressh•e party will not make any distinction between au;v section of -the 
people inhabiting that country, an.cl between· any section of the people liTI11g 
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in that part of India. So fRr as the army is required for the internal secu• 
rit.'' of the countr.'', t.he question of communities or of merUal and 11011-
Tna.rtial races and even of religion and sectarianism may arise. For that 
purpose, the Sovereit1n power or the Paramount- power has got to mainta~ 
·a certain section of the militia, which is t-0 be cohsidered above tnose cons1-
derutio118 and which may be utilised for purposes of internal security h ·the 
event, of t.here being trouble betweP.n the different communities and the 
different provinces of this vast eontinenTr-India. I do not agre~ with t~e 
·:\fover that we di, not ·require any RnRy for the int,ema.l aec,mty of this 
c•ountry. We do certainly require $lJ army which should be above pre-
judices. It me~· be ver)' small a11 comparea. to the requirements for the 
·exf~m!tl defence of the count.ey but B certain section of the army has t? be 
11111intRined for sneh emer::rencies wl1ich may ariRe under the prevailing 
conditions and mentalit:v of the poeple and as long as we do not become 
above that mentality in ·which we are now placed, we cannot claim. a p~:Tg· 
ing of this element. Wit,h t,hese few remarks T support the motion. 

Jlr. K. S. Aney: Sir, the motion which you have moved is a '"ery 
important one and raises a question of vital importance to the ('Olmtry. 
The points which are mainly raised by this motion nre those which affect. 
the questions of defence as well as of foreign policy. You have rightl.r 
remarked that, the problem of defence i11 very much influenced by th(, 
foreign policy which a nation may have. So far as India is concerned, 
it, is doubtful whether it can be said to have any foreign policy at all, 
because I find-and I believe in this even the Treesurv Benches will readi!v 
agree-that India's enemies or Tndiir'R friends are not made h:'· India nt 
all. Those who ha;ipen to become the enemies of England for some rea1.1or1 
or other are to be treated by Indians as their enemies, although it is ver,· 
doubtful whether the friends of England are reRlly the friends of India. but 
the enemies of England are bound to be treated as enemies of Indh. ThiR 
is the main feature of the political situation in which we find oursi:,lves. anil 
the net result of this is that the foreign policy of India. as A matter of f11('t. 
is determined not out of nnv considerations for India itself but out of 
considerations of what, they call the interests of the British Empire. Ther•'-
fore, it is determined b.v those who are responsible for running this bi'! 
a.how, this Imperialistic show. As the reins of the foreign policy are be:n~ 
~eld by persons at a great, distance from this place, the defence policy el~o 
is naturellv dictated hv somebodv else. So. India is one of those nnf.1rtu-
nate countries, probabl:v the on:y unfortunate important C'Ount~·, in the 
world where neither the foreign policy nor the defence polie.'· of the countr:v 
is considered by the people of that country but by somebody elee on eon-
Riderations which have got very litt.Je bearing u;:ion t,he interesi:.tl of tbio: 
('.Ountry as such. That. bein~ the important feature of this whole thing, we, 
naturally, find all the disadvantages of such a policy re6ected in the Rrran~P-
ments for the defence mnde in fhis country. 

What do we find· 'B<' far as our defenee arrangements nre concerned '.I 
I do not know what iR the idea of the Army Department es regards modt-rn 
war,;, but a modem war, in m.v opinion, does not reallv mean a battle 
between .two standing anniel!l. If thnt is the i~en of anybody. he is hope-
less!y mistaken, and, I am ,mre, that th,: Indian Defence Department is 
not really ignorant of this situation. A modem Wilt' 'N'!RJly, in my opinion, 



TBS OIINBBA.L BtrDGJ;T-LIBT 01' DBKA:NDS. !131 

:rneains n war between two peoples or even many peoples. One nation is at 
war with the other 1mtion in the trut- 11ense of the word. In modern war 
:the civic population also will not he entirely free from the effects of the wirr 
\\·hen the war is actuali.Y going on. The conditions as regards modem war-
•fare have been entirelv changed on account of the new machines of humnn 
destruction und human annihilation that have been invented of late and 
in which each nation· is · trying to outstrip another nation in the race of 
heing pro1ierl,v equipped. The appearance of the aeroplanes and their 
use for purposes of war have entirely changed the aspect of the war. So, 
'if the Government of India and tl\e British Government really think that 
the present times are not times of j_>eace at alJ and something very ·11inister, 
·verv dangerous nnd very clis'tluietin1§, is likely to happen in the near future 
and we are to be prepared for that, then I am quite sure that they are 
making absolutely no preparation whatsoever, so far as India is ..::onc~med. 
Thev. think that if.they can mechanise their army and if they ~n hav& 
11 fe~- more aeroplanes here and a few more machine guns and a few mote 
tRnks there, that is enough. These things might be sufficient for them to 
nrotect their frontiers, for some time, but thev are not sufficient for t-l1e 
lndian nation to defencl it,self in a time like that. The question is this. 
be the,v preparing the Indian nation BR a whole for an emergency of. this 
kind? Do you know what, the other nations nre doing in this matter? 
"They are creating a kind of a capacity for defence among the people them-
·),.elves and not relying eimp:y upon the army for that purpose. The main 
.ittempt, therefore, should be not to see what is the exact strength of the 
8tRndin,z arm;v and how that standing arm.v can have an up-to-dat,e machi-
ner.,, for a short time, but, how the people themselves can stand up and, 
in times of difficulty, can take up their proper place and defend the nation 

,against an invader. Is there any idea whatsoever in the minds of the 
novernment of Indiu in making nn~· progress in this direction at all? I 
'ind. on the other hand, that they want to leave the people in the same 
helpless condition, in the .iame abjecl condition of helplP.ssnese, as thev are 
·today. People who nre so placed certainly cannot defend themselves;· and 
it is no credit to the British people that they have left them in that help-
less and pitiful P.oeition. I """ill, certainly, like them to consider the question, 
therefore, of the develoj)ment of territorial and auxiliary forces on a much 
larger scale and t,he question of the Indian Universitv Training Corps more 
·seriously. They have abso:utely neglected that branch so far. They find 
·no mone.v to develop these thingH. 

.. Take ~he budge~. !or a number of years we find that very little advance 

.~s. ma?e 1~ th~t direction. Thus, so far ll'II the training of the people in 
,hrs d1rectro!1 1s c.on~erned, I find that the Government of India is parti-
cularly negligent 1? its _duty, probably because they still think that India 
1.·an be defended, if a time comes, b_v such army as they can raise at the 
_ele~enth hour. _The idea is not to defend the people of India but to defend 
t~e1r own Empire .. They l~k at t.he whole question from the point of 
v1~w of h?w they w~ll be ab.e to defend their own Empire, not from the 
po11;1t of vie~ of makm~ the people of India fit to defend their own country 
.1_1gamst f~~1gn aggression and retain the country in their own hands. So 
1D my opm1on, a radical change is necessary in the outlook of the Britisher~ 
here. M~ Honourable friend, Mr. Mu~ammad Nauman, repeatedly put 
-the. qu~t1on whence to find the money?: Probably my Honourable friend 
:does n~ know that if the people are trained like thr.1,t, not much mone~ will 
ibe reqwred. Much money can be saved and the amount thus saved- ean 
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be. ~pent in. o~her useful .directions. If you ,Jluw the veople to go tlu-ougb 
nnhtary tru1~mg, t~ey will prove s potential force and this national militia. 
properlJ trAme~. will be a source of greut strength to the defence o). the 
i!ountry and mt,h the for~e t~1111 created, you wiil be able to curtail the 
regular army thut .. mu mumtam now and with the money thus saved, ou 
can spreud tlducat1on umong the 111nssei,;. This factor hns not been ta{en 
into eonsiderution. 

l hu,·e to mnke unother suggestion 1'1so. It is now admitted thut the 
Inclinn Army is pu1'l of the entire Brit.ish defenc~ force. lt is repeatedly as-
serted, though we never agree to thut propusit"'1n; still, on the other han<l 
some of my Honournble friends nre nlwoyi; unxious to asRert the proposition 
with nil the emphasii;; ot their cbmmnnd, numel:v, that some modicum of 
British Arlll.'' should be maintained in Indio for some time. My Honour-
nb:e fri<•nd. '.\Ir. Naumnn. nlso fell :1 victim t.n this hnlhwimltion. Anvhow 
it is there. We have to occept that proposition t-0 which some of rny 
Honournhlr friends subRC'rihr for thr timr being. T do strongly contradict 
t.hnt st.ntement thnt there is nnv neC'esRit~· like th11t. But assuming it is 
so. if "they concede the point thnt the Indinn Arm~· is pnrt of the British 
Empire Defen<'e, then they certainl;'\' will have to odmit that the expendi-
ture which 'Wf' hnvr t-o mnke upon thnt Tndinn Army ongbt t.o he shared 
proportion11telv b~· the Rritish Ex<'heqnf'r. Thnt position will havr to N' 
conceded. That is 11 •point which ha11 remninrd under di11cussion for 11 
number of ~-ears. There is II definite t,nngible su~geation t,hnt I make, 
nnmrlv. that so long nia: ,·ou mnintnin n Rrit,ish Indian Armv here, if ,·on 
think thnt the, Brifah element is II necessit.,· her!', then I 11-uggest we sh~·uld 
1,ot he tnxed to pn,,· the British soldiers or the Brit,ish officers a pie more 
thun what we pn,v for Indinn soldiers nnd Indinn offi<iers. Anything paid 
in excesR of thnt mu•,t be shared h:v t.he British trensnr,\'. Tf ;'\'OU accept 
'hnt proposition, I am told we shall save thirtPen croreR. If you t.bink that 
on. Indian officer cnnnot be appointed tod11~· nnrl thnt the nrmy C'Rnnot h~ 
officered h~- Tndinns nnrl that t,he Rritish Arm~· c11nnot, be replaced, vf'r.v 
well. keep t,he Rrit,ish Arnw herf• with all its office~. but. do not make us 
puv for that portion of the nrm.'· 1111~· nmount morP t-han what we can pa:,· to 
our own countr,\'men. If WP nre asked to po" more. then it iR an insult to 
our self-re1'j)ect. Tt is nn 11nj,.u~tifiahle hurden whiC'h ~·011 nsk us to hear. 
You c•au sntisfv ."our requirement h~· keeping thP British Arm,• here ."nd. 
nt the i;ume time. 11ntisfv our rlernnnrl thnt nothing- more should he patrl to 
thnn thnn whnt we wo~11d pn~- to Tnclinni;. Wh.,· do ;vou want Ill\ to pn:v 
"''·c·r,vthing? Therefore, the apprehension of thP Britishers that Tndia vrill 
go to ruin ond C'hnoi; if the British Am1:v iR withdrawn cnn he 'll1nyed by 
keeping tlw BritiRh Army here, nt the snme time we shall he saved unneC'es-
snr:v expen<litUTe whieh we hnvp to incur. In the meantime, the nrm_v ex-
penditure wilJ C'ertninl~· be economised nnd something enn be done for 
nntion-huilding purposeR. Ts the British Oovernment prepared •fl RCC'ept 
m:v sm?!!'estion nnd ,wt np t.o it? Pnle11s some Ruch thing is done, I am sure 
thP real mentalitv t.o cireate nn Innian Armv for the defence of Tndin will 
not be j?enerated at all. Unless t-he British Government's pocketA a.re 
toucherl for the sake of maintaining the British Tndian Army here, thev 
will not. he able to underst1md the sense of resentment tnat we feel on this 
noint nncl the keen neeeuit:v for lookiniz; nt the question purely from the 
Tmlilli. noint of view. Th11t, cnn srise onlv if strong action nke tbafl is taken 
by the Go,·emment of Tndia. T ,•eey much doubt whether the GMemment 
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of India feel like that. The whole trouble is that the Government of India· 
feel ver,v 1Uuch in the same way ns the British Government in England. 

Another point which I wish' to refer to, particularly with reference to-
the remarks of In\" Honouro.ble friend, Mr. Nauman, is this. Mv Honour-
able friend suspected that in raising the question of martial and non-martial 
1·aces. it was a question of oommunalism. Not at all. I want my Honour-
11ble friend to look at the question free from any such suspicion. Look 
at it purely from an Indian point of vie,v. lndia, after all, is a nation of 
3ii crores of inhabitants, the whole entire country, and, therefore, ii s 
natiouai 11nn:y at least should reflect the entire Indian nation and not merelv 
an,y particul~r part of that Indian nation. If it is not reflected like that, 
then it will <·ease to be n nationai army. Viewed from t,hat sense the 
point which m,v Honourahlf' friend the Mo~·er of this motion rnade was this. 
You have got in the Indian Army persons recruited from ".ountries outside· 
India, whether they are from Nepal or from the iribes acl'088 the border, 
it. does not mntter; they nil come from outside the pale of the Indian nation. 
Will ~·ou do 11 thin~ like thnt if vou recruit soldiel"I! for a national arm:v for 
India ? Is it •possible to conceive of foreigners being enlisted in a nation.!] 
arm.Y for India? Therefore, we are at the mercy of foreigners for our 
defe1lC'e, whether those foreigners come from the mainland of India or from 
across th<' sens,~.000 miles owav. What we want is to be saved from 
this foreign domination nnd from this foreiRJl direction. The only remedy 
is for us to gain our independence, I do not know when, but we Rhall do it. 
\Vith these remnrb T support the cut motion. 

Jlr, Abdul Qaiyum (!\urth-\Vest Fromier-l)rovince: General): Sir, I 
have "rent pleasure in supporting this censure motion. I think that uo 
words"' can be too strong for_ condemning the policy of the· Government of 
India, which they have persistently pursued in the matter of defence of 
this country. The trouble arises from the fact, tbat those who ~re respon-
sible for ruiding the policy of the Defence Department of this country,. 
do not subscribe to the doctrine of Indianisation or nationalisation of ilie 
nrllly. The novel posit.ion is that those who are expeeted to carry out this. 
1.nlicy have obsolutely no faith in it. What is the policy of the Defence 
Dt'pnrtment? We have been told about the danger from Japan which is 
threntt!ning lndia from the East. Japan ma.y be a potential enemy from. 
outside the borders of this country. But I am one of those who believe 
that the Defence Department of the Government of Indiw is a real and 
<lungerous enemy inside the borders of this country and right in our midst. 
They hu,·p proved, thnt· nnd ngnin, that the policy which they are pursuing 
is not ,1t 1111 in the best interest of this c•ountry. What is the policy of the 
Def:nce Depa~tment? . Certainly not the defence of this country against 
foreign aggression. It 1s more to keep down the people of this country, and 
to stu111l betwP;e11 them nn<l t~eir natural birthright viz., the right to live 
as a fre~ an~ mdependent nation. The type of army which we intend to. 
set up m this country would be an army which will not only free this 
co_untr~, hut would help her in maintaining her hard-earned freedom. cer-
tamly 1t c•1mnot be said that this particular army can do so. . .. · .. 

An HOAourable Kamber: You can win freedom by fasting. 
llr. Abdul QliJIIDl: Don't worry about fasts? Fasts ca.u do a lot. They 

~Kve hdone . a lot. Some of those who are now occupying the Treasm•y 
en<: es will have to fast one day tmd the:,, will all starve if one more· 

f1u1t 1s undertaken. ' 
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It is w~-kno'!"1 that there can be no 1!'9edom for this country without 

.an army which~~ bounder the control of its elected repreeenta;tives. And 
therefore, the Bnt1sh ~overnment who profess time and again that they are 
-ou~ to he!p us to attain self-government and responsible government, nre 
domg their utmost to atop that Indianisation of the army without which 
there can be no free~om in this country; They know very well that as 
·soon as t~ey po.rt with control of the army their game will be up. Sir 
.James Gng~ .woul~ not. then be sitting there by the side of the Defence 
Secretary givmg him tips as to what he should say. Now things have 
p&BBed that stage. The last thing that they would now do in this country 
~ould be to Indranise and nationalise the atmy, because if they do that 
it w~uld be ~tamount to committing suicitie. Their own self-interests -n pitted against our freedom and our movement for freedom. Therefore 

o not blame. the Englishman if ha professes lndianieation a"Dd act; 
,always and COOBistently and persistently to the contrary. 

. Sir, yester~ay the Defeo~ Secretary got up arid stated that the ri~ht 
"type of officer 1s not- fo,rthcommg for the army. I have heard this thing be-
fore on the floor of thlS House and I can say without -fear of contradictiou 
that this statement of the Defence Secretary and the Government which 
he represents . is a monstrous libel on the people of India. After all ~ ou 
are here ~rawmg your pa;r from the people of India. You profess that you 
,are carrymg out that policy. . . . 

llr. Obalrm& (Mr. S. Satyamurti): The Honourable Member should 
:please address the Chair. 

Jlr. Abdul Q&ly1mL: They draw their salaries from the hard-earned 
,incomes of our kisans and our peasants, and yet they have absolutely no 
fa;th in the "Oolicy which they are pursuing. Now, who is going to be the 
judge as to the fitness of our people to officer our army? Certainly not the 
British people. Because they are interested parties, and an interested 
party cannot arrogate to himself the position of a judge and say that he is 
the person who should deoide whether the Indian is fit to officer the army 
,or not. I think that if in 1989 after a century of British rule a sufficient 
number of officers cannot be found for our army, it is the worst possible 

,comment that one can make on this unfol'tune.te rule which has oppressed 
us for so 11111ny yean in this country. It seems that they are not honest at 
all about their profeeaions and while they have been professing Indianisa-
tion, they have been acting to the contrary. I think it is very unfortunate 
for this country that defence affairs should be in the hands of people who 
·have absolutely no faith in Indianisation and, I venture to say, who ure 
not honest in what they say, bec&'UH they do not mean it. They do not 
·want to Indianise or nationalise our army, because that. would he the end 
,of British power in India. 

Sir, it is an insult to call this army an Indian Army. It is n?t at all 
can Indian Army; it is only a label which has been attached to this e.rmy. 
Let us look at the composition of the rank and file. Here you have about 
fifty thousand people recr':"ted from Great Britain, and ~aoh indi~dual 
•costing about four or five times as much as a eon of the soil. That 11 not 
,all. • In e.d.dition you have about twenty ?r twenty-five tbouaan~ people 
1recruited from outside the borders of India, and they are oertainly not 
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Indian. My Honourable friend, M:r. Nauman, may fondly hug the idea 
of recruiting people from .otitildt. _but I #link it is extremely derogator~: to 
our self-respect as a nation, to even think of such a thing as recruiting 
people from outside the borders of our own country. The country has been 
divided into mM'tial and non-martial classes. Why do you recruit people-
from abroad,-Great Britain and from across the borders of India, be it 
Nepal or the tribal territory? Why do you not throw open this recruitment 
t.o the people of this country who are anxious to defend it? So, the asser-
1.ion of Government that it is an Indian Army is, I think, a.n insult to t-he-
Indian nation. 

Now, I want to say something about the Anglo-Indian portion of it tuo, 
:.11Hl t um glad that my Honourable friend, Sir Henry Gidney, has precedacJ 
me. l. for one. do not object to the entire Indian Army consisting of" 
Anglo-Indians, if they shed the word "Anglo" before the word "Indian". 
They should feel that they are Indians because, in the India which we 
wunt to bring into existence, in the India• in which we believe, there wilI 
be no place for extra-teITitorial loyalties and extra-territorial allegiance. 
Any loyalty which is not consistent with our loyal\'f to our own country 
will have absolutely no place in India and I think Sir Henry Gidney will 
excuse me if I B&'Y that the attitude of a majority of our people is 1.n-
aympathetic towards his community because Anglo-Indians refuse to 
believe that they are Indians. They act and behave in a ma.oner as if they 
are foreigners, who are here by the grace of God to rule us, though not on 
exactly the same terms 8'8 the British but as their camp followers. 

Lieut.-OolOllel Sir Henry Gidney: Sir, on a point of personal explana-
tion, I think that talk about my community being disloyal to India is: 
false and is unmerited today. 

llr. Ohatrman (Mr. S. Satyamurti): Thavt is not 11 point of personol 
P.xplanation at all. Mr. Abdul Qaiyum will proceed. 

Lieut.-OOJ.onel Sir Henry Gidney: On a point of explanation ... 
Jlr. Oh&lrmaD (Mr. S. Satyamurti): Order, order. The Chair has ruled 

that what the Honourable Member said was not a point of personal explana-
tion. If he wants to say anything else, he may submit it to f.he Chair, 11nd' 
the Chair will give its ruling. 

Lieut.-Oolonel Sir Henry Gidney: Will the Chair please hear what l 
have to say, first, and then say if it is a point of personal explanation or 
not. J st,ate that the loy1tlt:v of the Anglo-Indian community is not as 
stated by the Honourable Member .... 

llr. OhairmaD. (Mr. S. Satyamurti): That is not a point of pel'BOnat 
explanation. The Chair wants to inform the House and the Honourable 
Member 'f)articularly that a point of personal explanation arises only when 
l\"nother Honourable Member says something which the Honourable Mem-
ber said on the floor of the House, but which is not whe.t was intended to b& 
C'onveyed by him. It cannot he used as a clock for answering All r.t"gurnent. 

J[r, .Abdul Qalyum: Sir, after this intem1ption I hope I will have ~ome 
extra tim~ for mv Rll"e,·h. ~ow. Sir, T was talking of the Anglo-Indians. 
The other day when there was a question, and as we were putting supple-
mentaries to the Defence SecretaTy as to why Govem,:nent. were not• en-
r.ournging the idea of having university training corps m this country,• hf 
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~xpressed utter helplessness, and said that there was absolutely no 1iw11ey 
for such a purpose. But he was not at all hesitant when be s1)ent .some-
thing like 86 to 40 lakhs on auxiliary forces from which the sons of t,he 
soil are utterly excluded, und which are entirely officered and manned by 
domiciled Europeans and Anglo-Indians who are utterly unsympathetic 
towards the aspirations of the people of this country. So the point which 
I want.ad to muke out was that the Indian Army is not at all an Indh.n 
.t\nny,-that it is Ml army which consists predominantly of people who are 

,absolutely alien to this country,-alien by race, alien by origin, and alien 
by sympathies and culture, to the people ,who inhabit. this e011ntry. And 
if Sir Henry Gidney is really aiming at t~ good of his community l,e 

.should tell them not to lean any more on Great Britain. 

Kr. Ohatrm.an (Mr. S. Satyamurti): The Honourable l\lemhn may 
·proceed to the next point. 

llr . .Abdul Qllyum: And they should think and behave as if they \H•re 
Indians. If they do that I nm sure they will find an honoured pla,.c(; in 
India and I for one would not grudge it if Sir Henry Gidney, instead of 

·being a Lieutennnt-f'olond, become;; the Commander-in-Chief of the army 
in Indill. · 

Now, Sir, l want to turn to the Honouruble the l<'oreign Secrt.>b11·~· for a 
minute a.nd say something about the announcement which he made the 
other day when he solemnly snid,-and I wunt to hring out the lmplica-
tions of it,-that there is no such thing as independent tribes in Indi!l and 
that, British India runs absolutely aoJong with tl1e borders of AfghnniRtnn 

.and nil this stretch of territory is British .... 

Sir Aubrey llet.calfe (Secretury, External Affairs Department): Sir, 
·on a point of perMonn1 exnl11nntio11, T finicl nothing of the sort. T hn"t• 1wver 
$aid that British India is coterminouR with Afgh11niston. 

llr. Abdul Q&lyum: That is what I understood him to say, thn.t tlwre ;R 
no such thing as independent trihes. Now. what 11re the implicatkns of 
it? Sir, when ,von moved this cut. motion you ,vere pleased to refer to 
n passage from Captain Kennedy who sa;d that t,he wars 011 the frontiur 
have lasted for a century but have not succeeded in achieving p:>rmnNmt 
peace. And T assure the Roust.', that if this dangerous doctrine whiel1 hns 
been expounded and le.id down by the present Foreign SecretaTy is adlH:red 
to, we will have nny number of wars for several centuries to come. After 
n.Il, it is not the Foreign Secretary's country which pays for these wnrs; 
it. is Indian blood which is shed in W a.ziristan nnd it is Indian money 
which i9 poured into it. The British Government in India. has been guilty 
of wneting four hundred crores of ru,1ees during the Inst 50 yenrR of fntile 
:mn foolish wars in Wnr.irilltan of which no earthly good has come out . 

. f At thiR stng-e, Mr. President (The Honourable Sir Abdur Rn~im) 
resnmen the Chair.] 

}low the fiat haR gone forth from Air Aubrey Metcalfe ~hat it will have 
1;o he carried out by the army in India.•. The House must realise £he im-
rlications of this pronouncement. 
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Jlr. Pnlidlllt (1.'he Honour~blt, t;ir Al>dtit 'Rahiin): ·The Honolir11ble 
Member has only two minutes more. 

Jlr, .Abdul Qatyum: Sir, l was interrupted by points.of ordei·. 

11/r. Prealdent (1.'he Honourable Sir Abdur Rahim): There cannot be MJY 
c<llfferent rule for thfl Honourable Member. 

]Ir, Abdul Q&iyum: Now, what are the implic_ations of this pron:mn~-
lllent? The other divy this wus laid down by the IIonourable th~ _Foreign 
8ecretary. The. present position is this: if _th?se people ar~ l3.nt1eh sub-
jects I should like to. know why. Great Br1t~m and the. G:oyernm~nt of 
India have been carrymg on a pohcy of bomhmg these tribesmen. ,.Vhen 
they shed crocodile tears over bombing in Spuin and C~ina, I .th~nk i-~ 
present Govemme~t. should be. ashamed o_f themselve.s m per~1stmg m 
this nefarious a-nd immoral pobcy of bombmg these tribesmen Just a'Cross 
their administrutive border. Sir, in the end I will say that the principle 
'lnid down by Sir Aubrey Metcalfe is fraught with dangerous possibilities 
for this country, and it will commit us to untold expenditure and a l11ng 
_Heries of wars in the tribal areas. It is re1rlly surprising that in Lhis year, 
·when the British Government, of whom he is un agent, professes dem->-
crac:v and are trying to oppose the totalitarian states, he should come cut 
us the exponent of imperialism nnd In~· clnhm; to a• territory to which they 
huve absolutely no moral right. . . . · 

llr. PreaJdent (The Honourable Sir Abdur Rahim): The Honourable 
:\fomher'·s time is up. 
. Jlr. Abdul Qalyum: In the end, I will say that their forward policy ·is 

i1_mnoral, vicious and utterly wrong. 
Sir .Aubrey Metcalfe: Hir, beforl· 1 pt'llt'el'd to whut l hnd originull:i,, 

'.ntended to su~·. l will just suy n few words on the point which my Honour-
able friend has just rnised, regarding independent, territory. He nccuses 
· 111e of huvin!{ s11id thnt Hritish lnrlin is coterminous with t,he frontieri. of 
Afghanistan. As I pointed out. I ,mid nothing of t-he. sort. I r.aid that 
Tndiu was coterminous with the frontiers of Afghanistan and that . t_he 
people who live inside Indiu were not independent. The~- are what jg 
known i1s Rl'itish fll'Otect<'d subjects nnd it is no ne,;· principle of ariy kina 
that I buve laid down. It il'I a prill(•ip:,, which hns been in force ever since 
rhe Durnnd Agrnt•111f'nt. ,ms com;1Jeterl with the Afghnn Government · in 
1896. I JiroposP to amiwer fl question on the ,mbject before ver:r long, and 
_thnt will perhaps mnke thC> mntter even c>lenrer. Rut nA for the suggestion 
·that I have pro~ncf'd or _propoundt>d fl ,ww theor.v in the interests of 
imperinlism. I can onlv Rn~- thnt it is nonsenAP. As long ns we have nn 
internutionnl frontier with Afg:hnnistnn lnid down h:v treaty agreemt>nt, we 
nrc bound to haw•. fl!I l thinl, t.lw Honf;e will nilmit, <1orne l'esponsibilit:v 
for the behaviour of t,he people who livf' within it; and one responsibilit_v 
which we di<l un<lertake ond which we nre sti'.l bound to maintain is that 

·of prevent.ing thoM people, who live on the Indian flide of the Durand Line. 
from interfering in _the nffnirs of _Afghanistan; nnd that is one of the 1-eusonf; 
·why we a_r::e co~npelled tp majntnin n c>ert,riin measure of cont.rol over whnt. 
m~' Honournble friend is rlensed to t,em1. the independent areas. The:v 
nre not inde~n~ent, t,bey nre .inRide India and'"'~ have a respomiihili't.v. fo.r 

·whrit the inhnhitanta there do.· So much for that. · • 
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. Xr. K. Anantbuay&allll .Ayyaqar (Madras ceded llis~ricta and 
Ch1tt.oor: Non-Muhammadan Rural): ls Nepal also in India? 

. Bir Aubrey Xe~~: Nepal is a foreil{n country; and if my Honourable-
friend does not know it, he should know it. 

I now proceed to what I had originally intended to say regarding .:>ne 
aspect of our frontier po:icy. Certain gentlemen opposite have attacked 
us with extreme bitterness on what thev nre pleased to describe aa the 
disgusting treatment which we mete out· to certain people, whom he des-
cribes as extremel.v unfortunate. He does not ~11:, whal: his attitude is 
towurds t,he people of the settled dist,ricts who have been harried for n 
greut many years by the gentlemen whose caus\ he champions; but I think 
that the House must realise that there are two sides to this question. 
The point that I wish to bring home is thut. it i~ n complete mistake to 
suppose that Government's policy on the North-Western Frontier with re-
gard to the inhabitants of the t,ribal areas is or ever has been purely aggres-
sive or founded on any kind of imperialism or ill-feeling towards those 
tribes. As more than one, I think two, ~en'tlemen observed from the oppo-
Ritl" 'Benche11 the contents of thiR nren, which thev seem to think we desire 
for imperia.~istic reaRons. are of no vnlue. T nm prepared to accept that and 
I nm ;:repared to admit that t,here iR. in present C'ircumst.,mces nothinr 
of vnlue which can be developed. so fnr 11s we know. in the tril>al areal'.. · 

If T JTI'I\" hricfl.v Rurvp~· the stntl' of tlw frontier nt present. J nrn.v Ha.,· 
that the'!'e arc ,•erv few urea& whf!re we make nn,· attempt to arlvance or to 
rontrol or do more than ensure that our own inhnhitnnts in the 1,1eHlerJ 
-listricts reC'eivc reasonable trentment,. If tlw historv of the northl"l'n part 
nf the frontier is looked nt, it will he found that there hnli been. in recent 
UmeR, no attempt, made to move forward o,. to implr.rmmt what m~· friend~ 
'Ire so fonrl of cn llina t.he forward poli1•v. There hRR been nlso exh·emel:v 
litt:e tronhle in or from thoRe areas durin<;! recent venrs. ThP onlv 1.,.o 
C'&&es I eon remember ar<:: the troublE' with thP Afridis in 1900-that ,,·ns 
caused entirelv by an incursion of Afridi tribesmen into the Peshawar distrir•t 
and a settlPtnent: was made. eventually, and no attempt was made then or 
has been made since to advance bv force into the Afridi <'ountrv or t·,o 
llCC'\llW it with troops. Thel'E' was also an incident not very Ion~ &!!'O in 
\fohmand countrv. There a!:(ain, there was no question of a-mression h,· 
Government. The agl{l"eSBion came entirelv from certain other Mohmand 
tribes who are not. under our influencl". and wantonlv attacked Mohmnnds 
who nre entitled bv Rl{l"eement to protection by Government. Government 
were asked to ¢ve them armed assistance, to which thev were entitled. 
nnd Government gave it. As soon as the situation had been reRtored 
Government forces were withdrawn and there is no occupatfon there nnd 
no attempt to increase the political influence which we alrendy have there. 
I have no doubt mv friends will sav, "whv then do von advance into 
W aziristan'.? The answer is to he found in the history of our relations 
with the Waziristan tribes. Ever since the time of the Sikh ru~e. those 
l.ribe!l were frouhlesome-because thev were poorer or mav be more war-
like. but whatever the reasons mav be-there is no doubt that. relatio11s 
with those tribesmen have alwavs been extremely diffiC'ult. difficult. in Ihi11 
sense: not that Government haii been anxious to extend their control- or to 
make things uI?pleasant for the tribes, hut difficult beclluse the tribes in thnt 
area .insist. upon bein,z extremely asrgressive and un'l)leasant. if T mRy r1111 
it v~ry mildly, to th~ inhabitants of the ·settled districts: for R ~reat mnn.v-
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yea.rs we contented ourselves with a.t~mpting ~. purelY_ defensive policy: 
varied every now and then by a punitive. expedition which ~~ extremel) 
costly in lives and money. ~t was only m 1919 that t~e pOS1tion bec11.me 
completely intolerable. I will not weary th~ House with fi~ures as they 
:ire on record but the number of raids wlnch were committed and the 
ioss of life to the inhabitants of the settled districts between 1919 and 1922 
inade it quite impossible for Government to acquie~ce any longer in t~at 
position. It was, therefore, attempted us an experiment to occupy with 
troops certain portions of the triba: areas. And as the House well knows, 
troops were established at two points in the tribal area. It was hoped that 
from that a situation might ariEle in which the tribea_. ~ould be coutrollecl 
with greater effect and in which t.her~ might also event'!ally be_ some, shall 
we say, economic development which would make 1t possib!e for th.e 
military operations to be abandoned and gt·nerally for a decrease m expendi-
ture. Well, from 1923 till 1936, I maintain that that policy was extremely 
successful. Waziristan,-1 travelled there myself in 1934,-wa-e as peace-
ful as the Peshawar district or any part of the settled area-one did not 
require to be escorted to go anywhere, roads were built and things were 
going well, the tribesmen were all happy and satisfied, and there were 
great efforts made, so far as financial considerations would permit, to 
develop their economic conditions and to make it less necessary for them 
to seek a living by raiding into British districts. There came a change in 
1936, and that change cannot, in any way, be attributed to any aggression 
on the part of Government. There was no forward movement. then; Gov-
ernment were quite ,prepared to leave things as they were, but, unfortunate-
ly, there was suddenly a movement started by a religious leader who wished 
to obtain influence., possibly among hiR tribesmen. He, at any rate, set up 
the cry that his religion was in danger and that it was necessary for him to 
interfere in defence of his religion in the settled e.reas of the North-West 
Frontier Province. Thati was a position in which Government could not 
acquiesce. Every effort was made by peaceful means to persuade this 
religious leader and his followers to believe that their religion was not in 
dRnger, and that they must not interfere in affairs of British India. Those 
efforts, unfortunately. were not successful and operations begnn. Govern-
ment were forced, much A.~ainst their will, to resort to force because there 
was no other. alternative. Well, those operations, I admit, have continued 
for a long time, and, so far, have produced no final result. 

Jlr. S. Satyamurti: Hear, Hear. 

Sir Aubrey Jletc&lfe: That I do not, deny. Conditions certainly are not 
?R bad as they were by any means, but I believe now that the opposition 
1s confined very largely to a few irreconcilable or hostile leaders who hope 
and, I b.elieve, s'!cceed in making a fairly good private gain out of their 
depredations by kidnapping and so on in the settled districts. But I would 
like to say this that during the course of the operations, Government have 
not s.t any time confined t,hemselves entire~y to the use of force. They 
have ms.de. m~ny attempts, on several occasions, to get into touch and to 
open negotiations with the leaders. and on all occasions those overturf's 
hav~ been rejected and, in fact, have never been answered. It has not been 
possible, so far, to est~hlish peace by negotiations, although Government 
have been extr?mely mild in the. terms offered·, ~d they are still read: to 
m~ke terms with. these. peop~e 1f the~ can :find· any reasonable baais for 
doing so. There 1s no intention of bemg aggressive or having any ill-will 

• 
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[Sir Aubrey Metcalfe.] 
towards the tribesmen who are prepared to live at peace with Government 
aud to refrain from this wanton depredatio11 into Hritish India. I ·.vo11ld 
Sir, ·admit that the situation is not satisfactory and the problem is one 
which is very much easier for people to criticiile than to find for it a solution. 
The only solution which in the course of this debate I have heard suggested 
was the one made by my friend, Mr. Satyamurti, who said that we should 
P.itber subdue and govern them or make terms with them,-! think thost· 
·are the words he used. Wel1, I should explain that there are treaties with 
a great many of these tribesmen which are faithfully observed on both 
sides, but with these particular hostiles, I have already explained, we have 
made great efforts and we have failed, bec~Re it requires two parties to 
make a settlement. As regards governing· and subduing them which 
was suggested, I admit that it would be a logical so:ution. But it is <'lear 
from what we have heard todav, that it is not 11 solution which would corn -
mend itself t-0 certain Parties i'n this Houi1e, and it is also a solution which 
presents very great practical, financial ,md politii•al difficulties, and one 
'which Government do not \\ ish to contemplate unless it becomes absolute-
ly necessary. I need not en'.arge on the difficmlties, because they must 
be apparent to any man who thinks shout them. 

There is just one further point that I wit;h to make before I sit down, 
and that is with regard to our general forf:'ign polic,y. Mr. J ame11 pointed 
out some of t.he inconsistencies in Mr. Satyamnrti 's speech, but there is 
nne, I ~hink, great inconsistency which hus not ben1 pointecl out, and that 
is, that Mr. Satyammti apparently holds thut India, when she is complete-
ly freed from the clut.ches of t-he British l~mpire, would very easilv -ba ublc 
to defend herself. My answer to that is--wh_v ia;hould 0l'eat Britain 1:1till 
wish to ho:d something, which is of no value to anybody else and which wouhl 
have no need· to defend itself from other a~g-reHl'ion if it could escape from 
t,he British Empire? There is u definite logical inconslstency in that which 
I find it difficult to explain. 'That, Sir. is all J have to s~y. and I would 
only add one last word, and that is, that Honourable Members who vote 
on this question having in their mind the idea tlrit Government are treating 
the frontier tribes badly should think again and reul::v make up their mind 
whether they wish to censure Government for doing nll the.v can to protect 
the people, their own fellow-countrymen, who are subjected to raids :..nd 
kidnapping by the tribesmen. 

Sir OowasJl .Tehanglr (Bombay City: Non-Muhammadan Urban); Mr. 
President, one of my main objects in rising to speak on .this 

4 P.JI. Resolution, if I may without being audacious, is to congratulate 
my friend, Mr. Aney, who has brought this debate down to earth. If 
there is any department of Government at the present time in which we 
must face realities it is the Defence Department. Up to now our debates 
on this department have been more or less academic, but fa'Ced with the 
circumstances in which we are pluced today, this debate is anything but 
academic. We are facing realities. Dangers are very near indeed, and if 
ever the Defence Department requires the co-operation of the people of 
India, they require it today. Mr. President, we have heard the 14me 
arguments repeated year in and year out, but today may I say 1,hat I 
setim to feel that there is a different tone in all the speeches made. Tber~ 
ls"more seriousness in the debate today than there ever was before. .The 
list September shook to the world baa not been forgotten, and if the 
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shock becomes a reality, India is going to feel that shock, if not immedi-
&.tely, within e. few months after Europe. Therefore, the debate becomes 
a real reality. As Mr. Aney said, whe.t he.a the Government done more 
than it did in the past to face the altered circumstances? I am sure 
the Defence Department has been working hard during the last six months, 
if not earlier, and steps must ha/Ve been taken, or are being contemplated, 
which we know nothing about. Therefore, is it not essential that the 
peoples of India should be taken into the confidence of the Defance De-
partment as to what is being done for the defence of this country? We 
hear alarming rumours. We are told the.t in the whole of India there are 
no more than 120 Mlroplanes. . . . 

An Honourable Member: Very old ones. . . . 

Sir Oowlljt lehaqtr:· . . . . very old ones at that. We undentancl 
that Afghanistan, a small country, has got 100 aeroplane, manned by 
pilots who cannot be considered to be ver.v much inferior to some t.o he 
found in Europe. These are aforming facts, if correct, in present condi-
tions. Surely, the time hos come when the Defence Department must 
not we.it for a vote of censure to be moved in this House, before taking 
the country into its eonfidence and asking for its co-operation and its 
assistance. Some of the cities we live in,-the ports of India, are very 
nreimRble. It mRv be that we mav get Ml air attack on Calcutta on 
Kara<'.hi, and on Bomba:v. We ou1?ht to know what is beingr done over 
nnd nhove the few paral?l'apha we read in t.he newsnapere. Sir, iA it 11ot 
nm1sihle to strengthen our Air Foree in Imlia and decrease the Fie'hting 
'Forces on land? I quite a~ee thnt we a.re a noor countrv and that, the 
rlefence hudl!'et is the most imnmf,nnt of the finnncinl budgets thnt comP. 
hefore us. Tinder the nmsent conllitionq in whfoh warfAl'e is eanied on, is 
it not r,oRRible to curb1il some of ou,. Land ForceR n'l'ld nM thAt mc-,..,ev 
for the Air 'FO"r<'e? Wi11 if, not. h" noflRih'e to ,lo wit,hout 11, few more 'BritiAh 
troonR 1tnd hn.ve a few more Brit.ish AP.ror,lnm~s? Thev mnv be much rnore 
nc,efnl than the BritiRh troor,s in Tndia.-hoth to the TndiAnR and t-0 t,he 
'F.mnire. When one hell'inR to rE>flP<'t on t.hPRe mmRtions, such onPries o"'cur 
t.n one. Thev ought. to be anAwere,l nnd sntiRfACtion l!'iven to r,nhlic opinion, 
wit.hont, nuestionA being nskAd. ,Tnflt. <'omnn'!'P whnt, iR uoinl? on in othet' 
nnrt-R of the. worlcJ with whnt i.; ,roin<T OT' in Tnllin. Coh1mnA 11pon col11mn11 
;., t.he newRnRners nre fllJed in Rnrrl•md. in 0P'l"ffln.nv. in 'Fr11nce. in Italv, 
about the defence forces of those ~ountries. What are we doin~? · 

Sir, there are just two points which I would like to speak about in 
the Rhort time at mv di11nosal. whirh hr.ve been discm1sed ad n,.mseam in 
this House,-one of which is the recn1iting of Indian officers to .the army. 
T have alwn:vR maintained, Mr. President,, that it, iR not fe.ir for G<,vem-
ment to Rnv thn.t they have not been able to find nror,er recruit.a for the 
1trmy in the officer ranks. M:v own oninion hss been, a'l"td it haR bPen 
expres11ed in this House verv often. that Government go the wron~ way 
nho11t it. I am against dividing Indin into martial and non-martial rnC'es. 
Todnv :vou do not reouire the i:nme kind of officer B'S you re<1uired forty 
:vears ago. Forty or fifty :vears ago. :vou fon1Zht with Rwords and bP:vonets. 
Today you do not fight with swords and bayonets, but you have got to 
fight with your hl9:ins. Today :vo11 wBnt your officers, thinking, r,J1m11inQ'. 
You do not want them to lead cha'r~ea, cavalry charges into the field. 
(Interruption.)· You do not ~ant muscl(' as much as you wanted 50 years 
ago. You want more brains. · • ., . 
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M .JloDourable Jlember: Nervas. 

· Sir OowUjl .Juaup: Nerves too. If you believe that the only_ man fit 
to become an officer is the man who can lift so many pounds of weight. yuu 
are mistaken. You want a man who can pass a certain standard in educa-
tion, and then alone will you be able to train him as a good officer. ~ut 
if you will go and recruit from amongst a class of people who do not 
believe in education, then you are not going to get the officer you w~t. 
We cannot get our officers from the class from whom you got Indian 
cihicers in the past. You must go to a different class. Believe me tbnt a 
cha'llge has come over mo11t part,a of t,he world and it has also come over 
England within the last li years. When u1.ore men are required you cunnot 
restrict your choice to -a certain class. You ''Vust go outside that class, and 
ypu must go tQ the clasa all over. India that will give you the man .. you 
want. And if 'you tell me that you will tio"t ·g~t physica'1ly fit men "•itb 
sufficient education to be able to pas~ yonr necessary tests all over lnrJia-
100 or 200 men-it is to tell me something which I will refuse to accept. 
'rhrow it open to open competition. See that the man is physically flt 
before he sits for the examination,-see that he is mentally and physically 
fit .. a'nd tben let him sit for the examination, nnd if he pai:ses, recruit him. 
But if you go to only certain portions of India, where education is not .,,f 
the standard to be found in other part.a of T ndia, you will not get your 
men, :vou will get unsatisfactory people coming in, and then do not come 
,md tell UR thnt you have not ,:rot the n11mher11 you wrmt. Now, Sir, I desire 
for a moment to talk about. realities. Tt is no use closing our eyes, plugg-
inJ;t our en'l'S and drugginp; our conscien<'e. Let us realise that at present for 
the internal security of thiR conn try troop11 nrc very often necessory. 

· Kr. Prelident (The Honournhle Sir Abdur Rahim): The Hono11rnble 
Member hss ,two minutes more. 

Sir OowUji .Jehangt!r: It. has been my bitter experience to l:eve bE,en 
blamed for not being instrumental in calling out troops when there l1ad 
been trouble. When trouble comes some of our friends, who -condemned 
the ue_e of troops in times of internn•l dnnger, are the first to demand that 
for their own safet;v troops shoulcl. he called out. Do not let us cloi:'le c,ur 
eyes t9 the fact that they have been found necessary within the last 
mo1_1th 01'. two in more thnn one part of India and in some of the most 
important cities in the north of India. Let us hope and pray thO't. that 
may not be the case within the next few years, but todny let· us not i;ay 
publicly that troops are not neeei:'lsary for t,he internal security or India. 
It is not facing realities. I ask you to face rentJ.ities. In all departme11ts of 
G<?ve:nment, let your imagination fl:v if you like, dream if you like, but 
this ts .not the time to imagine things about the Defence Department. 
Today 1s not the time to make complaints. Today is the time to im,ist 
that y~u shall A"ive th~ RRBistnnce that is necessary and that yon 11hall 
thrust 1t upon the Defence Department of your country.' 

llr. Badrl Dutt Pande (Rohilkund nnd Kumaon Divisions: Non-
Muh11mmfidan Rum]): It wus in 190:i 1.hnt I wanted to enter the army. I 
app!ied for a Jemadorship us thn't wns the C1nly commission then open for 
Inilions, and I was reported upon ns heing ph:vsicnlly, mentally and morally 
fit. The order cam."l · from the Adjutimt General: You nre a Brahm in and .so 
you r.annot be taken. So, I have joined the non-violent armv of Gandhiji 
and ·Bhulabhai Desai. • 
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Kr, I'. J:. James: Much safer. 

Kr. B&dri Dutt Pa.nd&: You will see, Mr. James, that the storm is 
blowing outside. You people cannot enter into the psychology ,,f Tndians. 
You think you have a vast Empire dotted all over the world unrl, therefore, 
you a.re safe. But look at the realities: You have got only tw0 friends, 
France and America. I don't know when France will be betrayerl. It is 
surrounded by Fascist states on three sides. The. Mediterranean route is 
not safe. The Atlantic Ocean route i.s not safe and submarines recentl) 
appeared near Singapore and it is not known to which nationality they be-
longed. Many things are happening and all over the world there is tPnsion. 
You will not believe us. 13 lakh,; of hillmen in my division are ready to 
march under Gandhi and fo1ce your bayonets and machine guns bi1t we 
will not enter into a mercenary· nrmy. A man dropped a bomb _on this 
House-I mean Snrdar Rhagat Singh. He would have been a commander-
in-chio1i. · Many Bengal detenus became revolut;onuries. They would have 
become Gener~],; nnd Colonels. Thev were denied their opportunities. 
\Yho was Clive? He wa!- a F1treet hoy quarrelling with the merchants. He 
came out hero and her,ame a great Empire-builder. So, there are thousands 
and 1housands of angry and naughty boys who do not get a chance. They 
ore denied their opportunities. The day is comin~ when two or three crores 
of young mf'n will march under the bnnner of .Jawahnrlal Nehru and Subhas 
Bose for the liberty of India. That day is not far. During the grr,st war 
we sent 15 lakhs of people and tons of money. That sort of help :'IOU won't 
get n'llv morP. Even t,he Rajas and Maharajas are not going to help you 
after the admonition of Lord Linlithgow. They are angry with you. They 
are between the devil and the deep BEia-between the socialism of Praja 
Mandals on one side nnd Briti!1h Imperialism on the other. From China 
to Palestine t.herc is a revolt 11gninst Rritish Im,erinliRm. You hl\ve no 
friends now left. We know that without nn army and treasury no nation 
can rule. Our hit is, therefore, the hardest on the Trensufy and on · 
Defence. We will have n'll armv that will not be a mercenarv armv, but 
an .army guided by patriotism. · · ·· 

· You are sending 15 crores out of 45 or 50 crores on that Goel-forsaken 
country'-the North-W-est 'Frontier Province. Whv not hand over th·1t 
province to Dr. Khan Sahib? 'Why don't you try the experiment for a 
year or two and save all that money. Let him make peace with the persons 
in. the tribal areas. You have failed during the Inst 50 years. You have 
tried to provoke them by throwing homhs at them. That is your policy. 
We are peaceful not in spitP of your bayonets hut bermuse of M. Gandhi's 
teachings. Mr. ,Tames is dreaming that he will hand over u big :Empire 
to posterity. Our dream if1 that we want to see India nn indepencl,mt 
country. Both the dreams cannot be true. We think that our droam is 
going to be realised. There o.'re many impatient young men who are being 
controlled by the influence of Ganclhiji. They nre goine nstrny. ··rhey i;ay 
that they are ready to strike at nnv mnmen·t when the order for mareh 
comes. Unless you enter into an honourable trentv with Indin as you did 
wit,h Ireland, there can be no solution of this im'nui:se. All this tulk of 
British prestige has been exploded in Abyssinia, Chinn. Palestine, Czecho-
Sl-Ov.akia and Sp~in. Your friends 1ue all leaving you. You are jealous of 
British prestige, power and personality and politjcal power but tha dn'Y of 
reckoning is coming .. There is going to he a_ co,Pflagration in F.nrope and 
the~ you "'.ill coine down to us with folded hands for help. That day· i11 
riommg. Sir; I support the motion. 
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Bevtral Bcmoarable Kembm: I move that the queation be now put;. 
llr, .Pnltdent (The Honourable Sir Abdur Rahim): The question is: 

"That the queatiou be now put." 
The motion was adopted. 

]!ll', 0, M. G, Ogilvie (Defence Secretary): Bir, wit.h regard to the i,ut 
motion (Lau.ghter)-I cannot see why the Honourable Members opposite 
appear at this late hour of the day to be amused,-! was not conscious of 
ha.'Ving said anything particularly funny-I was in fact casting about in my 
mind as to how to approach the very large mass of material with which I 
hRve to dP.al in half an hour,-nothing less than the whole of defence po:icy 
und administration, coupled with foreign policf to some extent as well. M, 
predece~eor, two ,vears a<?o, snid ver~· rightlv that he was set an impossible 
task in· attempting in half an hour to drnl with a vnv lnr<>e number of sub-
jects an:v one of which could •;iroperl:v be the subject' of a" full-dl'ess debat~. 
lf, therefore, I nm somewhat sketchv nnd if I ~eave out a certain number 
of thin~. I crave the forgiveness of ·the House. 

Well, to start with, one of the main cont,entions brought from various 
sACtions of the House was that the country was not in an adequate st::ite 
•Jf defence. That contention· is sub-divided into various parte. The first 
was, that the regular forces. the arm:v nav:v :md the air force, were not 
justly divided-that their total force mi!?ht he re-distributed with advantA.~e. 
Well, that is an interesting point of view, and, perhaps, in some ways, 
a quite natural one. But I must nsk the House bo listen to me carefully ... 

Kr. M. S. Aney: That we always do. 

Jlr. O. II. G. Ogilvie: .... when I say that the whole of these matters 
must be viewed ultimately, in fact all the time, from this viewpoint,-which 
is, that India is now, not even excepting China, the largest aggregate of 
human beinJ!I in the world. It has probably, by now, well over three 
hundred. and sixty million inhabitants,--and, to provide them with overy-
thing. which the:v must have from Government, includinix defence, it h::is 
the revenue of a Balkan State. Three hundred and sixty million of people, 
-a fifth of the population of the world,-and the revenues of the Central 
GovPmment are barely more than those of Belgium! 

An !lonoarable Member: Who is responsible for that? 
Jlr. O. K. G. Ogilvie: . . . . that, in spite of the fact that the 

proi,perity of India has undoubtedly greatly risen in recent years. 
Some Honoarable Kemben: Oh, oh. 
llr. O. II. G. OgllTie: . . . . the fact remains that the only com-

modity which she does produce in literally enonnous quantities is "people". 
The population is enormous, but the rellOurces o~ the country are not com-
mensurate with the population. Now, in some dim way, some people. seem 
to realise thRt fact, and thev wish tJo point to the enormous po'(l'Ulation of 
their countrv as a source of stren~th. I do not think that ia altogether 
right. I think, in the circumstances, it is. prob~blv a weakness. t ~ill 
touch a~ain on that subiect when I have said a httle more about the im-
fl.)BRibility, in existin~ circumstances, of India .providing, in full, for her 
own defence. The cost of a mod1:1m Navy is litemllv stupendous. A 
sinl!'fe battleship costs as murh ns eight or nine million pounds eterling, 
a heavy cruiser up to two million, or a million and three quarter& at the 
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very ieast, a light cru~ser a million and a quarter, a.nd a torpedo-bo1.i; 
destroyer-things of whioh you n1ust have very large nwnbert1-~S50,U00 
or more. In addition, you have to have enormous shore e11tabhshments 
capable of maintaining and. k~eping in repair the~e . ':9-Btly comf~cated 
engines. The cost of estabbshmg a modern Navy, 1f 1t 1s to be suftic1en~y 
strong to defend yourself against ~ fir

1
st-class po~er fron_i scratch, \\"ould oe 

literally unthinkably great. An ·Au· Force, too, 1s. now, ~n some .ways, e~en 
more expensive than a navy. This year the Umted Kingdom 1s .spending 
two hundred and five million pounds on its Air Force alone,-that 1s to say, 
not very far short of three times the total income of the Central Government 
and of all the provinces combined. 

llr. Abdul Q&IJam: Twenty-fi~·e -per cent. 

Jlr, O. M. G. Ol1J.Vie: It is true, as the Honourab:e Member says, that 
at present the defence estimates do umount to something like twenty-rlve 
per cent. of the net income of both the provinces and the Centre combined, 
-and wha.t are they? Forty-fivo crores. Surely, that is a sufficient con-
firmation of what I have been saying. Countries which are engaged in 
preparations against the evil day ure, of course, now spending, proportion-
ately, vastly more. As the Honourable the Finance Member 11aid the 
other day, India pays about three per cent. of her gross national income--
not the revenue of the Centre and provinces but the national income- · 
whereas England spends 121 per cent. and Germany 25 pet cent. Well, 
Gentlemen. 

Kr. S. S&tyamurtl: Order, order. The Honourable Member must oo-
Jress the Chair, Sir. 

llr. O. J[, G. Ogilvie: I am sorry for the mistake. I think that those 
few simple figures which I have given ought to sufficiently satisfy Honour-
ab:e Members that, however much they may wish-and I grant they must 
wish-to be able to defend their own country entirely by their unaided 
efforts, in ·present times, such an ambition. I say, i11 absolutely impossible 
of fulfilment,-that, unless we a.re here to defend this C'Ountry, somebod~ 
else would have to be, and that, in the circumstances, this country cannot 
defend itself. 

Jlr. B. S&tyam.urtl: We will defend the country. 

~· 0. K. G. Ogilvie: Now, up till recently we cou:d, more or less, i,ay 
entirely for our own army; in _fact, we could pay entirely for it. But, 
unfortuna~ly, the advance of science has made even the arrny too expensive 
for us. Fifty years ago when people fired round bulleta out of·iron tubes 
we could have a very large army and paid comparatively little for it. Thoae 
days are within the memory of the living men. But the advance in recent 
}~are. particularly during the last 20 .''CO.rs, has been enormous and we can 
no lo~ger hope to pay for a fullJ: modern army but must depend upon 
help m order to do so. In the mrcumstances. T do not think it will be 
worth-while to divert a. large portion of our slender resources from the army 
to eit~er t?e Navy or t?e Air Force, certainly, not with the idea of making 
ourse. ves independent m re~ard to either of . thORe arms. That I submit 
is a p_ure im~ossibility. We would certainly like· to spend m~ on b'>th 
but with the income that we have 1111d the ca.Ile upon our purse, we have 

• 
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to be very cautious indeed. We can, howeyery be thankful that in the, 

--event of a calamity overtalnng this country, enormous reinforcements Bl'e 
available and the Hritish aeroplanes can, of course, come to this eountry 
Jnore easily than the British troops can. 
· · Arising out of ihe same point was a statement which was backed by my 

Honourable friend, Mr. J a.mes, that we baa not paid enough attention to the 
Territorial Forces. Well, that again is largely a question of money. If 
you have just enough money to keep your first ;ine troops going or not 
<?Ven enough for that, you cannot be accused of being foolish if you do not 
spend money, which you ought, to spend on ~he first line, on the second line. 
We should like to be able to spend more ori-.what we may call second line 
troops both because they are useful ,md in order to gratify the ambition of 
the people all over the country to have some form of military service, but 
the question is how to find the mom,y. As for the practical use of a vnst 
ntttional militia, I think Mr. Sntyanmrti dwe:t upon that and seemed to 
~onsider thnt a vast citizen army would be able to defend this country. 
Well, I wouid like, in the first place. to read to him and the House ~ene-
rally the remarks of George WnRhington who in bis day knew a lot about 
14uch matters. 

Jlr. S. SatJamurtl: A very ancient man I 
Mr, 0, K. G, OgllN: Therefore, what he says must be multiplied by 

10,000. This is what he said·. 
"Regular troops alone. are equal to the exigencies of modem warfare as well as 

for defence when it i1 off«ed and when a substitute is attempted it must. rrove -illuB<>l'y 
and ruinous. No militia will ever acquire the habits necessary to te81llt a regular 
force. The firmneM requisite for the real husi11e1U1 of fighting ia only to be attained 
b,Y. a constant course of discipline and service. I have never yet been a witneu to a 
11ngle instance that caon justify a different opinion and it is moat earnestly to be 
wiebed that the liberties of America may no longer be entrueted in any material degree 
to ao precarious a dependence." 

Jlr. r. B. lamea: May 1 ask a question of the Honourable Member? 
Would he be good enough to read the tribute paid by Fie:d-Marshal Lord 
Haig to the 'l'erritorial Forces after the Great War? 

Kr. O. K. G. Olilvie: If the Honourable Member had waited a little 
longer he would not have had any reason to ask that question. What I 
was· referring to was e. vast national militia, neceRsarily very poorly trained, 
und equipped and without experienced officers suddenly called upC'n to 
dPfend its country from an invader armed with the most modern arms nnd 
~apable of using them. Our troops who fought eo magnificently in the :ast 
war did not go immediately into battle. They were very well trained fmd, 
ii(ter a few months, the best of them were to all intents and pur-poses 
regular troops, Most of the armies who won thH last war did not go to 
\<'ranee until after a year or 18 months of trainin~. when they were ('Ompa-
rable, of course, to the finest regulnr troopF.1, in fact, indistinguishable from 
t,hem. The national militia of the kind envisa~ed oou:d not· possibly do 
more than swell the casualties. Something of the kind has recently been 
seen in China. · 
··Now, one·thing which a number of Members 'from various pal'ts of i;h«' 

R'.ouse had to sav was that the Defence Department was inoommunioati-ve I 
,,md, . .in fact, did not give them full co-operation. I was surprised to ,hear 

: t.."ie voice of my Honourable frien.d, Mr. James, in that chorus. I wonder 
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j1ow we could have been more co-operative than we are. Well, the kind of 
thing which is said is "we hope your ramshackle Empire is going to pieces : 
co-operate with us". "The sooner we see the last of you, the better l'l'e 
shall be p!eased: co-c,perate with us." "We think you ought to be hanged: 
if you fast, we hope you will starve to death: co-operate with us." "We 
hape that if the next war comes, you will be defeated: co-operate with us. ·' 
"You have no friends left and the day of reckoning is at hand: co-operate 
with us. '' '' 18 lakhs of people are marching to fti.ce ,your machine-guns: 
co-operate with us." Well, considering all these things, it fs very surpris-
ing that the people who make these statements ask for co-operation. nut 
what is still more surprising is that we do co-operat-e with them in every 
way we can. I can say quite fair}y that we do co-O'jlerat,e. There 1:re 
certain things about which we cannot talk in public, even to our friends. No 
Oovemment gives away its defence plans or preparations. 

Sardar Sant Singh (West Punjab: Sikh): Nobody asks you to do that. 

llr. O. II. G. Ogilvie: We are dail:,· asked to do that. Even today I 
have been asked to state our defence plans. I know that everyone is most 
interested in t,he results of the negotiations which wi11 11rise out of the Chat-
field Committee's report. I have not been able to say ,mything about it 
because His Majesty's Government are st.ill consideriu·~ t,he report. Dut, 
again and again, I have been asked questions on the subject r.nd, naturally, 
I cannot answer them. But there are very few things which I have refused 
f.o answer. I do not suppose in all the innumerable questions which I lrnve 
been asked in this House that I have given the answer that it is not in the 
public interest, to say in more than eight or nine instances if as many. I 
doubt if there has been as many as eight or nine cases. Naw, Sir, the <'ne 
tyranny which I think the people of this country, nnd, pnrticularlv, of 1"bi11 
House suffer under is the tyranny of words. I do not myself believe that 
the rese~tion of i'.tefence makes any practical difference as reanrds their 
obtaining the full knowled~e on the subject. The only difference is that they 
do not actually vote the money. But they are entitled to ask as man.v 
,u.estions as ~hey like and when it is possib?e to give them a r~ly, the.v get 
it m full detail. They are ent.itled to put forward Resolutions on the suhject 
nnd unless it is not in the public interest, they nre fullv debated. If 
Honourable Members do show rm interest in the details of defence admini-
stration-~ot policy on which I cannot expatiate-I am onlJ too thanldul 
t? help t~em. I wish I had more opportunities of doin!! so. As for publi-
01ty, which my Honourah1e friend, Mr. James, said we were Jocking in, 
well in the present state of flux when we hope for something to tum up 
every year as we have been for the last year and more· t.here is not verv 
much to write about. · 

llr. I'. I:. James: There is much to \\Tit.e about, nfte;: four vears Jia,•e 
passed. · 

111'. 0. K. G. Ogilvie: I hope we shall not have to sav nothing for 
another four years. · 

Much, of course, was said on the subject of Indianisation. I talknd 
ab_?ut it at considerable length yesterday afternoon and I do not think apy-
th~g new has com~ up. There was, however, onEe su!.';>rising statement 
wluch was made by m.v Honourable friend, Mr. Abdul Qaiyum. He su0id 
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'if they nationalise the Indian Anny, it will mean that they will eemanii 
suioide'. Well, Sir, surely tut ia an exfraordinary thing to aay. Really 
if we thought so, naturally we should not wish tJo Indianiae the army. We· 
do not, however, envisage an army of the type that Mr. Abdul Qaiyum flD· 
visages. The one which we enviMge will be in all respects as loyal as its, 
predecessor. 

Finally, the boge~· of martial and non-martial classes reared ita head' 
c,nce more. I think my Honourable friend, Sir Cowasji Jehangir, also is 
under some slight misapprehension on the subject. To at.art with the 
enlisted classes are not the monopolists of c~saiona in the army. As 
I have said on many occasions, 50 per cent. are competed for by open 
c!ompetition and even in the other fifty per cent. we do not, I may say, 11elect 
people who can lift large weights, as he stated, hut people of intelligence· 
and just as I and I am. sure everybody else is perfectly willing to admit it 
too, that no class has a monopoly of courage and military viitues "° 11filo· 
nG class has a monopoly of intelligence. 

Finally, Sir, as I said in the earlier part of rny speech, practiC'ally the 
whole of these misunderstandings is due to the fact thnt Honourable Men1-
bers do not realise what the implications are when the Honourable the-
Finance Member rises and says that his budget deals with a sum of 88 ~rores 

• of rupees. 

Jlr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the demand under the bead 'Executive Council' be reduced by Ra. 100." 

The Assembly divided: 
AYEs-56. 

Abdul Qaiyum, Mr. 
• .\bdullah, Mr. H. M. 
Abdur Rasheed Uhaudhary, Maulvi. 
Aney, llr. M. S. 
Ayyangar, Mr. M. Anant.buayanam. 
.Azh&r Ali, Mr. Muhammad. 
Banerjea, Dr. P. N. 
Basu, Mr. R. N. 
Chaliha, Mr. Kuladhar. 
Chatt.opadbyaya, Mr. .Amarendra 

Nath. 
Chaudhury, Mr. Brojeu.dra ~.arayan. 
Chettiar, Mr. T. S. Avmash1hngam. 
Chetty, Mr. Bami Vencatachelam. 
Das, Mr. B. 
Dai, Pandit Nilakantha. 
Desai, Mr. Bhulabhai J. 
Deehmukh, Mr. Govind V. 
Easak Sait, Mr. H. A. Sathar H. 
Fazl-i-Haq Piracba, Khan Bahadur 

Shaikh. 
Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Gupta, Mr. K. S. 
Hans Raj, Raizada. 
Hegde, Sri K. B. ,Tinaraja. 
l\Oflmani, Mr. S. K. 
Jedhe, Mr. K. M. 
Jogendra Singh, ~irdar. 

Joshi, Mr. N. :M. 
Kailuh Behari Lal, Babu . 
LAhiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr. 
Maitra, Pandit Lakshmi Kanta. 
Malaviya, Pandit Krishna Kant. . 
Mangal Singh, Sardar. 
Mehr. Shah, Nawa.b Sahil>Nd& Sir· 

Sayad Muhammad. 
Misra, Pandit Shambhu Dayal. 
Mudaliar, Mr. C. N. Muthmanga. 
Muhammad Ahmad Kazmi, Qazi. 
Paliwal, Pandit Sri Krishna Datta. 
Pande, Mr. Badri Dutt.. 
Raghubir Narayan Singh, Choudhri •. 
Ramayan Prasad, Mr. 
Ranga, Prof. N. G. 
Rao, Mr. M. Thirumala. 
Saksena, lrlr. Mohan Lal. 
Sant. Singh, Sardar. 
Santhanam, Mr. K. 
Satyamurt.i, Mr. S. 
Sham Lal, Mr. 
Singh, Mr. Gauri Sbankar. 
Sin,;h, Mr. Ram Narayan. 
Sinlia, Mr. Batya Narayan. 
Som, Mr. Suryya Knmar. 
Sri Prakaaa, Mr. 
Subbarayan, Sh1imati K Rndt,a Bai~. 
Varmn, Mr. B; B; 
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Abdul Hamid, Khan Bah&dur Sir. 
Ahmad Na.waz Khan, Major Nawab 

Sir. 
A!f1ar, Mr. N. M. 
BaJpa.i, Sir Girja.;., Shallka.r. 
Bewoor, Mr. G .. v, 
Bha.nda.rka.r, Mr. X. Y. 
Boyle, Mr. J. D. 
Buaa, Mr. L. C. 
Chanda, Mr. A. K. 
CbaP.man-Mortimer, Mr. T. 
Dalal, Dr. B. D. 
Dalpat Singh, Ba.rda.r Bahadur Cap· tam. 
Frampton, Mr. :(J. J. 
Gidney, Lieut.-Colonel Bir Henry. 
Gorwala, Mr. A.. D. 
Greer, Mr. B. R. T. 
Grigg, The Honourable Bir Jamee. 
Hardman, Mr. J. B. 
,Tawahar Singh, Sardar Rahadnr 

Sa.rdar Bir. 
Kamaluddin Ahmed, Shams-ul-Ulema. 
Xushalpa_l Singh, Raja Babadur. 
Lillie, Mr. C. J. W. 

The motion was adopted, 

Mackeown, Mr. J. A. 
Maxwell, The Honourable Bir Begi · 

na.ld. 
Menon, Mr. P. A. 
Menon, Mr. P. M. 
Metcalfe, Bir Aubrey. 
Miller, Mr. C. C. 
Mukerji, Mr. Baaa.nta Kumar. 
Nur Muhammad, Khan Ba.badai 

Shaikh 
Ogilvie, Mr. C. M. G. 
Rahman, Lieut.-Col. M. A. 
Row, Mr. K. Sanjiva. 
Scott, Mr. J. Ba.msay. 
Sher Muhammad Khan, Captain S.r-

dar Bir. 
Bircar, The Honourable Sir Nripen-

dra.. 
Sivaraj, Bao Sahib N. 
Slade, Mr. M. 
Spence, Mr. G. H. 
St.ewart, The Honourable Sir Thoma.a. 
Buktha.nkar, Mr. Y. N. 
Sundaram, Mr. ';V'. B. 
Zafrullah Khan, The Hono}l?able 

Bir Muhammad. 

D1rnAND No. 17 -DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 

The llouour&ble Sir .James Grigg (Fina.nee Member): Sir, I move: 

"That a sum not exceeding Rs. 6,12,000 be granted to the Governoi: General in 
Council to defray the charges which will come in course of payment during t.he 1.ea.r 
ending the 31st day of March, 1940, in re1pect of th~ 'Department of Education, 
Health and Landa'.'' 

Jlr. President (The Honourable Sir Abdur Ha.him): Motion moved: 
"That a 1um not exceeding Ra. 6,12,000 be granted to the Governor General in 

Council to defray the chargee which will come in courae of payment durmg the 7e&r 
ending the 31st da1, of March, 1940, in respect of the 'Department of Education, 
Health and Lands'. ' 

India:ns Overseas. 

Jlr. T. S, Avlnaahilingam ahettiar (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, I move: 

"That the demand under t~e head 'Department of Education, Health and Land•~ 
be reduced by Rs. 100"-(Indians Overseas.) 

Jlr. President (The Honourable Sir Abdur Rahim): I think the Honour~ 
able Member had better begin his speech tomorrow. 

Jlr. T, S. Avbiuhlllng&m Ohetttar: All rigl:)t, Sir. 

The Assembl.v then adjourned till Eleven of the Clock on Thursday, the 
16th March. 191\9. 
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